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L O K SA B H A
"Wednesday, April 22, 1909/Vaiaakha
2, 1881 ( Saka)
The Lok Sabha met at Eleven of the
Clock.
[Mr. Spxakxr in the Chair]
ORAL-ANSWERS T 6 QUESTIONS
M W Published In China and
+
'Shri Rajendra Slash:
i Shri Anar:
*1$60.«[ Shri D. C, Sharma:
' Sardar Iqbal Singh:
Shri P. C. Borooah:
Shri Nek Bam Neel:
Will the Prime Minister be pleased
to state:
(a) whether Government are aware
o f the fact that maps recently pub*
lished in China and Russia show large
chunks of our territory as part of their
territories; and
(b) if so, the action taken by Gov
ernment of India in the matter?
The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
<a) and (b). Yes, sir; Instances of
maps, published in China and Russia,
depicting certain parts of Indian ter
ritory as parts of China, have come to
our notice. The attention of these
two Governments has already been
drawn to the discrepancies.
Shri Rajendra Singh: The hon.
Minister has said that the attention
o f the concerned Governments
has
been drawn to this matter. May I
lenow what results have so far been
achieved in this connection?
lb * Peine Minister and Minister of
Kxteraal Affairs (Shri Jawaharlal
70 L.S.D.—1.

I“»7l6
Nehru): So far as the Russian maps
are concerned, I think they had mere
ly taken those maps or copied tht-m
from the Chinese maps without pro
bably going into the matter, and when
we addressed them they said they
would enquire into this—look into this.
So far as the Chinese maps are con
cerned, we are still in correspondence.
As I have previously informed the
House, their answer has been fh"t
“these are old maps and we are not
sure of the exact border and we shall
look into it and that the status quo
should continue” . That is not a very
adequate answer, if I may say so,
after so many years. We have point
ed that out to them. I wrote to them
again on the subject about a month
or so ago, maybe a little more or a
little less. We have not had any
further reply from them.
Shri Anar: May I know whether
any other Communist countries of
eastern Europe have also published
such a map?
Shri Jawaharlal Nehru: We have
not got all the maps. 1 cannot answer.
They have not come to our notice.
The Russian map was not published
separately. It was part of a big atlas
map that came to our notice.
Shri Nanshir Bharneha: Is the Prime
Minister aware that after he gave this
House an explanation of the Chinese
Government, recently new maps have
been printed in about October, 1958,
which contain the same encroach
ments as before?
Shri Jawaharlal Nehru: I do not
exactly know. I have not seen these
new maps, but it may very well be
so. As I said, 1 am in correspondence
with the Chinese Government on the
subject If the hon. Member is refer
ring to what might be called news
paper maps or magazine maps—

12717

APRIL <32, 1989OralAnswer*iv

Oral •Annoen

Shri Naushlr Bharucha

rose—

Shri Jawaharlal Nehru: What I
mean is this. Inside a magazine* a
page is given broadly, or, it may be
regular cartographical maps.
Shil Naushlr Bharucha: The news
which I had got from Kalimpong and
Gangtok when I was there was that
fresh maps have been published after
the explanation of the hon Prime
Minister
Shri Jawaharlal Nehro: I know
that that has been going on. But
what I was saying was that these are
types o f maps which appear m packs
o f magazines and others, not the re
gular atlas maps But that would not
make any difference I merely want
ed to know what type of maps he
was referring to
Shri Dasappa: May I know if
during the Kuomintang regime it was
found that the Chinese maps drawn
up then had included any part of our
territory which does not belong to
China*
Shri Jawaharlal Nehru: I suppose
they did I do not remember from
personal knowledge, because the pre
sent Chinese Government’s answer
has always been that “we are repro
ducing the old maps” .
Shri D. C. Sharma: May I know if
there is any dispute about any border
territory or any kind of territory
between China and India and, if not,
w hy is It that some parts of India
which are obviously m India have
been shown as parts of China9
Shri Jawaharlal Nehru: It is rather
difficult for me to answer that ques
tion. We have discussed one or two
m inor frontier disputes which comprise
tiny tracts o f territory, maybe a mile
thm way or a mile that way, in the
high mountains where nobody lives
and those are pending W e have dis
cussed them and for the present no
■eitlement has been arrived a t No
other question has been raised for
discussion, except that one sees this
map, no other question has been raised
fliat way.

Shri Ham Baraa: In view of the fact
that these cartographical encroach
ment on our territory persist and theseare periodically reproduced in
the
periodicals—People’s China, October,.
1954 issue, and in China Pictorial, July
1958 issue—and every time the ex
planation that the Chinese Govern
ment is giving to us is that this 19 the
handiwork of the Chiang Kai-shek,
regime, may I know whether Gov
ernment propose to demand a correc
tion forthwith of these incorrect maps,
and at the same time demand the
withdrawal of incorrect maps from
circulation*
Shri Jawaharlal Nehru: That is ex
actly what the'Government has done
and the reply has been that while
these maps may be incorrect largely,
but exactly what should be correct is
the thing we want to go into before
we change them Therefore, let the
s ta tu s q u o continue as it is We can
not correct an incorrect thing by
another incorrect thing I am putting
the arguments that they have put
forward
Shri C. D. Pande: Apart from the
maps, because after all, the question
of the maps is academic, may I know
whether there are certain portions of
land between India and Tibet where
they are encroaching on the basis of
these map*;,—encroaching into
our
territory,—particularly
m Taklakot
which is near the border of Almora*
A t Taklakot they have come six miles
this way, according to their map It
is not a question of map alone They
have actually encroached on our ter
ritory; six miles tn one pass
Shri Jawaharlal Nehru: I should
like to give a precise answer to such
questions I would not like to ven
ture to give an imprecise answer.
Taklakot and another place—Hoti—
have been places under argument and
sometimes, according to our reports
we have received, some Chinese have
advanced a mile or two, maybe, in
high mountains It k true We have
been enquiring into it The difficulty
is that in the winter months most of
these places are almost inaccessible,
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and more inaccessible from our side
than from the other side.
Mr. Speaker: Next question.
Several Hen. Members rose—

-

Shri Ranga: This is a very impor
tant question.
Mr. Speaker: Then shall I allow the
whole of the Question Hour for this
question? 1 would suggest that hon.
Members may have authentic copies
of these maps and others—whatever
they are able to get—and if it is neces
sary to have further elucidation, the
hon. Prime Minister is willing to have
a Half-an-hour discussion.
Shri Jawaharlal Nehrn:'No, Sir. You
w ill permit me to say, with all res
pect, that I am not willing.
Mr. Speaker: Next question.
«
Several Hon. Members rose—
Mr. Speaker: There are 20 hon.
Members getting up.
Shri Ranga: If the hon Prime
Minister is not gome to have a Halfan-hour discussion, let us have at
least two or three minutes more in
order to put some more questions on
this subject.
Mr. Speaker: Yes.
Shri Braj Raj Singh: May I know
whether Government’s attention has
been drawn to the news item publish
ed in several papers alleging that the
Chinese have claimed some 30,000 sq.
m. of our territory and th<.*y have also
disputed the Macmohan line7
Shri Jawaharlal Nehru:* No, Sir; I
would suggest to hon. Members not
to pay much attention to news items
emanating sometimes
from Hong
Kong and sometimes from other odd
places. We have had no such claim
directly or indirectly made on us.
Shri Ranga: What is the usual pro
cedure in regard to these matters in
order to come to some kind of settle
ment between the two G o v e r n innts It
has been stated that the Chinese Gov
ernment was pleading an excuse that
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these were all old maps. Have they
got the latest maps? It they have got
flie latest maps at all, may I know
whether have our diplomatic repre
sentative in China made any repre
sentations and also had any discus
sions in order to see that there would
be some understanding between them
and us in regard to this particular
matter? There must be a periodical
revision of their own maps If they
are going to take umbrage behind the
Chiang Kai-shek’s maps, what is the
present position in regard to our
understanding with that Government
about our boundaries?
Shri Jawaharlal Nehrtr. I have just
ventured to say something which is
more or less a reply to Mr. Ranga’s
question. I think the attitude taken
up by the Chinese Government in
t|iis matter is not at all an adequate
answer I cannot reply on their
behalf I am merely pointing out, it is
not a question of our ambassador
raising the matter. I have raised it
in personal letters myself continually,
apart from the Embassy raising it.
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Shri Surendranaiti Dwtrrdy: The
Prime Minister told us nuv to attach
much importance to the news items
appearing in the papers. May I know
whether his attention has been drawn
to a reference made by Mr. Chou Enlai in the Chinese National Assembly
to the effect that boundaries between
China and other countries are to be
settled again peacefully.' Does it
mean and has it been enquucd by our
ambassador tttat they do not accept
the Macmohan line as the border line
between India and China?
Shri Jawaharlal Nehru: I did see
something, some kind of it report to
that effect. What exactly it means, I
cannot interpret that We are actual
ly corrresponding on this issue with
the Chinese Government I would
like to wait for their answer before 1
interpret their meanings.
Carpet Industry
+
Shri Sabodh Epuuda:
Shri S. C. Samanta:
Shri R. C. Majhl:

W ill the Minister of Commerce and
Industry be pleased to state:
(a) whether it is a fact that there
is a proposal to survey the Carpet
Industry in India;
(b) if so, what is the object of this
survey; and
(c) when it will be undertaken?

(b)
to:—
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(c)
The survey is proposed to be
undertaken shortly.
$

Shri Subodh Haasda: May I know
whether there is any proposal
to
send a team of carpet manufacturers
abroad to study the market in foreign
countries and if so, when that team
is leaving and which countries this
team is going to visit?
Shri Manabhai Shah: No special
delegation or team is proposed to be
sent. But whenever export teams are
sent for general trade, we try to
include representatives of as many
industries as possible including the
carpet industry.
Shri
Venkatasabhalah:
Andhra
Pradesh is also famous for carpets.
Has Andhra been included in this
survey?
Shri Manabhai Shah: Yes; this sur
vey w ill be specifically for the carpet
industry; it is not a general survey.
Shri Thlrummla Rae: What are the
places to which this survey is extend
ed in India—U.P., Andhra, and what
other places?

{

The Minister of Industry
Manabhai Shah): (a) Yes, Sir.

Motion far

(Shri

The object of this survey is

(i) obtain a first hand know
ledge o f actual conditions of work
ing in the industry;
(ii) devise suitable measures for
putting the industry on a sound
footing; and
(iii) formulate measures to in
crease export potentiality of the
earpet industry.

Shri Manabhai Shah: The places
will be mainly Mirzapur, Bhadohi.
Banaras, Agra,
Andhra,
Punjab,
Rajasthan, Madras, Jammu and Kash
mir, Hyderabad and Bangalore.
Shri Dasappa: May I know whether
the drugget industry also is included
in the scope of this survey?
Shri Manabhai Shah: We cannot
have any carpet industry withou a
survey of the drugget industry in
Mysore.
Shri Ramanathan Chettiar: In view
of the falling exports of carpets due
to the indigenous producers
not
adopting the latest methods of techni
que, especially in regard to design,
may I know what steps Government
w ill take to bring home this fact to
the indigenous producers and see that
they adjust themselves to the needs
of those countries to which we have
to export our carpetrt
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8h d Manubhal Shah: I would first
like to remove the impression, if tfutre
it any, th*t the expqrt o f carpets has
actually tagged. It has increased from
IMS to 1*87 by Bs. 30 lakhi; it is ex
pected to increase by another Rs. 80
lakhs to Rs. 40 lakhs in 19S8 when
ft is expected to reaeh Rs. 4ft erases.
It is true that much more could be
done than this. Therefore, w e are
trying to establish at Vlrtnamangalam
a centre for carpet research. Another
idea is to have a branch institute at
Bhadohi for improving the varieties
and designs.
Hr. ML S. Aney: Carpets are manu
factured in many jails. Are ell those
Jails included in the survey?
Shri Manubhal Shah: Yes; all those
are included.
«ft W® *To mfTV:
£ fa
tit

W
^fr

fa^rr*qr*F *

% vfa

5Wm $ 0WT 3
% VTH «TT
err*r

far t ?t

9 !Tfa5T <FT#T
TO ftTT I *tT
«r r

| 3*n>r f w r

v n fk %
V*

^
* t f3RTT i f o

WT *TT5fr

\J&* - |3*)U® “
“ <e-l J_5^)
'j !
*S ijjlb Uftla. UJla. *4
L_tL« t jL * J
u ««^
e**- l*jJ
^
yi

^ jV )
^
<i >«-*-•
>5^
*-5*^ 5
^ U , jS
<f ^r-f J * * ij®
^
j * * rK
j.yS f % i
„f
JJ i .
«ft

**> ^

t r f u)**

5TT£ 5?T?H?Rrvr. .

. .

Mr Speaker: If any supplementary
question exceeds five words, I am not
going to allow it to be answered.
Hon. Members must study the subject
and then put the question in five
words.
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ShH Meapbteai H ah : As far as the
hon. Member’s query is concerned, we
are very much alive to the develop
ment of the carpet industry.
As I
have painted out, Jammu and Kashmir
occupies a vteiy important place in
the survey, because___
Mt. Speaker: I am afraid the ans
wer also is very long.
The hon.
Minister is anxious to give every kind
of information to avoid supplement
taries.

*T$ WTfl

fai

*W : Wfft *Pft 9ft #
*W«FT 5PTM f w

*T T£T f 1%
3ft TRfta
*t
*ft TO 3TR WT
JWTT tit *ft Ttt
fcwww uni $ fa
wtorf
fa O f 5PJ-T TO $ TT^fT % i f o 3H
’TT^THTfclincer^

. («r.<wfar)

* to T»Nta fa f :
*1$ I

m

»r trfa*

Mr. Speaker: The difficulty is this.
Hon Members start with a preamble
and end with a particular kind of
suggestion; they do not a^k for infor
mation If they ask directly for in
formation, it can be done m five or
six words and not more th^n that.
But most of the t!m? is taken away
by the explanation and bpeoch. Even
Seth Govtnd Dasji must coniine hi3
question to a few words.
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Shri Tangamani: May I know
whether the factory in Meenamankatam, North Arcot, has started pro
duction and, if so, where from wot!
it being supplied*
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Shri Manabhal Shah: Item Mysore
and Madras. The centre has started
functioning and in a few months’ time
it w ill work to fu ll capacity.
Shri S. C. Samaria: Zs it not « fact
that U.S.A., which is the main con
suming country, wants different de
signs in different types and, if so,
whether the survey committee has
been necessitated by this?

8hrl Mannbhai Shah: The survey
committee is not specially meant for
TLSJL But it is true that among the
prominent buyers U.S-A. ia one, and
w e are trying to cater to their mar
kets also.
Utensils Manufacturing
Jagadhri

Units o f

(a ) whether it is a fact that the
small-scate
utensils manufacturing
units o f Jagadhri are faced with acute
Shortage of raw material;
(b ) whether any representations
have been received from the small
manufacturers in this regard; and
(c ) if so, the action taken in the
matter?
The Minister o f Indnstry
Mannbhai 8hah): (a) No, Sir.

(Shri

(b ) Yes, Sir.
(c) The basic raw materials o f the
utensil industry are Copper, Zinc and
Aluminium. Adequate quantities of
Copper and Zinc have been released
to the small-scale utensils manufac
turing units o f Jagadhri. As regards
Aluminium, the manufacturers con
cerned can obtain their requirements
from the open m arket
Shri Ram Krishan Gupta. May 1
know whether any factory has been
closed so far due to shortage of n w
material?
Shri Mannbhai Shah. Not
knowledge.

Shri Mum Krishan Gapta: May X
know how far the demand o f Jagadhri
manufacturing units have been met?
Shri Mannbhai Shah: The nouae
and the hon. Member w ill be pleased
to know that the highest allocation
in the country to any single town is
to Jagadhri.
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Mr. Speaker: The hon. Members
w ill have to confine themselves to
Jagadhri
Soil Testing

*1M£. Shri Ram KrWiaA Gupta: W ill
the Minister of Conuneroe and Indus
try be pleased to state:
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Laboratory at Balehonn t

4*
f Shri TangamanI:
•1961. J Shri S. M. Banerjee:
(_Shri A . K. Qopalan:
W ill the Minister o f Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
331 on the 20th November, 1958 and
state what progress has been made
in regard to setting up a soil testing
laboratory at the Coffee Research Sta
tion at Balehonnur?
The Minister of Commerce
(Shri
Kannngo): A statement is laid on the
Table of the Sabha.
Statxmxnt
The actual work at the Soil Testing
Laboratory at Balehonnur was started
in August, 1958. Soil samples from
the experimental plots o f the tw o Re
search Stations under the Coffee Board
were collected first, for analysis to
get a broad picture
of the fertility
status o f the soils as against the fertili
zers programmes advocated and de
monstrated. The soil testing staff have
collected so far 879 samples out o f
which 940 samples have been analys
ed. Daring the current month 880
samples have been received
from
planters? fields so far and another TOO
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•omples are expected towards the end
<o« the month.
The toil testing staff have contacted

<•0 tar 1800 planters and explained to
them the advantages o f the soil test
ing service. The proper method of
collection of samples was demonstrat
e d to about 500 planters during the
period. Wide publicity is being given
wo that the agriculturists may take
advantage of the services offered by
the Soil Testing Centre.
Shri Tangamanl: On the previous
-occasion it was stated that ICAR is
setting up 24 laboratories and one of
them is the soil testing laboratory o f
the Coffee Board. M ly I know how
many laboratories have been set up
‘ s o far?

Oral A nnoen
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Shri Tangamanl: 700 planters have
applied. But how many have been
tested?
Shri Kammge: 700.
*bri Tangamanl: What is stated in
the statement is:
"W ide publicity is being given
so that the agriculturists may
take advantage of the services
offered by the Soil Testing Cen
tre.”
What I would like to know is, apart
from the coffee planters, whether the
agriculturists. . .

Shri Kammgo: The programme is
to set up 24 laboratories for
soil
testing, out o f which one is meant for
location in Balehonnur which w ill
•cover the coffee plantations.

Mr. Speaker: I won’t allow this
question. Hon. Members have a knack
of putting question. When once it is
answered, they say “I wanted some
thing else”. I am not going to allow
this.

Shri Tangamanl: What I wanted to
know was how many laboratories have
been set up. 1 know that one has
been set up at Balehonnur.

Shri Tangamanl: That is the ques
tion I put.

Shri Kammgo; I am not aware of
it, because that is being done by the
LARI. As this particular one is con
fined to the coffee area we have fun
information about it

Mr. Speaker: He did not put that
question. He only wanted to know
how many States and how many per
sons have applied for soil testing. He
did not make any distinction between
planters and agriculturists.

Shri Tangamanl: May I know how
many States, apart from the coffee
plantesrs, are utilising the services of
the soil testing centre at Balehonnur?

Shri Warior: How many planters
from Kerala have taken advantage of
this institution?

Shri Kanungo: More than 700 sam
ples have been tested. That centre
Is open for analysis of any soil any
where for any crop.

Shri Kanongo: 700 samples have
been analysed. I have not the break
up either crop-wise or area-wise.

Shri Tangamanl: What I wanted to
know was, apart from the coffee
planters, how
many agriculturists
have utilized the services...........
Shri Kammgo:
I g u n as 700.

I have given the

ghri Kammgo: 1 have given the
figure 700. It w ill he difficult to say...

Shri Tangamanl: May I know how
much help has) been given by the
TCM for the setting up of the labora
tories?
Shri Kanongo: The TCM have pro
vided the laboratory equipment I
have not the valuation with me. In
any case, after three years the Gov
ernment of India have to run it
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flMtfMtftottoa ef Indian V « fc m teem
W V 9f
+
f Shri D. C. S bin aa:
*1885. J MM P ty ifW iM il:
(.Shri P. a l ^ w i l Will the Prime W hM tr be pgeaasd
to reftr to the rtfply g& eai & Vnmac,red Question No. H on Hie lWh
November* 18S8 end state the steps
taken to rehabilitate the &!<«»■»»
workers who have been repatriated
from the Malayan Federation tolndla
during 1*58-69?
th e Parliamentary Secretary
to
Jfcf Minister e f External A la in ffltei
S^dath AH ^ k a s): In view « t the
position explained in part (a) at the
reply to the question referred to by
the Hoo’ble Member, the question of
rehabilitating the
repatriates
from Malaya does not arise.
Bhri D. C. Shanna: May I know if
it is a continuous process of Indian
workers being turned out from Malaya
or it was only an exceptional year in
which they were turned out from
Malaya?
The Prime Minister and Minister of
External A ft in (Shri lawaherlal
N ehro): It is not quite correct to talk
about turning out. People have gone
there from India on regular terms of
service and when the terms expired
the Malayan Government has to pay
them the passage money etc. to come
back; and they have come back. They
have every right to send them back.
They can retain them, if they so
choose. We cannot object to that
When people go out o f service it does
not mean that w e are responsible for
rehabilitating them on their return.
O f course, individual cases is a diffe
rent matter, but, as a practice, it is
totally undesirable.
Shri P. C. Borooah: Is it a fact that
some shipping difficulties have been
experienced by Indians who wanted
to return to their homeland?
Shri Jawaharlal Nehro: I
know anything about it

do nut

Oral Answers

S*73*

Shri Tangaaiwni: From January, 1888
PW W P fen *
been repatriat'd. May I kftftr ^ te 
ther the number is increasing pr it
attrtaaH lik e Hie jUrtMetta ffaoeit '
Shri Jrtraharial M h w It is, in a.
senses ntsm al; that it f» sap, flh cob*
ditto* ora* that they w in tfrrepatrilt
ed to Sadia at ibir c&tienee o l Hie
Malayan CMventaasnt when the? areold and kidtgSBt and are not work*
in#. That was one o f the oamdltkmswhen they w ent The Mkfajrah Gofreminent need not send them b*ck;
they can ld fp back 6* iepd. Bui ^ e
cannot object tp their sending thetf}
hack when that watf k condition.
Mr. Speaker ; tB » wants to
know
whether it is much more than on theprevious years; that is, whether it is- '
normal or abnormal.
Shri Jawaharlal Nehro: I am not
quite sure. The figure that he has
given for 1998, 2008, is a correct
figure. I have not got the previous
figures.
Shri P. C. Borooah: May I know the
total number o f workers repatriated
uptil now?
Shri Jawaharlal Nehro: As I said,

1 have not the previous figures with
me.
Shri Bamawathsn Chetdar: May I
know whether the Malayan Govern*
ment have fixed any quota for the
repatriation of Indian workers?
Mr. Speaker: It does not arise out
o f this question.

8hri 8adath A ll Khan: When the
term o f service Is there in the agree*
ments there is no question o f
any
quota.
Third Five Tear Plan
+
Shri Bam Krishtn Gupta:
Pandit D. N. Ttwary:
W ill the Minister o f Labour and
Employment and Planning be pleased
to refer to the reply given to Starred
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Dacem-

(a) fbetfcer the method for pmtoai^MTocal plans in connection witb

.fait Third 'Five Year Plan "has since
bevn worked dot;
(b) U

bo,

the nature theceof; and

(c) Whether any amount is to be ’
eanjiarked Cor the schemes tram
w m $ e^d Thane Unit Ltfail?

The F t f lw iiit iiy Secretary to the
m n h tw & Labour end Enptoym ent
end P U ttd h f (M art L N . M lsh ra ):
(a ) and (b ). Proposals on the sub
ject are being drawn up with a view
to further consultation with the State
Governments. It is contemplated
that block and village development
plans w ill be prepared with the help
of Block Committees, Panchayats and
Co-operatives. These Plans w ill place
special emphasis on agricultural pro
duction and on fuller use at manpower
resources in rural areas.

8hrl Basappa: May I know whether
Govem m iht is aware of -the fact that
more consideration is necessary at the
district level and the block level in
ttie preparation of the Pian?
Shri L. N. MHahn: There are dis
trict development committees and.
block committees. We expect that
these committees will be able to pre
pare the local plans.

to
^

*ir Tieiff

tftr

May I
know whether the views of the State
Governments have been ascertained in
this respect?

S h ri L . N . M ia hra: V>e have not
written to the State Governments.
We propose to write to them by the
end of the year, by which time the
outline of the Third Five Year Plan
is expected to be ready.
S h ri Dasappa: May I ktoow whe
ther it is not a fact that even at the
stage of formulation of the Second
Five Year Plan the idea was to con
sult the local areas and set the
schemes from the districts and, later
on, that idea was abandoned?
Shri L. N. Mlshra: There was a pro
posal and the district committees were
consulted.
But when the Plan was
being finalized some ot the schemes
had to be dropped. H ie local areas
ware certainly consulted during the
preparation o f Second Plan
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(c) It is difficult to talk in terms of
any specified amounts as conditions
vary in different areas.

S h ri Bam K rfahaa G upta:
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Shri Hem Bama: May I know whe
ther the Third Plan is proposed to be
on the basis of needs or of resources?
If it is on the basis of resources, may
I know whether Government propose
to give an idea of the resources posi
tion to the local Plan framers?
Shri L. N. Miahra: Certainly the
local planners will keep in mind the
local resources also. They will also
get assistance from the Plan as a
whole. When the outline of the Third
Plan is ready, then alone some idea
o f the resources of the local plans
could be given.
Shri S. M. Banerjee: District Boaids
play a vital role in this Plan. May
I know the reason why District Plan
ning Boards' suggestion* haw not yet
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been invited? They might have been
dropped.
Slur! L. N. M b b n : We have not yet
written to the State Governments be
cause the outline o f the Third Plan
is not yet ready. When it is ready,
w e will be writing to the State Gov«emments.
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Shri Bam Krishan Gupta: May I
know, ;n view of the recent statement
«of the hon. Prime Minister, what steps
have been taken so far to discuss this
Plan at village, block and
district
level?
Mr. Speaker: Any other steps other
•ihan that’
Shri Jawaharlal Nebrn:
•of the Third Plan?

In respect

Mr. Speaker: Yes.
Shri Jawaharlal Nehru. I do not
thtnk so, though I am not quite sure
.about it, because at the present
moment one part o f the Plan, which
•Is of the most vital importance, is

t>7 $ 4

being discussed everywhere, that is,
food production, the organisation of
the village panchayats, co-operatives
and the like. That is the very first
and the most basic step.
The other part of the Plan, that is,
the industrial part, is not directly of
so much interest to a village, natural
ly, except in regard to small matters,
cottage industries and the like. That
has to be discussed with State
Governments and others.
Methanol Plant, 8indrl
• ia «

sw w *hft fw i
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Oral Antwen

+
f Shri Anrobtndo Ghoaal:
\SJiri Prabhat Kar:

W ill the Minister of Commerce and
Industry be pleased to state:
(a) whether any Gennan Repara
tion Methanol plant is lying at Sindri
for the last 10 years;
(b ) if so, what is the price of this
plant and whether any Expert Com
mittee has been appointed to suggest
its utilisation;
(c) if so. when the Committee was
appointed,
(d ) whether it has submitted any
report, and
(e ) if so, the action taken on the
report7
The Deputy Minister of Commerce
and Industry ( 8hri Sattsh Chandra):
(a) to (e) A statement is laid on the
Table of the House
Statement
A t the end o f the Second W orld
War, a Methanol plant which was in
operation at the well-known factory
of M|s Bodische Anilin St Soda Fabrik
(B A S J T ) at Oppau in Germany, was
offered to India as part of the war
reparation The Plant was dismantled
and despatched to India during 1950S1
The equipment was taken to
Sindri where it has been stored. Gov
ernment of India have not paid any
price for the plant but have incurred

1*735
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an expenditure' of about Rs. 7a5 lakks
on its transportation.
2. Between 1990—1995, Government
oK India examined various proposals
fo r fit* utilization o f this plant, but
no final decisions were taken. In
199J5 a Committee appointed by the
Government inspected the equipment
and recommended that the main
pieces of the plant were in good con
dition and that, with proper repairs
and rehabilitation and by procuring
some new equipment, a plant could
"be set up for producing methanol
and|or ammonia. Arrangements have
been made to obtain a project report
lo r setting up the plapt from M /s
B.A.S.F. and further action will be
taken on receipt of the report.
Shri Anrobindo Ghosal: What is the
loss that the Government has incurred
due to the delay?
Shri S&ttsh Chandra: This plant was
obtained free of cost. The only
expenditure incurred was on trans
portation, that is, about Rs. 7*5 lakhs,
and about Rs. 5 lakhs to Rs. 6 lakhs
have been spent on its maintenance.
Shri Vajpayee: May I know if
Messrs. B.A.S.F. have been asked to
submit their report within a certain
period?
Shri Satish Chandra: It would not
take much time. The engineers of
the B.A.S.F. are already on the spot
examining the plant. They w ill be
able to produce a report shortly.
Shri Tridib Kumar Chaudhnri: Has
there been any opposition on the part
o f Sindri Fertiliser factory in whose
charge this plant is for its mainten
ance and has there been any proposal
from any private party to hand it over
to them for utilisation?
Shri Satiah Chandra: There has
never been a question of handing it
over to a private party. Sindri has
not been opposed as far as mainten
ance is concerned. Sindri has spent
tom e amount over its maintenance
and there ii every possibility of the
Plant bring utilised by Sindri itself.
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Shri Tangamanl: This plant was
received from Germany as early as
1960-51. May I know as to why so
much time has been taken for inviting
Messrs'! BA..S.F. to send their project
report?
Shri Satiah Chandra: This plant was
received as part of the reparations
from Germany round about 1951-52.
In 1950-51 it was offered to us and
then its transportation took some tim*.
This is a plant for the production of
methanol, a chemical for which we
did not have much demand and there
fore it could not be utilised. As the
demand is expected to rise now and
it is estimated that in 1960-61, half
the capacity of this plant can be
utilised, we are t h in k in g 0f putting
it up.
%
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An Hon. Member: Also in English.
Mr. Speaker: Yes.
Shri A. C. Joshl: The question will
be answered by the Minister of Educa
tion on a subsequent date.
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Mr. Speaker: It wai to be answered
b f the bon. Parliamantaty Secretary.
S u l A. C, Jadd: The hon. Minis
ter of Education has agreed to answer
this question and you, Sir, have also
agreed to the transfer.
Aa Hon. Member: Today?
Shri A. C. Joehi: No, not today but
on some other day.
Shri Snrendraaatt Dwivedy: Why
then was it put on the Order Paper
today*
Dr. M. S. Aney: Is fresh notice re
quired?
Mr. Speaker: I will examine the
matter.
But hon. Members must
thank the hon. Parliamentary Secre
tary for saying that ne has transfer
red it to the Education Xiinistry in
stead of saying, "I have nothing to do
with it”.
* tct thwt o m v
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Mr. Speaker: Yes.
Sfcrt L . N . Mfflpnu (a) and (h). Jk
statement is ptoeed on the T atted! tfea
^ibha^ (fie* Appendix UI, aanfeus*
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Shri Shree Narayan Das: May I
know whether the accounts of Bharat
Sevak Samaj have been audited with
a view to find out whether some
grants to that body have been pro
perly utilised or not?

?
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Shri L. N. Mlshra: In the first place,
I would like to say that Biiai at Sevak
Samaj does not get any grant for
organisational purposes. For specific
programmes it gets money on spedileconditions and it has to submit the
accounts which are audited.
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Shri itokafeagM ttiah: May Z know
-whether any definite amounts have
t»fen apportioned to the N.fe.3 blocks
And other community development
areas for the Bharat Sevak Samstj to
•execute local works there?
Shri L. N. Mtabra: No. S r.
Shri FanigraU: What is the total
.amount of aid or grants so far given
to Bharat Sevak Samaj up to March,
1989*
Shri L. N. Miahra: No grant has
been given to Bharat Se/ax Samaj.
Bharat Sevak Samaj, like othe: social
•organisations, comer out with schemes
and we give it grahts for those
jtebemes ooiy.
Shri Panigrahi: What amount has
t>een given*
Shrimatl Sueheta Krtpalani: What
is the amount that has been spent
-through the Bharat Sevak Samaj on
-this*
Mr. Speaker: That is
Panigrahi asked.

what

Shri

Shri L N. Mishra: I nave just now
placed a statement before the House.
I cannot give the total I will find
out
Mr. Speaker: The amounts can be
teen against each project Hon Mem
bers will total them up and find out
Claims of Displaced Contractors
*1970. Shrimatl SucheU Krtpalani:
W ill the Minister of Rehabilitation
and Minority Affairs be pleased to
state:
(a) whether it is a fact that Gov
ernment had, after verification by the
Pakistan Government, of claims filed
in the Central Claims Organisation,
obtained full and final receipts from
contractors from Quetta {Baluchistan)
for the refund of their security
deposits;
(b) whether no payments have so
U t been made to the persons con
cerned; and
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(c)
if sot what steps are
taken to finalise the matter?

being

She Minister of Rehabilitation and
M bm jty Affairs (Shri Mehr Chand
Khanna): (a) No, Sir.
(b) Pakistan
Government
has
admitted only one claim so far and
rejected three
(c) The claims are being pursued
with the Pakistan Government.
Shrimatl Sueheta Krtpalani: May 1
know how many such claims are
pending*
Shri Mehr Chand Khanna: About
Baluchistanis* The total number is
99 We seat tour cfauns to Pakistan
They have accepted one and rejected
three

8hrimati Sueheta Kripalanl: By
what time will this matter be finalised?
Shri Mehr Chand Khaana: We do
our best to persuade Pakistan to see
QUr point of view in these matters.
But, so far, we have not succeeded to
an appreciable extent.
Shrimatl Sueheta Krtpalani: In case
tile Pakistan Government does not
admit such claims, will the Govern*
ment of India meet these claims*
Shri Mehr Chand Khanna: It is very
difficult for me to answer this question.
The sums involved under various
movable property claims, etc run into
ctores of rupees.
Maps Showing Polish Territory under
Germany
+
I sh ,i Tangamanl:
\Shri H. N. Mukerjee:
Will the Prime Minister be pleased
to state
(a)
whether Government’s attention has been drawn to the distribu
tion m. India of sumptuously printed
naps (with texts) showing nearly
one-third of the territory of the
Polish People’s Republic as allegedly
“German territories” ,

I
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(b) whether any inquiry has been
made in the distribution of the afore
said maps; and
(c) whether steps are being .taken
to prevent dissemination of propa
ganda regarding dismemberment of
the territories o f the friendly Polish
Republic?
The Parliamentary Secretary to the
Minister of External Affaira (Shri
Sadath A ll Khan): (a) and (b) Some
issues of these maps have come to the
notice
of
the
Government On
examination it was discovered that
each map contained a printed annota
tion in the text stating that the
frontiers of Germany as shown in the
map were the frontiers as they existed
in 1937 It was learnt on inquiry
that a certain quantity of these maps
had been distributed by the Embassy
o f the Federal German Republic in
New Delhi According to the infor
mation of the Government the Federal
German Embassy are not proceeding
with further distribution of these
maps
(c)
It is the normal practice of the
Government to discourage any propa
ganda that is likely to prejudice
India’s friendly relations with other
countries
Shri Hem Baraa: May I know
whether the Government propose to
bnng it to the notice of the nations
o f the world and also to that of the
organisations functioning under their
auspices that India is not going to
allow her soil to be utilised as a
honeycomb for such societies, secret
or otherwise, for propagation of illw ill and at the same time, distortion
o f facts?
The Prime Minister and Minister o f
External Affair* (Shri Jawaharlal
Nehru): There is hardly any queetton, Sir
Kir. Speaker: Next question.

22, 1989
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Commonwealth Xalka on Revival of
International te a Agreement
•1978. Shri P. C. Bovooalu Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether Government are aware
of the statement made in the House
of Commons on the 12th March, 1959
by the President of the Board o f
Trade of the United Kingdom to the
effect that they would sympathetically
consider a request from producers for
arranging Commonwealth talks in
regard to revival of International Tea
Agreement: and
(b) if so, the reactions of the Gov
ernment of India thereto?
The Minister of Commerce
Kanongo): (a) Yes, Sir

(Shri

(b) The Government of India are
considering this matter in consultation
with the producers
Shri P. C. Borooah: Do the Govern
ment propose to agree to a bilateral
agreement between India and Ceylon
in the event of failure to make all the
producing countries agree to an Inter
national agreement’
Shri Kanongo: No, Sir Bilateral
agreements will not serve any pur
pose
Shri P. C. Borooah: In view of the
fact that the world production of tea
has outstripped the world consumption
of tea and the Indian common tea
has been
Mr. Speaker: The hon Member may
make up his mmd and put the ques
tion later on
Shri P. C. Borooah:
common
tea has been hard hit m the overseas
market, do Government propose to
reduce the heavy fiscal measures that
have been imposed on Indian tea?
Shri Kanongo: At the moment, o f
course, there is a little higher supply
than demand, particularly o f the
common tea varieties But, this may
be temporary, because in the past,,
it has happened that demand hat
caught up. As for as fiscal measure*
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a n concerned, recently, the Govern
ment have given adequate fiscal con
cessions.
+tm

Shri Hem Barna: May I know
whether it is a fact that some initial
efforts were made by the Indian Tea
Association towards an agreement like
the International Tea Agreement with
Ceylon and those efforts have failed
because of Ceylon’s apathy and
because of no response coming from
Pakistan? If so, what steps do the
Government propose to take to see
that the international market for tea
stabilises in (favour of India*
Shri Kannngo: Efforts were made
as far as the first part of the question
is concerned The producers are dis
cussing matters amongst themselves
There have been certain favourable
reactions and some unfavourable
reactions Discussions are continued.
Shri Ramanathan Chettiar: May I
know whether the Government has
made an assessment as to whether our
country has been affected m the world
markets ever since we got out of the
International Tea Agreement*
Shri Kanango: No, Sir Cessation
of the International tea agreement as
such has not affectod the market But
it has been one of the factors
Shri P. G. Deb: May I know why
India got out of the International Tea
Agreement*
Mr. Speaker: That is an old story
Shri Kannngo: Other members did
not also want to continue
Barter Deal with U.S.A.
•1974. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether
Government
have
entered into » barter deal with the
Commodity Credit Corporation m the
U.SA. for the supply of 75,000 tons
of Ferro-manganese; and
(b) whether the delivery of this
75,000 tons o f Ferro-manganese has to
he effected by the 31st December,
1959?
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The Minister of Commerce (Shri
Kannngo); (a) and (b) Yes, Sir. The
quantity is about 75,000 tons. The
delivery is to be effected by the 30th
November, 1959, unless the period is
extended’ by mutual agreement
Shri Panigrahi: May I know the
price per ton for which Government
has agreed to sell this ferro-manga
nese to the Commodity Credit Cor
poration in America*
Shri Kannngo: Sir, according to your
ruling, the pnees and details of indi
vidual contracts by the S T C are not
disclosed
Shri Panigrahi: May I know what
was the reason for including ferro
manganese in this barter deal* May
I know whether India’s ferro-manga
nese production has no outside market?
Shri Kannngo:
Ferro-manganese
production has been taken up recently.
This is an opportunity to introduce it
in the world market
Shri Sadhan Gupta: May I know
what would be the commodities
bartered for this ferro-manganese*
Shri Kanango: Wheat
Shri Basappa: What are the differ
ent ports from which ferro-manganese
is exported and in what quantities*
Shri Kanango: Ferro-manganese
production is only in three establish
ments and two will come It will be
the nearest port from these establish
ments
Shri Panigrahi: What is the price
prevailing m the U S A , Belgium and
Canada for ferro-manganese*
Shri Kannngo: The prices vary from
week to week
Shri Joachim Alva: In effecting
delivery of these consignments, do the
Government see that fair prices are
given to the producers*
Shri Kannngo: Of course Otherwise,
why should the producers sell*
Shri Morarka: May I know the
quantity of wheat which we are likely
to get in exchange for 75,000 tons o f
ferro-manganese*
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Stoi l u n p ; This is part o f a
packet deal which includes other com*
nodities also.
Mr. Speaker: What is the, quantity
•of wheat that we are likely to get?
Shri Kanongo: The total quantity
of wheat that we are bargaining for
is
lakh tons.
In exchange for it,
there are various commodities includ
in g fesrro-manganese.
Productivity Conference
-+■
*1078 / ShrI Bagfconath Singh:
' \Shri Ajtt Singh Sarhadl:
Will the Minister of Commerce and
Indnstry be pleased to state:
(a) whether India participated in
the first Productivity Conference held
at T6kyo; and
(b) if so, whether any report has
been submitted by the Indian Dele
gation which took part in the said
Conference?
The Minister of Indnstry (Shri
Mannbhal Shah):
(a) Yes, Sir.
National productivity Council of India
was represented at the Conference.
(b) Yes, Sir
R15 : ♦ arnsfT
^T??TT g fa WHT fipgRlW %
3 f*
$
w t v t f qwtftm
wrw** % ?r^r f* r vr $*rr «qr?

7

affairs regarding productivity mov»~
xnent in all the Asian countries. A s
other item was how to intensify the
productivity movement The third
Item was whether the Asian Produc
tivity Conference should be establish
ed on the lines of the European Pro
ductivity Association.
Shri Shree
know whether
delegation in
produced any

Narayan Dm : May I
the participation of 4hfo
this Conference has
productive results?

Shri Mannbhal Shah) Obviously. We
came to know of the techniques avail
able in other parts of the world and
how we can benefit from the experi
ence in other Asian countries.
Cardamom Board
*1878. Shri B. Naxayaaaaamy: Will
the Minister of Gesaaaerae and Indus
try be pleased to refer to the reply
given to Starred Question No. 1598
on the 25th September, 1058 and state:
(a) whether the demand from the
Cardamom growers for the constitu
tion of a Board on the lines of the
Tea Board has been examined; and
(b) if so, what action has been
taken thereon?
The Minister of Commerce (Shri
Kannngo): (a) and (b). Not yet, Sir.
The matter is still engaging the atten.
tion of Government. But, we hope
to establish an Export Promotion
Council very soon.
Shri B. Narayanaaamy: I have
received petitions from the planten
requesting me to ask the M inister.. . .

<nnfkiT

Mr Speaker: What is the question?
The hon. Minister has said that there
w ill be an Export Promotion Council.
Has he got anything more to ask?
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Shri S. M. Banerjee: May I know
the specific items which were discus
sed and whether any agreed decisions
were taken in this conference?
Shri Mannbhal Shah: The main item
.discussed was the present state o f

Shri B. Narayanasamy: May I know
when the Board will be formed?
Shri Kannngo: A decision has been
taken more or less and the actual
implementation will take a little time:
not more than a month.
Shri Dasappa: May I know what
is the site selected for the location
o f this Board?
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Start SaM M ft: It is still to he
decided. Obviously it will be clow to
all spices, not only cardamom
Start Bwnaaattaaa Cbettiar: In view
o f the long delay m the examination
o f this question, what steps will the
Government take to expedite the
matter’
Mr. gpeake*: In a month He
wants 19 days7 The hon
Minister
said that they are going to establish
it in a month What does the hon
Member have in view 9 I am afraid
he did not follow the answer
Shri E Narayanaaamy: Where will
it be located’
•
The Minister of Commerce and
Indastry <Shii Lai Bahadur Shastrl):
The question also has been answered
Shri Shivaaanjappa
The hon
Minister has talked about the setting
up of the Export Promotion Council
and not about the constitution of the
Board
Shri Kannngo The Export Promo
tion Council has got what we might
call a standard method of composition,
and the composition of this will be
according to that Of course, there
aie other problems about the cultural
side of it, and they will be attended
to by the State Governments, on the
advice of the Export Promotion
Council, and these items happen to
be mainly export items
Shri Tangatnanl*
On a pnor
occasion, referred to in this question,
we were told that the production in
1957-58 was 1,400 tons, and 1,000 *ons
were exported and the value was
Rs 2 72 crores I want to know
Mr Speaker: I would not allow
that. That does not anse out of the
mam question.
Shri Ifcagamaai: In 1058-59
Mr. Speaker: This is only a demand
for the constitution of a Board Any
thing can be brought in under this
question. This question refers only to
the demand * from the cardamom
growers for the constitution o f a
Board I am not going to allow
details as to what happened last year
LSJD.-a
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and what has happened this year
Shri Tangamanl: I want to know
how much has been exported during
the year 1858-59, and the value,
because* that will emphasise the need
for this Board
Mr Speaker: Order, order That
does not anse out of the main quest l 1, which relates only to the consti
tution of the board The hon Member
going into details of something else
Shri Tangamanl: There is a refer
ence to a previous question 1 have
gone through the replies to the previ
ous question
Mr. Speaker: I am very much
surprised at the persistence of this
hon Member With reference to a
previous question, a particular portion
has been taken up, and a question
has been put here The previous
question might have related to a
hundred matters, but the one matter
which has been taken notice of by
the hon Member who has sponsored
the question 1$ when the Board is
likely to be constituted. I have allow
ed a number of questions on this
already The hon Member goes on
persisting and tries to introduce many
other things which are not relevant
to the main question If he persists, I
would not call him hereafter 1 can
not put up with this kind of persistence
with respect to matters which are ir
relevant Many things may be rele
vant otherwise, but not on this ques
tion
Shri Tangamani May I make a
submission’
Mr. Speaker: I have heard him
sufficiently
Shri Tangamanl: I may explain my
position.
Mr Speaker. I have understood his
position thoroughly
Shri Ramanathan Chettlar: In view
of the fact that Thevaram in the
Madurai district is an important
centre for cardamom, may I know
whether Government will take into
consideration the feasibility of having
the headquarters of the Board in that
area’
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Mr. Speaker: That ia a suggestion
for action.
Death of u >■**— OBdal in Japan
+
____ /S h r i N. R. Munlaamy:
19M- \ S h ri Da Patohandhwi:
Will the Minister of Werka, Homing
and Supply be pleased to state:
(a) whether the death of Shri S. K.
Boee on the 1st April, 1969, an official
of the Ministry of Works, Housing and
Supply in his hotel in Toyasa City
in Western Japan was due to any
sabotage or suicide;
(b) whether any probe or investi
gation wa« conducted in Japan and if
ao, the results thereof;
(c) was he suffering from any ail
ment previously; and
(d) where was his body cremated?
The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The initial
report received from the Embassy
stated that the Police had come to the
conclusion, based on the opinion given
by the Doctor of the Local Red Cross
Hospital, that Shri Bose, who was
reported to be suffering from fits of
chronic asthma died of an acute heart
attack. Further investigations after
the post-mortem examination are,
however, in progress and a detailed
report is still awaited.
(c) No information has been receiv
ed about his
previous ailments.
Enquiries are, however, being made.
(d) His body was cremated at the
Toyama City Crematorium.
Shri N. R. Mnntsamy: May I know
whether it is a fact that on many an
occasion, this hotel in Toyasa City has
been notorious for these mysterious
deaths?
Shri Anil K. Chanda: We have no
information about it.
Newspapers
*1981. Shri L. Achaw Singh: Will
the Minister of Information and
Broadcasting be pleased to state:
(a)
whether any procedure was laid
down for enlisting the co-operation of
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the State authorities in the collection
oi statistics relating to newspapers;
(b) whether there was any improve
ment in the collection of statistics,
about newspapers; and
(c) if so, the number of newspapers
about which further information was
made available?
The Parliamentary Secretary to the
Minister of Information and Broad
casting (Shri A. C. Joshl): (a) No
fc>mial set of rules has been laid down
for collaboration with the
State
authorities in the collection of statis
tics. But there is full co-operation
between the. Registrar and the State
Th* 'track \ak«n up by
the Registrar is new and it will take a
little time more before the work of
registration stabilises.
(b)
and (c). There has been a
definite improvement in the collection
of statistics and the report of the
Registrar for the year ending 31st
December, 1958, which will inter alia
contain the details of this information,
if under preparation. A copy will be
laid on the Table of the Sabha in due
course.
Shri L. Achaw Singh: May I know
whether it is a fact that statistics
regarding a large number of news
papers are not readily available
because the papers have failed to
submit their returns, and if so, what
steps are being taken to compel these
papers to submit their returns?
Shri A. C. Joshl: The State Gov
ernments have been asked to collect
the necessary information through
their district magistrates.
Shri Ansar Harvani: Have the
States set up any machinery to collect
these figures, and if so, what are those
States, and what is the machinery?
Shri A. C. Joahi: My information
is that the district magistrates in the
States collect this information and
forward It onward through the State
Governments to the Registrar o f
Newspapers.
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•OMmut «f Textile M b b Bombay

+
'D r. M. 8. Aaey:
Shri L. Achaw Sfagti:
Shri O ony:
• lM lV Shri Jadhav:
Shri Taagamani:
Shri lu tta h Awasthi:
Will the Minister o f Commerce and
ladoatry be pleased to state:
(a) whether Government are aware
that four cotton mills in the Vidarbha
Division of the State of Bombay, Model
Mills of Nagpur, Vidarbha Mills of
Achalpur, Banailal Abirchand Mills of
Hlnganghat and the Badnera Cotton
Mills have been closed from the 1st
April, and consequently more than ten
thousand labourers have been thrown
out sf employment;
(b) if so, what steps Government
have taken so far or propose to take
with a view to put an end of the
serious situation created by this large
scale unemployment; qpd
(c) whether Government propose to
hold an enquiry into the management
of the mill and take over under their
management, those mills which may
be found to have been mismanaged
under section 18-A of the Industries
(Development and Regulation) Act,
1951?
The Minister
Kanlingo): (a)
is laid on the
[See Appendix

of Commerce (Shri
and (b). A statement
Table of the Sabha.
VII, annexure No. 2.]

(c)
No action for investigation
under Industries (Development and
Regulation) Act, 1951 seems to be
called for in respect of B oa r Manu
facturing Co., Ltd., Badnera and
Bantilal Abirchand Mills, Hinganghat.
As regards the other two Mills, appro
priate action will be taken in the light
of the circumstances
in each case
after the preliminaries are over.
Or. M. S. Aaey: May I ask the hon.
Minister whether he is aware that on
19th April, there was a large crowd
ot these labourers assembled at the
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railway station, and they proceeded to
obstruct the Grand Trunk Express?
Shri Kannngo: I have read some
thing about it in the newspapers.
Dr. M. S. Aaey: Is the hon. Minis
ter aware of the urgency of the thing
and also of the gravity of it?
Shri Kaanwgo: This is very urgent,
and therefore, we are taking steps.
Dr. M. S. Aaey: Will he t»lm
steps as early as possible to bring
about a solution?
Shri Kanango: Yes.
Dr. M. S. Aney: Is the hon.
Minister also aware that on those
days the hon. Prime Minister was
going to vi?it these tracts, and this
position created by these labourers
was a matter which created a good
deal of tension and made more difficult
the question of security’
The Minister of Commerce aad
Industry (Shri Lai Bahadur Shastrl):
I might inform the hon. Member that
action has already been started. The
Textile Commissioner and his organi
sation have already started, or they
have decided to start a survey, and
they are contacting the millowners
Shri Tangamanl: One of the four
mills that have been closed is the
Model Mills, Nagpur. That mill closed
on 6th April, 1959, and the number
of workers involved is 7,080.
This
demonstration was by those workers.
May I know whether this closure is to
be there for these two months only
and since because the Textile Commis
sioner has concluded his inquiry may
I know when this particular big unit
will be reopened, because the agitation
is only on this particular mill’
Shri Lai Bahadur Shastrl: I did not
quite follow the question.
Shri Taagamani: Hie mam agita
tion was about this Model Mills
Mr. Speaker: When will this parti
cular mill be reopened? That is the
question. The rest are arguments.
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Shri T u p a u i: They u id that
this was going to remain closed for
two months.
Mr. 8peaker: Let the hon. Member
leave all that alone He should only
ask a question. D ie question hour
should not be utilised to make a
speech regarding that particular
matter When is this mill likely to
be reopened7 That is the question.
Shri Lai Bahadur Shastri: It has
beeq closed for two months, but wc
think it would be possible to restart
this mill, and within this period, and
as early as possible, we shall try to
do our best and we shall give whatever
help is possible and see that this mill
is reopened The Textile Commissioner
is already going into the matter
Shri Balkrishna Wasnlk: May I
know whether it is a fact that the
hon. Prime Minister during his visit
to Nagpur recently assured
the
workers of the Model Mills that when
he returned back to Delhi, he would
be discussing the matter with the
Labour Minister, and if so what has
happened thereafter7
The Prime Minister and Minister of
External Affairs
(Shri Jawaharlal
Nehru): When I was in Nagpur, or
rather in Wardha, I received two
deputations in regard to the closure of
these mills, and they gave me memo
randa All I could tell them was that
I felt that the situation demanded as
early action as possible, because, of
course, large numbers of people were
involved, and because very grave
charges were made against the owners
who had closed down the mills And
from that point of view, from the
point of view of the workers as well
as the effective investigation of those
charges, early action should be taken
I said that I would communicate
immediately with the Labour Minis
ter which I did on my return. Imme
diately I sent those memoranda and
wrote to the Labour Minister.
Shri M B. Thakore; May I know
the decision taken by the Government
regarding the closure of the cotton
mill in Gujerat*

it
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Mr. Speaker: This does not refer to
This is about Nagpur.

Shri Lai Bahadur Shastri: I may
add about this particular mill, that
we have received a communication
only today from the Bombay Govern
ment. They have said that they pro
pose to take it over. We are consider
ing this matter today, this afternoon,
at about 3 o'clock, in a meeting of
the National Industrial Corporation
S h o r t N o t ic e

Q u e s t io n s

IS hn.
Pakistanis Trespass into Indian
Territory
•

SN.Q No. 27.

+
Shri Aasar:
Shri S. M.
Baner)ee:
ShM Hem Barua:
Shri Vajpayee:
Shrimat! Ha
Palchoodfaurl:
Shri P C. Boroeah:
Shri Barman:

Will the Prime Minister be pleased
to state
(a) whether it is a fact that 300
armed Pakistani Nationals trespassed
mto Indian territory on the 10th
April, 1959 in Baragor&ljhar under the
Dinhata Police Station in CoochBehar;
(b) whether it is a fact that they
have damaged and looted property,
burnt houses and assaulted
Indian
nationals;
(c) if so, the total amount of pro
perty damaged, the total number of
houses burnt, total amount of pro
perty looted and number of persons
injured and dead;
(d) whether Government have taken
any action; and
(e) if so what’
Hie Deputy Minister of Extenal
Affairs (Shrimati Lahahml Meaea>:
(a) to (c). On the 10th April, 1989,
at about 1400 hrs a band of 390
Pakistani nationals
armed
with
swords, daggers and other weapons
trespassed Into Indian territory tnd

iS f t l Oral Amtwcrs
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raided tfae Indian village of B arna
r d Ohara. JL No. 570, P.S. Dinhata,
District Cooch-Behar. The Pakistanis
alter setting fire to 11 koines forcibly
took away 36 bead of cattle. During
• the course of resilience offered by tfae
villager* one Indian national, Chandra
Mahan Barman, was seriously injured
aad latar Succumbed to his injuries.
The details of property
are awaited.

damaged

(d)
and (•). The Deputy Commis
sioner, Cooch-Behar immediately got
into touch with his opposite number
in East Pakistan as a result of which
Pakistani authorities agreed to return
28 heads of cattle which they said
they had been able to trace and pro
mised to return the others as soon as
traced. It was also agreed that people
should not congregate on the border
to create mischief and that a joint
survey o f the actual damage caused to
property and houses along the border
be held on 20th April.
Hie Government of India have
lodged a protest with the Government
at Pakistan about this raid and have
reserved the right to claim compensa
tion for loss o f life and property.
Hie latest message from the Deputy
Commissioner, Cooch-Behar, says that
the situation is peaceful and there
have been no further incidents.
Shri Amur: May I know whether
any reply to the note of protest lodged
with the Pakistan Government has
been received; if ao, the nature there
of?
Shrimati U W ia il Meaan: I have no
knowledge o f any reply to it
Shri Assart The hon. Prime Minis
ter, in reply to a question in the
R*jya Sabha, atatad that military has
been put in charge of the eastern
frontier. K ay I know what exactly
is meant? Are we to understand that
the border is to be guarded by the
Army, and the State Government will
not be directly responsible?
The M m Mtwlalw aad MUWar ak
IT itw al JU N n
(Shri Jawmharlal
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Nehra): What I meant is that the
charge or responsibility is given to
the military. They may take such
steps as are necessary either them
selves or through the police. Normally,
no border is guarded, every yard of it
is not guarded by armed forces, but
they are placed in more
or less
numbers at various points, so that the
responsibility is with the Army, and
when they so decide they put forces
in one particular place or add to it.
Shri S. M. Banerjee: In reply to a
previous adjournment motion, the
hon. Deputy Minister gave the same
reply as she has given today. May I
know whether any more facts were
available, and whether reports have
also been received, and what was the
quantity o f actual loss? That is wha'
I want to know.
Shrlfloati U tah iri Menon: That is
given in the original answer. As for
repeating the same thing, the fact:
that I gave at that tune were the same.
They were facts which were got from
authoritative sources. Therefore, we
cannot change the facts in order to
suit the convenience of the hon
Member
Mr. Speaker: He only wants to
know whether there is any additional
information.
Shrimati Ijikshmi Menon:
The
additional information is that 23 head
of cattle has been traced, and more
cattle are being traced.
Shri S. M. Banerjee: What abouv
the loss, what is the compensation we
have claimed from them7 That 1
want to know.
Shrimati l<akshmi Menon: Details of
the property damaged are awaited and
as soon as we get the actual facts, we
will claim compensation.
Shri Vajpayee: it has been stated
that the Pakistani nationals who tres
passed into our territory were armed
Does it mean that the Pakistani
authorities have freely distributed
arms to their citizens in border
regions, and if so, does the Govern-
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xnent propose any similar
measures?

counter

Shri Jawaharlal Nehru: So far as
the answer to this question is concern,
ed, the type of arms mentioned is
swords, daggers and the like. These
are not normally distributed by any
Government. People possess them or
make them themselves.
Shri Hem Barua: In view of tkft
fact that a crowd of 250 armed Pakis
tani nationals entered into our country
in a gay cavalier spirit of course; and
caused damage to our life and proper
ty, may I know what is the depth in
our territory that they reached firstly;
secondly, what is the time it took for
this act of vandalism; and thirdly.. . .
Mr. Speaker: No, no Only
question, the first question.

one

Shri Hem Barua: I will omit the
word “vandalism” . Thirdly, what is
the time-lag between the incident and
the arrival of the police on the spot?
Mr. Speaker: The hon. Minister
need not answer the second question
and third question, only the first ques
tion.

O ni Am w w
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the Police Station Dinhata, 1 a t t *
from B.O.P. Magirhat and 4 aftUec
from Dighltari border anti-daeoity
centre. At the time o f the raid, the •
strength of police station consisted ef
5 officers, 15 constables and the BXJ.P.
one officer and IS men, while the antidacoity centre had only seven men
Because the incident took place far
away from these places, naturally the
aid could not be sent at once
Shri Hem Barna: She has answered
two of my questions. The third ques
tion is about the time involved in the
raid.
Shrimatl I«akshml Menon: I said it
was 20 minuted.
Shri Banian; Are we to understand,
that the nearest police or border pro
tection force was as far as four miles
distant from the border, that they
could not render any help though the
raiders burnt eleven houses and did
so many other things? Are there no
protection forces, no pickets, near
about the border?

Shrimatl f »lr«K" ,> Menon: What is
the first quesiton?

Shrimatl Lakshml Menon: It ha*
already been said that we do not have
police stations all along the border.
They are at intervals.

Mr. Speaker: By the time we como
to the third question, we forget the
first question.

Shri Hem Barna: May I know whe
ther it was Id Day and whether it
had an effect on their psychology?

There is no meaning in spinning
this. I will not allow three questions
Shri Hem Barua: I wanted to know
the depth of our territory which they
had reached. That is a very simple
question, and every intelligent mar.
would put that.
Mr. Speaker: Why did he add two
more questions? The hon. Member
creates confusion. Why did he ask
three questions?
Shri Hem B una:
sentence only.

There was

on*

Shrimatl Lakahuil M M : The
period of the raid lasted for about
80 minutes, and the place of occur
rence at the incident is 15 miles from

Mr. Speaker:

Shti Banerjee:

Shri S. M. Banerjee: Since claim
ing compensation from Pakistan will
be a difficult job, may I know whether
the Government of India will give
some compensation or financial aid to
those whose Rouses have been looted
and burnt?
Shri Jawaharlal Nehru: This is, as
far as one can make out, a normal
case of dacoity. Suppose there is a
dacoity.........
Shri 8. M. Banerjee; Dacoity by
foreigners.
Shri Heat B anu: Committed on the
border on the Id day.
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A M Jawaharlal Nehm: If feat
daeoity had taken place within the
territory of the country it would have
been taken as a daeoity. It is not; I
think, correct in this particular ea seother cases may be different—to
connect it with Government in any
way. They came and lifted cattle and
had gone away. Some of the cattle
has been recovered and we have told
them that we are claiming compensa
tion from the other Government
Indian Consul-General in l,hs—
+
No 28.
2R ^
/ Shrj
Shrl S‘
A Mehdi:
8.N.Q. No.
Nath
Pai;
Will the Prime Minister be pleased
to state:
(a) whether it is a fact that our
Consul General in Lhasa was subjrcied to restrictions regarding his movt
ments since the current unrest m
Tibet;
(b) if so, nature
tions; and

of the >e resirk-

(c) whether these restrictions
still in operation7

aj>>

The Deputy Minister of External
Affairs (Shrimati Lakshnu
Menon):
(a) to (c) For some days after fight
ing broke out in Lhasa on the 20th
March it was impossible for the
Consul-General and his staff to go out
of the premises of the Consulate Gene
ral. The Vice-Director of the Foreign
Bureau told the Consul-General that
in their own interest, except for very
essential work the personnel of the
Consulate General should not leave
their premises. Chinese troops who
were posted just outside the premises
did not allow any person to go out of
the premises or come in. When the
Consul-General wished to go out on
the 20th March to see the Indian
nationals and send soma members of
his staff to the market, the Chinese
guards informed him that they had to
take up the matter with the Foreign
Bureau. The Consul-General found it
difficult even to send'a letter to the
Foreign Bureau. Two or three oavs
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later, he was told by the guard that
persons who were in possession of
identity cards with photographs
endorsed by the Foreign Bureau would
be allowed to leave the premises. On
or about the 8th April the Chinese
Foreign Bureau returned the identity
cards sent to them for endorsement
and thereafter difficulties about the
movement of the staff disappeared.
The Consul-General was informed by
the Foreign Bureau on April 11 that
only cars with special permits of the
Military Control Commission could be
used. He would be provided with a
car by the Control Commission when
ever he required one. On the 17th
the Foreign Bureau informed the
Consul-General that he could use the
Consulate car without
any special
permit and that the staff of the Con
sulate-General also could leave the
premises
without showing
then
identity cards or passports of the
guards. Since then all restrictions
appear to have been removed.
Shri S. A. Mehdi: Is it a fact that
even wireless connection was cut off
for some time after that7
Shrimati l«akahmt Menon:

No, Sir

Shri Vajpayee: Are we to under
stand that our Mission in Lhasa was
virtually under house arrest in those
days?
The Prime Minister and Minister of
Externa] Affatm (Shri Jawaharlal
Nehru). No, Sir; that would not be
correct The facts indicate that con
ditions were such in Lhasa, if I may
say so, that for some time it was not
completely under the control of the
Chinese authorities. As soon as they
came more or less under their control,
they permitted the staff of the Con
sulate to go out; but not during the
period when presumably the con
ditions were not wholly under their
control.
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Baja Mahendra Pratap: 1 just want
to say . . . .
Mr. Speaker: The hon
aiay ask and not say.

Member

Baja Mahendra Fratap: I ask a
question. I say we have enemies on
the West; we have enemies on the
Bast. Is it proper to create more
enemies in the North?
We are
friendly to Tibet; but we should net
say things that annoy China. That
is what I say. Is it proper?

WRITTEN ANSWERS TO
QUESTIONS
Handloom OM b
• ltd . Shri V. P. Nayar: W ill the
Minister of Commerce aad Iadostry
be pleased to state:
(a) what percentage of Handloom
Cloth now produced is estimated to
be (i) Calendered, and (ii) Pra-ahrunV; and
lb ) the steps taken, if any, by the
Handloom Board to help calendering
and pre-shrink ing
of haouUoom
fabrics?
T ip Mpabter ef Ceeuearee (Skuri
K u n «g »): (a) Information is
not
available.
(b) Financial assistance is being
given to cooperative
societies for
setting up calendering and finishing
plants. A proposal far setting up a
central plant for sanforizing, calend
ering and dyeing is also under consi
deration.

V rittM M m tm

. ifT fa t

Small-seale b lH td H at CfeMMUpiri*
H f7L Shri AJK Singh Saifeadb *111
the Minister of Commene aad M s s
try be pleased to state:
(a) whether it is a fact that hplp
was sought by the Puqjftb Govern
ment iq establish small-scale indus
tries at Chandigarh; and
(b) if so, the nature of the help
sought and the decision of the Gov
ernment of India thereon?
The Minister ef Indnstry (Shri
Manabhai Shah): (a) No scheme for
the establishment of small-scale in
dustries at Chandigarh has so far
been received from the Govern
ment of Puniab.
(b) Does not arise.
Mahatma Gandhi Memorial Hospital,
Bombay
*1*7* Shri T. B. Vtttal Bae: WiU
the Minister of Labour and Employ
ment and Planning be pleased to
state:
(a) the amount spent upto the 28th
February, 1959 tor the construction of
300-bed Mahatma Gandhi Memorial
Hospital at Bombay;
(b) the progress so far made in the
construction of the building;
(c) whether equipment for the
hospital has since been ordered; and
(d) if so, the value thereof?
The Oepaty iM r t w
ef L a b o r
<&hri AM* AH): (a) (i) Cost of land
borne by the Government o f
Bombay. — Rs. U'05 Lakhs.
(ii) Expenditure incurred by the
Board
of
Management
at
Mahatma
Gandhi Memorial
Hospital on development o f
land,
establishment
etc. —
Rs. 114 Lakhs.
(b) Construction work has been
started and 40 columns already
erected to the height o f about 18 far*
(c) No.
(d ) Doe* no* aria#*

fa
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(e) the quantity of jute for which
permission has been given for export
during the current financial year;
and
•
(f) the extent to which the export
of raw jute has been able to stimulate
internal prices’
The Minister of Commerce
»): (a) Yea, Sir

(Shri

(b) 21st January, 1859. 1st ship
ment made on 4th April, 1959.
(c) Ninety-five contracts for a total
of 23,500 bales (400 lb. each) out of
whieh 10,000 have been
actually
shipped and documents for another
5,000 passed.
(d) By established balers on behalf
of the ST.C
(e) Fifty thousand bales during cur
rent jute season

(sr) w firat h f a u W »r*
*mr «rr tr«fr *tpt ftw ft vr fanfa A r t

armr $ iftr *?r * arc %fau. vr
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Expert ot Saw Jute
•MW. Shri Antrwdh State: WUl the
Minister of C i i b w i and h M r y
be pleased to state:
(a) whether it is a fact that India
hw resumed export of raw jute,
(b) if so, since whan;
(c) the number of consignments
and the quantity m bales of raw
Jute exported up-to-date
W ) whether the export has been
made by private parties or by the
Stale Trading Corporation;

<f) Prices rose by a half to one
rupee per maund for Assam Bottoms
m Calcutta
Bank Award
+
’ Shri Bajendra Singh:
Shri Keehava:
Shri S. ML Banerjee:
*1983. >| Shri Aurobindo Ghoul:
Shri Siddananjappa:
Shrimati Ha Palehoodhvrir
Shri P. C. Beroeah:
Will the Minister of Labour » « i
Employment and Planning be pleased
to state*
(a) whether Government are aware
of the difficult situation that has been
created after the expiry of the Bank
Award in March. 1959; and
(b) the steps Government contem
plate to take to meet (he situation9
The Depaty Minister of Lahowr
(Shri AMd AH): (a) and (b). Re
presentatives of the All India Bank
Employees' Association and the All
India Bank Employees’ Federation, the
two organisations representing the
Bank employees, met the Labour

M & 63
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Minister on 20-3-1909 to i t e m the
‘situation arising out of the expiry of
the Industrial Disputes
(Banking
Companies) Decision A ct The As
sociation representatives promised to
communicate the views after consult
ing their managing committee regard
ing the various issues discussed at
the meeting. On being reminded,
the Association has replied that its
managing cdmmittee has not yet m et
.Employees’ Provident V u < Act

•19*4.

|*Shri B aa Krtshan Gupta:
| Shri Tangunani:
Shri S. M. Banerjee:
Shri A. HL Gopalan:
Shri Vajpayee:
Shri Sarja Pandey:
Sardar Iqbal Singh:

WiU the Minister of Labour and
'employment and Planning be pleased
to refer to the reply given to Starred
'Question No. 357 on the 29th Nov
ember, 1958 and state:
(a) whether Government
have
since considered the request of tex
tile mill owners that new owners who
wanted to restart closed establish'ments should be exempted from the
■operation of the Employees' Pro
vident Fund Act for some time; and
(b) if so, the decision taken there
on?
The Deputy Minister of Labour
(Shri Abid AH): (a) and (b). The
imatter is under consideration.
Manufacture of

Refrigerates*

*1985. Shri AuroMndo Ghosal: WiU
the Minister of Commerce and In•dnstry be pleased to state:
(a) whether any foreign company
'has approached
Government for
sanction to set up a plant for the
■manufacture of refrigerators in India;
(b ) if so, what is the name of the
company; and
(c) the decision taken in the
-matter?
The Minister of Industry
(Shri
Mambhai Shah): (a) to (c). A Swe•disb firm has made an application for

>

W ritten Anstsers

13 3 6 6

a licence under the Industries (De
velopment St Regulation) Act, 1961,
for setting up of an undertaking ter
the manufacture of absorption type
cooling units to be fitted into refri
gerators that are being manufactured
at present by an Indian Company
(with imported cooling units). The
scheme is under consideration of the
Government.
.. Elections In Pondicherry

S

8hrl ®wgaasaBl:
1VN’ \ Shri S. M. Banerjee:
Will the Prime Minister be pleased
to state:
(a) whether a firm date has been
fixed for elections in Pondicherry for
the Assembly; and
(b) if so, when the elections are to
be held?
The Parlamentary Secretary to the
Minister of External Affairs (Shri
Sadath A ll Khan): (a) and (b). Elec
tions to the Representative Assembly
in Pondicherry will be held in the
seend half of July, 1959. The exact
dates on which the different consti
tuencies are to go to the polls will be
announced, in due course, by
the
Chief Commissioner.
Displaced Persons Claims
•1987. Shri AJit
Singh Sariudl:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to re
fer to the reply given to Starred
Question No. 858 on the Hth Decem
ber, 1958 and state what steps have
since been taken to get the rest of the
Jamabandis from Pakistan to verify
the claims of the displaced persons
and confer permanent rights on them?
The Minister of Rehabilitation and
Minority Affairs (Shri Mefcr Chaad
Khasma): A delegation headed by
the Financial Commissioner (Dev)
Punjab visited Karachi ia February,
1959 to obtain the remaining Jama
bandis. As a result of this visit, 250
Jamabandis have been received. X flon
are being made to get the remainder.
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*1999. Shri T. B. Vittel I m ; Wi22
the Minister o f Lrtaer and Eaq^tr*
w eal aad planning b« pleased to state:
(a) whether the examination of the
question of undertaking legislative
measures for fully implementing the
programme of National Apprentice
ship Training Scheme has since been
completed;
(b ) if so, the
arrived at; and

nature of

decision

(c) if the reply to part (a) above
he in the negative, when the examina
tion is likely to conclude’
The Deputy Minister of
<8hrl AM4 AU): (a) No.

Labour

(b) Does not arise
#
(c) By the end of the year
Pakistani Press Propaganda
India

Against

with India's High Commissioner in
Karachi. The Chief Military Observer
who investigated the complaint haa
given an award of No
Violation
against, India and has further held
that the constable ef Pakistan-occu
pied Kashmir was apprehended not in
Pakistan-occupied Kashmir but on the
Indian side of the cease-fire line.
(b)
Government did not consider it
necessary to take any steps in this
matter. Propaganda discredits itself
and in this case the exposure has been
complete
Goa
'Shri Paaigrahi:
Shri Vajpayee:
Shri V. L. Patil.
Shri P. C. Borooah:
Shri P. C. Sen:
*No 1990. Shri Llladhar Kotoki:
Shri Goray:
Shri S A. Mehdi:
Shrimati Da
Palchoudhuri:

•MU. Shri p. C Borooah: Will the
Prime Minister be pleased to state:

Will the Prime Minister be pleased
to state:

(a) whether the attention of the
Government has been drawn to recent
Press Propaganda against India in
Pakistan 'coinciding with the visit of
the United Nations Secretary-General
to this sub-continent; and

(a) whether his attention has been
drawn to a news item appearing in
newspapers to the effect that the
Pakistan Government have recognised
Goa as a province of Portugal; and

(b) if so, what steps have been
taken by Government to draw at
tention of the Pakistan Government and to counter-act the false propa
ganda?
The Parliamentary Secretary to
the Minister af External Affairs (Shri
Sadaih All Khan): (a) Yes, Sir.
The Government of Pakistan and the
Press in that country gave a great
deal of publicity to an incident which
had never taken place. It was alleged
that on March 16 last Indian troops
craned the cease-fire line, surrounded
a village
inr Pakistan-occupied
Kashmir and forcibly took away a con
stable o f Pakistan-occupied Kashmir.
Tbe Government of Pakistan lodged
a oomplatot with the UJt. Chief Mili
tary Observer and a strong protest

(b) if so, what is the reaction of
Government of India thereto?
The Deputy Minister of External
Affairs (Shrimati I<ahshmi Menon):
(a) Yes. The particular news item
does not appear to be quite correct.
The Pakistan-Protugal Trade Agree
ment was signed in June 1968 and
was relased to the press on the 4th
April 19S9. There is no mention of
Goa in this agreement Reference is,
however, made to the territories of
Portugal as including the Continent,
adjacent islands and Overseas Pro
vinces.
(b) This is a matter between the
Government o f Pakistan and the Go
vernment of Portugal. The Govern
ment of India do not propose to dis
cuss the Tifede Agreement between
these two other Governments.
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Vfalatia* of | a a m m
Border by M M u k
f Shri D. C. S k in u :
I Saxdar A. S. 8afgal:
Shri la ih a M tt Siagh:
•No. 1991., Shri 8hree N v ty u
Dm:
Shri A. M. T&rlq:
(_ Shri Bahadur Singh:
Will the Prime Minister be pleased
state:
(a) whether it is a tact that the
Pakistan troops oppened fire with
automatic weapons in forward areas
in the Kashmir Valley on the 10th,
2ftth and 2«th of March, 1959;
(b) whether it is also a fact that
hand-grenades were used by the Pak
istani troops;
(c) if so, the extent of Ion to life
and property;
(d) whether Government of India
have informed the United Nations’
Observers about these incidents;
(e) if so, their reactions; and
(f) what steps have been taken or
are proposed to be taken to check
the recurrence of such incidents?
Ik e Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) On March
10, 25 and 26, 1959, our poets in the
Ttthwal and Akhnur areas wese firod
at from Pakistan tide o f the cease
fire line. L.M.G. was used in the in
cidents of March 10 and 25 and stengun and rifle fire in the incident of
March 26. In the incident of March
IQ, Pakistan troops also fired two
bombs 2 inch mortar HE.
(b) A grenade was fired towards
our post in the Akhnur area on Match
26.
(c) No. loss of life and property
was reported.
(d) Yes. In fact, U.N. Observers
were present in the Tithwal area at
the time ot the firing.
(e) The Chief Military
has given an award of

Observer
Violation

Written Answer*

13770

afainst Pakistan in the incident' or
March 26, 1999 and No Violation
ajainst Fg&stao in the incidents o f
March 19 and March 28.
(f)
All possible steps are taken to
safeguard the cease-fire line from our
stfe. Violations of the Cease Fire
Agreement from the Pakistan-occu
pied Kashmir can be prevented only
by the Government of Pakistan.
When they occur, we normally com
plain about them to the U.N Obser
vers who invesetigate and give their
decisions
Craftsman Training Institute, Imphal
•W *. Shri L. Aefcaw Slagh: Will
tJ lota** u A Vwgtaa■sent and Planning be pleased to
state:
(a) whettier the Craftsman Train
ing Institute situated at Imphal has
been provided with any equipment reoeived under the U.N.T.AA Aid
programme;
(b) whether training is imparted in
the above Institute in both engineer
ing and non-engineering trades; and
(c) the names of the trades
which training is provided9

for

The Deputy Minister of Laboar
((Shri AMd A ll):
(a) Yes, certain
machines and tools have been allotted
to the Industrial Training Institute,
Imphal, under the UJN.T.AJL Aid
Programme and these are being sup
plied to the Institute;
(b) In engineering trades only;
(c) Training is provided in:—
Blacksmifhy, Carpentary, Drau
ghtsman (Civil) Surveyor.
Electroplating and Mechanic
motor.
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Lime Stone Deposits at Narnaul
U'unjab)
*1994 Shri Ram Krlshan Gapta:
Wfil the Minister of Commerce and
Industry be pleased to state:
(a)
whether the quantity and quality
o f lime stone deposits at Namau!
•(Punjab) have been surveyed and
(b)
if so, whether a cement factory
•can be started there’
The Minister of Industry (Shri
Mannbhai 8hah): (a) and (b) No
detailed survey of the Ume-stone de
posits at Namau] in Punjab has so far
been conducted with a view to deter
mining whether a cement factory can
be established there
For the present there is surplus pro
duction of Cement in the country and
therefore no immediate further expan
sion of industry beyond the capacity
o f 10 million tons per annum is being
contemplated at present However,
the position o f the industry is being
reviewed periodically

Written Answers
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Banning of Indian Films ia Pakistan
|"Shri P. C. Borooah:

1 Shri Ram Krishan Gupta:
• | Shri P. G Deb:
• m s. ■{ Shri Liladhar Kotokl:
| Shri Wodeyar:
I Shrimati Ila Palebondhnri:
I Shri 8. A Mehdi:
Will the Minister of Commerce and
Industry be pleased to state*
(a) whether it is a fact that Pak
istan Government have banned a large
number of Indian films,
(b) if so, the number of films ban
ned,
(c) the reasons thereof,
(d) whether it is also a fact that
heavy restrictions have been imposed'
on the import of Indian films,
(e) if so, the nature of the restric
tions imposed, and
(f) the steps taken or proposed to
be taken by the Union Government
m the matter’
The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (e) On seeing a press report
that the exhibition of 618 Indian films
imported into Pakistan before 1st
July 1954. has been banned, reports
have been called from our Commer
cial Secretaries in Karachi, Dacca and
are still awaited
(f)
According to
Indo-Pakistan
trade agreement of 1957, Pakistan has
undertaken to allow annually import
from India of 10 Bengali and 7 Hindi/
Urdu films on the basis of outright
sale Questions relating to film trade
are proposed to be discussed with
Pakistan at the next review confe
rence
All India Small Seale industries
Board
3380 Shri Ram Krishan Gupta: Will
the Munster of Commerce and Indus
try be pleased to state
(a)
the number of meetings of the
All India Small Scale
Industries
Board held during 1958; and

'13773
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(b)
the decisions taken at
meetings?

3. Shilong

January i960 and the production win
commence by April, I960.
(b) Yes, Sir.
(c) A statement is laid on the Table
of the Sabha.
[See Appendix VII,
annexure No. 4].

Dot*

z. Calcutta
2. Mussoorie .

Industrial Estate In Agra

azst and 22nd January.
8th and 9th May.

. 3rd, 4th and sth Novem
ber.

___________ \________________ _

(b)
A statement is laid on the Table
of the Sabha.
[See Appendix VII,
annexure No. 3.]
Cabiea (Private)

Limited

f Shri Ram Krtehan Gupta:
^'■■"^Shri D. C. Sharma:
W ill the Minister of Commerce and
Indnstry be pleased to refer to the
reply given to Unstarred Question
No. 191 on the 20th November, 1958
and state(a) the progress since made m re
gard to the expansion scheme of the
Hindustan Cables (Private) Limited;
(b) whether
the
supplemental
agreement on the lutes of the princi
pal agreement has since been signed
with it/s. Standard Telephones and
Cables Ltd., of the United Kingdom;
and
(c) if so, the main terms of
agreement?

12774

these

The Minister « ( O tn m tne and in 
dustry ( I M Lai Bahadur Shastri):
(a) The Small Seale Industries Board
held three meetings during 1968 ' aa
under:—
Piaet

Written Answer*

3388. Shri ft. C. Sharma; Will the
K>nister of Commerce and Indnstry
be pleased to refer to the reply given
to Unstarred Question No. 594 on the
29th November 1958, and state the
further progress made in the cons
truction work of Industrial Estate
in Agra?
The Minister of Commerce and In
dustry (Shri Lai Bahadur Shaatrl):
A statement is laid on the Table of
the Sabha.
[See Appendix VIA,
annexure No. 5].
Coffee and Tea Boards
3383. Shri Pangarkar:
Will the
Minister of Commerce and Industry
be pleased to state:
(a) the total amount of receipts
and expenditure on the coffee and Tea
Boards during the year 1958-59; and
(b) the amount of expenditure in
curred for propaganda and publicity
in India during the same period?
The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastrt):
Tea Board Coffee Board

the

The Minister of Commerce and In
dustry (Shri Lai Bahadur Shaatrl):
(a)
Order for plant and machinery
required to be obtained from abroad
has already been placed and most of
the equipment has been received on
site. It is expected that by June 1959
all the equipment will be received on
site. The construction of the factory
extension is in progress and it is ex*
pectad that it will be completed by
August 1959. The installation of plant
and machinery will be completed by

(<*

1. Total receipts i,i9,74»90fi *50,22,3000/
during 1958*
(Excluding
59Research
Department)

2. Total expendi- 1,01,00,476 *67,10,200
ture daring

(Excluding
Research
Department)

<«
Expenditure
28,34,480 *r2,32,6B6.*
on Propaganda
NP.
and Publicity
_ in India.
*Tbesc figurei are only provisional aed
subject to audit.

,9773
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Firms

SSS4. Shri Daasaal: W ill the Minister of Cmosmiw mod bdustry be
pleased to lay a statement on the
Table showing:
(a) the names of the foreign firms,
the control and management of which
have been passed on to Indians (In
dustry-wise) during the period from
1988 to 1958;
(b) the compensation paid in each
case;
(c) the mode of payment;
(d) the countries to which
firms formerly belonged; and

these

(e) how many of these firms have
managing agency system ’
The Minister of Commerce and In
dustry (Shri Lai Bahadnr Shastri):
(a) to (e). The Department of Com
pany Law Administration does not
have the required information But
the Reserve Bank of India periodi
cally carries but Surveys of Foreign
Liabilities and Assets
On the basis
of the information collected for these
Surveys by the Reserve Bank of India
for the period since 1955, there were
12 major instances, exclusive of
nationalised companies (e.g., foreign
controlled Gold Mining
Companies
and Foreign Life Insurance Compan
ies) of take-over or liquidation or
Indlanisation of foreign controlled
companies.
Further details are not
available, and cannot be collected by
this Department without an expendi
ture of time and labour which would
be incommensurate with the result
Frees Information Bureaa Branch
Offices la D l.
U K . Shri Sarjn Paadey: Will the
Minister o f lafonaatioa and Broadeasting be pleased to state the num
ber of branch offices of the Press In
formation Bureau which have been
opened during 1958-59 in Uttar
Pradesh?
The Minister of Iaforasatkm and
W raaflrsllai (Dr. Kaskar): No branch
office of the Press Information Bureau

Written. Answers
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was opened in Uttar Pradesh during.
1958-59.
I.LO. Expanded Prograauae of
• Technical Assistance
f Shri S. C. Saaaaata:
^ Shri Sabodh Haasda:
WiU the Minister of Labour umK
Employment aad Planning be pleased
to lay a statement showing:
(a) how the training
facilities
abroad offered by the I.L.O. Expand
ed Programme of Technical Assist
ance and Colombo Plan have been
utilised up to date;
(b) how many persons thus train
ed have come back;
(c) how their services have
utilised; and

been

(d) how many persons are proposed
to be sent during the remaining'
penod of the Second Five Year Plan?
The Deputy Minister of
Labour
(Shri Abid A ll): (a) 142 persons have
been trained or are at present under
going training in various subjects con
cerning Labour.
(b)
All the persons except 25tramees who are at present receiving
training in Australia and UK have
come back.
vC) The Central Government Offi
cers were, on return from training,
employed on work so as to derive full
benefits from their training abroad.
It is believed that same would be the
position with regard to the officers of
the State Governments and Workers
and Employers’ representatives
(d) About 50
Industrial Relations in Public and
Private Sectors
fShri Bam Krlshaa Gupta:
\ Pandit D. N. Tlwary:
Will the Minister of Labour aa#
Employment aad Planning be pleased
to state at what stage is the question
of following uniform principles in*

>*777
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matters relating to industrial rotations
in the public and private sectors?
The Deputy Minister of Labour
<Shrl A bid All): The laws on (indus
trial relations namely, the Industrial
Disputes Act, 1947, the Indian Trade
Unions Act, 1928 and the Industrial
Employment (Standing Orders) Act,
1946, apply to both public and private
sector undertakings.
Jute Mills
3388. Shri Bu b KrWuui Gupta: Will
the Minister of Commerce and Indus
try be pleased to state:
(a) the amount of foreign exchange
essential for the implementation ol
Plan targets for the setting up of Jute
Mills in India;
(b) how much of the above has so
far been sanctioned; and
(c) the amount of foreign exchange
for which applications are still pend
ing’
The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a)
About Rs. 7 lakhs for the es
tablishment of a new jute mill m
Assam;

Accommodation for Central Govern
ment Offices in Delhi
3389, Shri Bam Krlahan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:
(a) whether any
overall assess
ment of the accommodation require
ments for Central Government Offi
ces in the Capital has been made; and

1*H%

the Central Government catered for
from the general pool is laid on the
"fable of the Sabha. [See Appendix
VII, annexure No. 6.}
Against the total' requirements o f
42*78 lakhs sq. ft , the accommodation
available at present is a* under:—
Lskh sq. ft.
(i) Permanent Government
owned building
(2) leased «nd requisitioned
buildings (including Princely
houses) «

10-38

(3) Temporary hutments

Three
multi-storeyed
buildings
«rhich will provide 4*32 lakh s i t at
accommodation are under constrac-^
tion, and five more buildings are pro
posed to be constructed, which
wii!
partially meet the shortage that will
be caused on account of demolition of
temporary hutments.
The allocation of
accommodation
ni the new buildings will be consi
dered when they are ready for occu
pation
Handlooms

(b) Nil
(c) No application is pending.
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Shri B aa Krishan Gupta:
• Shri Stddananjappa;
Shri Nek Baa Negi:
Shn Bhakt Danhan:

Will the Minister of Commerce and
Industry be pleased to state:
(a) the total number of handlooms
registered so far (State-wise); and

(b) if so, details of the assessment
made and number o f new buildings
for Central Government Offices requir
ed (Department-wise)?

(b) which are the States that have
not shown good progress in the Hand
loom Industry?
The M a tter of Commerce and In
dustry (Shri Lai Bahadur Shaatrl):
(fi) A statement is laid on the Table
at the Sabha.
[See Appendix VII,
annexure No. 7].

The Minister of Worka, Housing and
flapply (Shri K. € . Beidy): (a) Yes.
(b)
A statement showing the re
quirements of the various office* of

(b)
All the States have shown good
progress In the implementation o f the
schemes for the development of
ffandlooms.
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■M art of Sat
Start Bow Krishan Gupta:
gkd F u iu k tr:
Shri AJlt Singh SarhsdJ:
Shri IM }it "Singh;
Will the Minister of Comment and
fee jpleased to state:
(a) whether it is a fact that trend
in tea exports which suffered a sharp
Mt-back last year has since improved,
(b) if ao, the quantity of tea ex
ported during 1957 and 1958 and that
to be exported in 1959 and the value
thereof (year-wise and country-wise).
(c)
what steps G.\ nruent propose
to take to proraot- the export9
The Minister of Commerce and Intfaatry (Shri Lai Bahadur Shastrl):
(a)
During 1958. both the quantity
and earnings from tea exports were
higher than those of 1957
(b) A statement showing quantity
»nA value of tea exported to various
countries during 1957 and 1958 is laid
on the Table of the Sabha.
[See
Appendix VII, annexure No 8 ]
It
is not possible to give estimates of tea
exports during 1959
(c) Besides the general measures of
tea promotion such as participation in
Tea Council, foreign exhibitions and
faint; distribution ot samples sending
out delegations to foreign countries,
export of dust teas without export
quota rights and reductions in excise
»nrf export duty on tea, Government
halve under consideration the follow
ing proposals for promotion of toa
exports.
■O) opening of Public Relations
Units m Egypt and Australia,
and
tn ) appointment of Tea Promo
tion Officers ui certain coun
tries.
.70 LSD—3

Indian Standards Institution
8382. Shri Ram Krteban Gupta: Will
the Minister of Commerce and Indus
try be pleased to state.
(a) Whethei it is a fact that the
Indian Standards Institution is taking
up the formulation of Indian Stand
ards for .more products which are
being exported; and
(b) if so, the names of such export
products9
The Mini&ter of Commerce and In
dustry (Shri Lai Bahadur Shaatri):
(a) Yes, Sir.
(b)
A list is laid on the Table of
the Sabha
[See
Appendix
VII,
annexure No 9]
Foreign Publicity
f Shri D C. Sbarma:
‘ ^ Sardar Iqbal Singh:
Will the Prime Minister be pleased
to state what steps Government have
taken to intensify foreign publicity to
countrrdct Pakistan’s false piopaganda
againct Kashmn during 19S8-599
The Prime Minister and Minister of
External
Affairs (Shri Jawaharlal
Nehru): Important news ltrms, and
facts about Kashmu problem were
morsecast regularly to our Missions
abioad through daily transmissions
from the External Publicity Division
These were is ued to the Press by rur
Publicity PooOur Missions abroad issued brochuic and pamphlets m languages of
then iespecti\e regions explaining
fact:, about Kashmir and took prompt
corrciive action m refuting misleading
press reports on the subject
A number of pamphlets on Kash'mi
were also pioduced by the Excnal
Publicity Division and widelj distri
buted abioad through our Missions A
list of such pamphlets is laid on the
Table of the Sahha [See Appendix
VII, annexure No 10]
Two private publications Iincluded
m the list which is laid on the Table
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of the Sahha.
[See Appendix VIZ,
annexure No. 10] were purchased by
the External Publicity Division for
' distribution abroad.
Facts about Kashntar were explain
ed to foreign correspondents stationed in India or visiting the country for
short period. Press delegations and
•ther foreign journalists were given
facilities to visit Kashmir to get first
hand information about condition*
there.
The progress and development of
Kashmir State were projected abroad
through photographs, feature articles
and documentary films.
Tnt 1&x\CTrrei\ Serncefe
K\\
Radio explained facts about Kashmir
in their broadcasts in foreign langu
ages.
Development oC Handloom Industry
in Orion
3394. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether any loans and grant]
from the cess Dund have been sa ietioned to Orissa far the development
of handloom industry from January.
1958 to February, 1959; and
(b) whether a statement showing
tiie expenditure incurred on handlotim schemes during the period bet
ween July 1957 to 1959 so far will be
laid on the Table?
The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri)':
(a) Yes, Sir.
(b)
A statement is laid on the Table
of the Sabha.
[See Appendix VII,
■nnexure No. 11.]

W Httm Answer*

ixi& k

‘ Th« Prime Minkter aad Minister « t
tfxteCMl Affairs (Shri IcwaharUk
jtfahni): (a) and (b). The report hat
tpeen studied. It is in the mam a
factual account o f the programme o f
the Conference, which was designed ,
to show to Commonwealth delegates
the work being done at the various
Atomic Biergy Establishments in the
llnited Kingdom and to provide them
*rith an opportunity for informal dis
cussion of recent developments in the
atomic energy field.
Small Seale Industries fat Bombay
3398.
Shri Pangarkarr Will the
n/finister of Commerce aad Industry
be pleased to state whether any projuctivity team has be:n constituted
lor Small Scale Industries of Boinbgy
£tate and the places to be visited by
it’
The- Minister of Coaaaeree and In
dustry (Sbri Lai Bahadur Shastri):
It is not proposed to send any pro
ductivity Team on State-wise basis.
The National Productivity Council is
sponsoring the visit abroad of <tR all—
Ifidia Team for Small Scale Industries
Iii an itinerary of six weeks which
includes visit to Japan and U.S A
Employment Exchanges
3397. Shri D. C. Sharon: Wi'.i the
Minister of Labour and Employment
and planning be pleased to state:
(a) the number of persons to whom
jpbs were provided by the Employ
ment Exchanges during the year 19583& (State-wise);
(b) the number out of these
to
*rhom service was provided in States,
gt the Centre, in Semi-Government
and Private firms; and

3395. Shri D. C. Shsrma: Will the
Prime Minister be pleased to state:

(c) the expenditure incurred over
these Employment Exchanges by the
Central Government and the amount
given by way of grants during 19085»?

(a) whether the Teport of the Indian
Delegation to the Commonwealth Con
ference on Atomic Enprgy held m
Xrfodor in 1958 has been studied; and
(b ) if so, the section taken thereon if

The Deputy Minister of
Labour
(Shri AMd AU):
(»* and Cb».
A
statement is laid on- the Table of the
Sabha.
{See Appendix VXt, ano
oexure No. 14T

Commonwealth Conference on Atomic
Energy
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(c)
Initially the entire expenditure
it incurred by the State Governments
and 60 per cent. of the expenditure
is reimbursed by the Central Govern
ment as their share of expenditure to
. the State Governments. The amounts
granted by the Central Government to
the State Governments during 1958-59
for the different items of expenditure
are noted below:—
Ri.
C°nttrtuwq Schemcs—Etnpl<<yircnt
Fxchanges and State Diuctoratct
. 33,18,800
N t u Employment Fxrhanges
opened under the Plan
• 7,39,130
Employment Market Information,
Vocational
Guidance and
Occupational
Informant n
Schemes .
.
.
.
4,34,170
TOTAJ

.

8888. Shri PanigraM: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether any cases were refer
red to the Director of Export Promo
tion, seeking assistance for providing
railway
transport
and shipping
facilities for export of iror and
Manganese Ore in 1958;
(b) if so, the number of such cases
which were referred; and
(c) how many of them have been
assisted, with full particulars thereof?
The Minister ef Commerce and In
dnstry (Shri Lai Bahadur Shastri):
(a) and (b). Yes, Sir
Six cases
m respect of manganese ore were
referred to the Director of Export
Promotion.
The movement cf iron
ore for export is ihe sole rcspons\bihty of the State Trading Corpora
tion which sought no special assist
ance
(c)
A statement giving information
about the nature of assistance sought
and action taken is laid on the Table
of the Sabha.
[See Appendix VII,
annexure No. 13].
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Export of Wheat Bran
3399. Shri Keshava: Will the Minis
ter of Commerce and Industry be
pleased* to state:
(a) whether it is proposed to extend
the time for export of wneat bran;
and
(b) if so, till what date?
The Minister of Commerce *nd In
dustry (Shri Lai Bahadur bhastri):
(a) No, Sir Fresh quotas for export
of wheat bran have been re’oased for
the licencing period April—Septem
ber, 1959
(b) Does not anse.

^5,12,700

Export Promotion

Written Answers

Export of Manganese Ore
3409. Shri Siddananjappa: Will the
Minister of Commerce and Industry
be pleased to state:
(a) whether it is a fact that export
position of manganese ore has im
proved, and
(b) if so, the value of man.janrse
ere exported in December, 1958 from
each
of the major ports, namely
Bombay, Calcutta and Madras7
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
(a) Slight improvement is visible m
the current year as compared to the
latter months of 1958

(b)
P r>

Dciemte r , 195*5
Qu<wrii\

Value

(I«ii'^

G»lcut a
Madras (including
VisakhaparnanO
Bom bay

Totu,

.

(R'

S,442

13 oo.-X}

iS.so*

18,3^,016

}2 S io

<6,42 319

87

•’''U *
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Pakistani Poets In India
f Shri A. M. Tkriq;
*401. \ Shri Bhakt Darshan;
(Stel l » K rM ai Gupfta:
Wil] the Prime Minister b? pleased
to state
(a) whether Government a»-e aware
that a Delhi Industrialist who nas in
dustrial interests in Pakistan often
invites some Pakistani poets to India;
and
(b) whether it is a fact that some of
these poets often recitc anti-Indian
poems on Pakistan Radio9
The Prime Minister and Minister of
External Attain (Shri
Jawaharlal
Nehru): (a) Certain prominent poets
from Pakistan ere invited annually
for an Indo-Pakistan Musbaira in
Delhi by the Laia Murlidhar Shankarlal Memorial Society
(b)
tion

rSbri S. R Animugluun:
3402. J Shri Ganapathy:
^Shri Subbiah Ambalam:
WiU the Prime Minister be pleased
to state:

(b) the quantity of K|iadi produced by the various State Govemmen *
and the Bhandars under Akhii ftharat
Serva Seva Sangh in each State for
the same period; and
(c) the corresponding establishment
charges for each agency
for each
State for the same period?
The Minister of Commerce and f« dustry (Shri Lai Bahadur Bhastrii:
(a) to (c) The informat,or. is being
collected and will be laui on the Table
of the Sabha.
Sixteen-Spindle Ambar Charkba
3404. Shri S R Aramugham: Will
the Minister of Commerce and Indus
try be pleased to state:
(a> what is the subsidy paid
by
the Central Government to give train
ing
in
“ Sixteen-Spindle
Ambar
Charkha” manufactured by “Texlool”
Company m Coaimbatore,
(b) what is the progress rrade
far, and

so

(c) the cost of .this Charkha with
its complete set’

(a) whether any request has come
from the Government of Madras to
establish an “Atomic Power Station"
m Madras, and

The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
(a) None

(b) if so, whether any decision nas
been arrived at by the Centre in this
respect?

(b) The Government of Madras have
procured 25 units of which 15 are
working in the home-steads of village
trainees After the commencement of
the scheme, a few alterations
have
been made in the components of .h<«
units to make them better balanced
and to over-come
some operational
difficulties. According to the Govern
ment of Madras, it iB now possible for
a village trainee to produce 100 hanks
of 20 counts of yarn during eight
hours of work.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes.
(b) Not yet.
Sale of Khadi
3403 Shri 8 R Arnrongham; Will
the Minister of Commerce and Indus
try be pleased to state:
(a)
the total amount of rebate paid
by the Khadi and Village Industries

X27&

Commission on retail sale of U iadi
by the various State Governmentsand
by the Bhandars under the Akhtf
Bharat Sarva Seva Sangh during the
years 1957-58 and 1958-59,

Government have no informa

Location of Atomic Power Station
in Madras

Written Annper*
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(c) Rs. 1,500 including Rs. 500 for
the motor and other accessories.
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in the ‘Monthly Statistics of India’s
Foreign Trade*
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Export of Engineering Goods
3406 Shri Daljlt Singh: Will the
Minister of Commerce and Industry
be pleased to state
(a) what steps have been taken to
encourage export of engineering goods
to Iraq, Iran, Syna and Palestine,
and
(b) the value of engineering goods
exported
during 1957-58 to
these
countries*
The Minister of Commerce and In
(Shri Lai Bahadur Shaatrl):
(a) H ie more important
measures
taken to promote exports of engineer
ing goods to these countries are set
out in the statement Uud 00
the
Table of the Sabha [See Appendix
VII, annexure No 15.]

fla to ry

(b)
In the published official statis
tics, there is no such general classi
fication as ‘Engineering Goods’
In
formation tn respect of value at In
dividual items exported to these coun
tries is, however, published regularly

Manufacture of Vitamin

'v

3407 Shri Ajit Singh Sarhadi- Will
the Minister of Commerce and Indus
try be pleased to state
(a) whether the scheme to produce
Vitamin ‘A’ from Beta Ionone—a pro
duct to be obtained from the Lemon
grass undertaken by Messrs Glaxo
Laboratories (India) Private Limited
and Messrs Roche Products ((Private*
Limited has since materialised, and
(b) if so, the quantity being pro
duced at present9
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
(a) and (b) Attention is invited to
reply given to Unstarred Question
No 1606 on the 18th December, 1958
The two firms Messrs Glaxo Labor
atories (India) Private Limited and
Messrs Roche Products Private Limit
ed have started manufacturing Vita
min ‘A ’ from the intermediates They
would be producing Vitamin ‘A’ from
Beta Ionone within a period of three
and five years respectively from the
dates of issue of the licences under
the Industries
(Development and
Regulation) Act, 1991
Rebate on Handloom Products
3408 Shri Saijn Pandey Will the
Minister of Commerce and Industry
be pleased to state the amount allot
ted by the Centre to Uttar Pradesh
Government for rebate on handloom
products for the year
1958-59 and
1959-60*
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
For 1958-59, approval for an expen
diture o f Rs 18 lakhs on rebate was
given to U P State Besides,
an
amount at Be 2014 lakhs was sanct
ioned to U P State Government in
1958-59 for meeting the actual ex
penditure on arrear claims of rebate
upto 31st lSanh, 1958
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Fut«r7 far the M aalM tan ot
Electric I M m

; Shri Rub KiWub Gupta:
Shri 8 . M. Banerjee:'
l Shri TtagHMwtf
Shri AuroMndo Ghosal:

Will the Minister of Csb ib w m and
Indastzr be pleased to state:
(a) whether it is a fact that the
Central Governm ent have issued a
licence to a business concern
in
Punjab to set-up a factory at Chandi
garh to manufacture electric metres;
(b) if so, the details of the scheme;
(c) whether any foreign country is
collaborating in this regard; and
(d) if so, the nature of the collabor
ation offered?
The Minister of Commerce and lnaoatry
(Shri Lai Bahadur Shastrl):
(a) Messrs. Netar Krishna Sehgals
Pnvate Limited, New Delhi have been
granted an industrial licence to set
up a factory either at Faridabad or
at Chandigarh for the manufacture of
electric metres.
<b) The scheme envisages manu
facture of 60,000 Nos. of single phase
watt hour meters per annum. The
firm will have to take effective steps
ior the establishment of the factory
by August, 1959 and the factory is
proposed to be established by August,
1960.
(c) The firm will implement their
scheme in collaboration with Meter
Factory ‘GANZ’ Budapest.
(d) A collaboration agreement has
been concluded by the Indian firm
for ten years on payment of royalty.

itfffa

(c)
if the replies to (a) and (b)
above be in the affirmative, what are
the specific reasons for it?
The Prime
and
at
External Attain
(Shri Jawaharlal'
Neturu): (a) and (b). Yes.
(c)
The Indian Foreign
Service
Branch (B), Initial Constitution Rules,
1956, do not deal with recruitment
in the sense of induction into public
service of persons not hitherto in such
service, nor do they prescribe the
terms and conditions of such service.
They were devised, in consultation
with and with the concurrence of other
Ministries concerned and of the Union
Public Service Commission, as a
measure of re-organisation and re
classification ot persons who were
already
holding posts under the
Central or State Governments, and
it was therefore decided not to Pro
mulgate them formally by notification
in the Gazette. They were according
ly communicated to those concerned
as an executive order of Govern*
ment. Specific reference to the Con
stitution or the executive authority
of the President is, in such cases, not
obligatory.
fcnwn #

wr!

Vt%\.
itwrt

wft g f

«J,*I

W I * : <WT f*m K
inrrit
edi^

fa •
( * ) *rrnr
^
(m ) w r
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*nr f ft?

sr-

LF.S. <B)
3419. Shri Hem Barua: Will the
Prime Minister be pleased to state:
(a) whether it is a fact that XF.S.
(B) rules do not mention the
con
stitutional provisions under
which
tihne are framed;
(b) whether it is also • fact that
that* rate are not issued i« tte name
ot tfae President of India; and

(*r) w
f t vm titu
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Prime Minister’s Visit to Bussia
( * ) *rf «
( if)
| fw r

w r
i t v ? n ? ?r t w t 3n %

p?
t *

¥ molaments of M en tcn of the
Planning Commission
3412. Shri DalJU Siagh: Will
the
Minister of Labour and Employment
and Planning be pleased to state t»e
amount being paid to the Cha 'man
and the members of the Planning
Commission as their monthly saiary
and allowances?
The Deputy Minister of
Planning
(Shri 8 N. Mlshra): The Deputy
Chairman and Members of the Plann
ing
Commission draw a
monthly
salary of Rs. 2,250 pm less 10 per
cent voluntary cut which has been
accepted by them In the case of the
Prime Minister who is the Chairman
of the Planning Commission and the
Ministers of Planning, Finance and
Defence who are also Members of the
Planning Commission, the terms and
conditions are governed by the Salar
ies and Allowances of Ministers Act,
1952.
Export aad Import of Films
3413 Shri Daljtt Singh: Will the
Minister of Commerce and Industry
be pleased to state:
(a) the total number of films im
ported into India from Japan duiing
1958-50; and
(b) the total number of films ex
ported to that country
during the
same period?
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
(a) and (b ). Presumably, the ques
tion relates to exposed films. Trade
m exposed films is recorded m the
Trade Accounts in terms of footag*
And not in numbers. Statement show
ing imports from and exports to Japan
of exposed films during 1958-59 fend
ing Jftnuaxy, 1989) is laid on the Table
° f th« Sabha.
(See Appendix VII,
•nnexure No, 18.]

C Shri Baghunatti Singh:
3414. j Shri Shree Narayan Daa*
, [ Shri Aarobtndo Ohosal:
Will the Prime Minister be pleased
to state whether it is a tact that he ia
visiting Soviet Russia in summer on
the invitation of Mr. Khrushchev'
The Prime Minister aad Minister of
External Allairs
(Shri Jawaharlal
Nehru): The Prime Minister received
an invitation from Mr. Khrushchev
to visit the Soviet Union In his reply
he stated that he would very much
like to visit the Soviet Union again
but he would not be able to do so
this year because of pressure of work
in the country.
Sale of Motor Cars
3415 Shri Bam Krishan Gupta: WiU
the Minister of Commerce and Indus
try be pleased to state:
(a) whether it is a fact that Gov
ernment have issued fresh instruct
ions about the arrangement for the
sale of motor can to eliminate the
mal-practices to which their attention
had been drawn;
(b) if so, the nature of the new
instructions; and
(c) how far they have reduced the
above mal-practices?
The Minister of Commerce and In
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir
(b)
According to the fresh instruct
ions issued to the automobile manu
facturers, every dealer shall main
tain an ‘Order Register* in the pre
scribed form in which all orders for
the purchase of a motor car shall be
entered and fulfilled strictly serial
ly. No dealer shall refuse registrat
ion of an order on any ground what
soever. The ‘Order Register’
will
be open to inspection by customers as
well as representatives of the
State
and Central Governments. In eider
to ensure that all registration
is
bona fide the customers are required
to furnish to the dealer, alongwith
certain particulars as prescribed by
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Government, a bank guarantee
of
R& 2000. Persons whose names have
already been registered will also have
to comply with these requirements.
(c)
As these instructions were issu
ed on the 4th April, 1959, it is too
early to assess the results. However,
the situation is being closely watched.
Industries Service Institutes and
Extension Centres In Punjab
3418. Shri B u b Krishan Gupta: Will
the Minister of Commerce and Indus
try be pleased to state the number
and names of industries service in
stitutes and extension centres to be
opened in
dunag 2S59-B0 and
the remaining period of the
second
live year plan?
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
A statement is laid on the Table of
the Sabha
[See Appendix VII, annexure No 17.]

tXQ lik

irrigation multipurpose prajtsets Ji»
the public sector, during, the
Hart
*Qd Second. Five Year Sian* to re
move the industrial backwardness o f
Punjab State; and
(b)
if so, the details thereof
success achieved so far?

and!

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and
(b ).
The total outlay under the
First
Five Year Plan for the present State
of Punjab exceeded Rs. 163* crores and
the provision under the Second Plaik
is about the same. The programme
has included the Bhakra Nangal Pro;frt, ti>e Chandigarh Capita) P roject
and other important schemes. In ad
dition there are Central programmes*
like the Nanga! Fertilizer Plant.
p ft*

*
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Watches and Clocks Factory In
Punjab
3417. Shri Bam Kristian Gupta: Will
the Minister of Commerce and indns
try be pleased to state:
(a) whether Government have re
ceived any request from the Punjab
Government for the location of one
of the proposed factories for the
manufacture of watches and clocks
on a large scale in the Punjab; and
(b) if so, the actum taken thereon?
The Minister of Commerce and In
dustry
(Shri Lai Bahadur Shastri):
(a) and (b). Yes, Sir. A request from
the Government of Punjab was re
ceived for locating in that State
a
watch factory in the Public Sector.
But so far no scheme for a public
sector watch factory is being con
sidered.
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Industrial Investment in Punjab
3418. Shri DalJH Singh: W ill the
Minister of Labour and Employment
and Planning be pleased to state:
(a)
whether Government have mad*
investments in industrial units
and
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MM. Start L. Achaw Singh- Will the
Minister odC Utatm ilM i and Broadcaaltng be pleased to refer to page
IS of the Second Annual Report of the
Registrar of Newspapers of India and
state.
(a) whether further information re.
garding 971 newspapers about their
existence or cessation has been col
lected, and
(b) if so, the particulars thereof?
The Minister of Information and
Broadcasting (Dr Keskar): 'a) and
(b)
The Report of the Registrar of
Newspapers for India for the year
ending 31st December, 1958, which
will mter-alta contain the required
information is under preparation A
copy of the Report will be laid on the
Table of the Sabha m due coursc
Anti-Malaria

Campaign in Jagdalpur
Town

M il Shri Kistalya: Will tne Minis
ter of Rehabilitation and Minority
Affaira be pleased to state
(a) whether it is a fact Inat the
Dandakaranya Development Authority
in Bastar Distt, Madhya Pradesh has
taken tover the administration
of
National Malaria Units of Jagdalpur
Town,
(b) if so, when;
(c) whether it is also a fact that
ever since the project administration
took over the National Malaria Units
ceased to spray D D T and to do other
anU-malana campaign in the Jagdal
pur Town; and
(d) if «o, the reasons therefor7
The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
K h u n *): (a) Only technical control
of the National Malaria Units
of
Jagdalpur town has been taken over
by the Dandakaranya
Development
Authority.
(b )
With affect from the tth Febru
ary, 1989.
<c) Ha In tact, in addition to the
National Malaria Programme,
tit*
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Dandakaranya Project Malaria Or
ganisation have sprayed the Jagdalpur,
town with Gammaxane Concentrate
and
have carried out
anti-larval
measures
(d) Does not arise
Implementation

Committee on Coal/
Award
3422 Shri T. B. Vlttal Rae: Will
the Minister of Labour and Employ
ment and Planning be pleased to state
(a) whether the coal mine.-s under
the Assam Railways and
Trading
Company Marghenta are given all
paid festival holidays m accordance
with the terms and
conditions laid
down by the Implementation Com
mittee on Coal Award, and
(b) if not, the reasons thereof7
The Deputy Minister of
Labour
(Shri Abid A ll): (a) and (b)
The
Assam Railways and Trading Com
pany, Marghenta, have agreed
to
grant paid festival holidays to the
coal miners employed
by them in
accordance with the terms and con
ditions laid down by the Implemen
tation Committee on Coal Award onK
with effect from the 1st
January,
1959 instead of from the 7In Febru
ary, 1938, as decided by the said Com
mittee
Railway Travel Concessions
3423. Shri T. B Vittal Rao
Will
the Minister of Labour and Employ
ment and Planning be pleased
to
state
(a) whether it is a fact that the
workers
of Assam Railways and
Trading Company are not being given
railway travel concessions in accord
ance with the recommendations of the
Implementation Committee on Coal
Award; and
(b) if so, the nature of action Gov
ernment propose to take in the mat
ter*
The Deputy Minister of
Labour
(Shri AWd A ll): (a) and (b) Govern
ment have not received
any such
complaint;
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MOTIONS

FOB

ADJOURNMENT

Violation of Indian Air-space by Pak
istani Aircraft
Mr. Speaker: I have received a
notice of an adjournment motion from
Shri Hem Barua regarding th e viola
tion of Indian air-space by Pakistani
aircraft on April 9th, 14th and 20th
and on the last occasion to a depth
“not far from Delhi'* os alleged by
the Defence Minister in his state
ment on 21st Apnl, 1059 in the House'
Whatever the Minister had to say
he has said already
Shri Nanshlr Bharneha (Bast Khan-desh) Sir. I have given notice of a
similar adjournment motion
Mr Speaker: I will find out

Yes,

1t reeds
“Failure t>f the Government to
take effective measures to pre
vent violation of Cur territory
on Monday, the 20th Apnl 1959
when a Pakistani aircraft flew
unauthorised 85 miles deep into
our territory in the neighbouring
district of Hissar, not far from
D elhi"
I understand the hon Minister has
said everything ton this subject
The hon Member further
that it is not a censure motion

says

Anyhow I will hear the hon Mem
bers They ought to confine their
statements only to why I should con
sider this matter Shri Hem Barua
Shri Hem Baraa (Gauhati)
Sir,
these are clear cases of violation of
out air-space and the violation
re
sorted to on the 20th of April is after
the diabolical act they committed by
shooting down our Canberra aircraft
I just want to know wherefrom
did they get this courage. Is it because
o f bur weakness or is it because o f the
supersonic speed or strength or air
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superiority they are gaining because
of the arms aid given by the United
States of America? These ate the
points I just want to know
Another thing I want to know is
whether when these Pakistani air*
craft violate our air-space we signal
warnings to them tor not Then I want
to know
(Interruptions)
Another thing is this* whether we
tried as they do in US.A. or U K or
in the Soviet Union—as the Defence
Minister pointed out yesterday—to
bring these aircraft down to the air
ports or to the ground—I do not mean
by shooting or firing at them as they
did In view of the specific instances,
I just want the Government to tighten
up our attitude and to tell Pakistan
that we shall have to change our atti
tude towards them and, if necessary,
our foreign relations These are the
ptoints I want to know
Shri Nanshlr Bharneha: Sir, it was
a very serious and shocking revela
tion which the hon Defence Minister
made yesterday
that unauthorised
aircraft from Pakistan penetrated into
India not very far from Delhi It is a
very serious matter I should like to
know how it happened
Was our radar system function
ing
effectively
or
not’
Was
there adequate communication sys
tem between our radar outposts
and our first line aircraft9 Was
it a bomber, fighter or a recon
naissance aircraft that penetrated so
far 7 Did our interceptor go to chase
away the intruding aircraft9 Were
directions for landing issued to the
Pakistani alrcnft’ What is going to
be our future policy if our territories
are violated by alien aircraft? Is it
feasible to lay down any policy con
sistent with the accepted canons pre
valent amongst civilised nations—I
think it can be done and I have got
concrete suggestions In that respect.
But the fact that any fanign air
craft, not necessarily hostile but any
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unidentified aircraft even, should fiy
very close to Delhi without our mili
tary organisation being able to do
Anything about it is a matter which
requires to be discussed in this House
I do not desire that the Defence
Minister should regard my motion as
* censure motion or anything of the
kind But this is very important and
o f the gravest concern of this House
This House cannot sit idle while Pak
istani aircraft flies not far from Delhi
It is a very serious position, and if an
adjournment motion cannot be admited on this question, I cannot conceive
of any graver occasion on which an
adjournment motion can be admitted
Shri Sadhaa Gupta (CalcuttaVast) 1 It appears that Pakistani air
craft have been flying quite a dis
tance into tour country I want to
know whether it has been ascertain
ed if these aircraft are mere stray
aircraft—aircraft going
astray—or
they have some motive of reconnais
sance or espionage or something of
the kind
%
The Minister of Defence (Shri
Krishna Menon)* Mr Speaker, Sir,
may I say with respect that everyone
in this House shares the concern that
is expressed m regard to the viola
tion of our air-space* But the motions
that have been put down may, with
your permission be treated from two
points of view, firstly, on the merits
of the questions itself and secondly,
whether this could be dealt with
by an adjournment motion May I deal
with the second question’ I placed
before the House without reserve or
considerations at national security all
the information I had. I was surpris
ed to find that the position bf our
radar defence was challenged
♦
Shri N anU r Bharucha: Sir,
hon Minister is not audible

the

Mr. Speaker: He may
voice • little

his

raise

Shri Krishna Menon: Sir, I said
that there ware two aspects to this
question. The fln t is, the merits of
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the question itself on which all parts
at the House and the country are
concerned and the other is, whether
this conoid be dealt with by an adjourn
ment motion It has also been said
that the radar defences of the country
were probably not satisfactory I say
the position is exactly the reverse If
there were no radar apparatus there
we could not see the planes coming
in, they fly at such heights that you
cannot see them with the naked eye
With regard to the qutstion of deal
ing this m an adjournment motion
may 1 say this*
Mr Speaker: The hon Members do
not want to treat it as an adjourn
ment motion In view of the impor
tance of this subject, they would like
to have a discussion The hon Minis
ter may say what he has to say about
the other matter, leaving the adjourn
ment motion to be dealt with by me
Shri Krishna Menon: In that case,
what has happened on the 9th, 14th
and 20th of April is merely a part
bf a senes of violations that have
taken place and the policy of our
country is, as I have set it out, in
consonance with the policies of civi
lised nations of which I gave several
examples yesterday There have been
—as I referred to—54 violations m the
last seven or eight months out of
which nearly 25 or so took place
during the last two or three months
If there should be anv departure from
that policy namely not taking any
further action on such aircraft m
peace time, that is a matter for deli
berate consideration with the recog
nition of all its consequences At the
present moment, so far as is possible,
we would tr> to make these aero
planes land But I hope the House
will not press me ton the technicali
ties of this matter for obvious rea
sons But I irm "ay this that the
fighter aircraft of Pakistan, the
American sabre-jets will take about
eight minutes to travel eighty miles
It would take the fastest fighter to
get to that height 7J or eight minutes
after warning And that is why they
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[Shri Krishna Menon]
do this hit and run business of com
ing in and going tout.
^
We have protested to the Pakistan
Government even in regard to the
last three ones. At the present mo
ment, unless there is complete change
of policy, alter full consideration by
the Government, recognising all its
implications, we can only pursue the
path of diplomatic protests and pres
sures and warnings to planes to land.
Warning to the plane does not mean
that it lands. Warning means that
those who recognise the law will ac
cept it. Warning is not more than a
warning; it is no compulsion. You can
force the plane to land without shoot
ing only by the destruction of your
own planes in most cases. I do not
want to go into the details. There
fore, the present position is that we
will continue this. The Ministry tof
External Affairs which has got the
departmental responsibility in regard
to this has already taken action in
this matter and the Government pro
poses to take further steps to inform
the Pakistan Government how much
this country is exercised by this and
what the consequences will be and
subject to the principles of interna
tional behavitour set out yesterday we
would take all action that is possible
but if there should be any departure
from that
international behaviour
the country, this House and the Gov
ernment will have to take a different
view of the whole situation. That
cannot be dealt with at this stage___
(Interruptions.)
Shri Khartilkar (Ahxnednagar). As
he stated yesterday, there are certaih
rules tof conduct for civilised nations
which we are following and yester
day he stated the law and practice so
far as the international Sspect-of it
is concerned. But if your neighbour
government is behaving in an uncivi
lised manner, as you yourself said
yesterday, are you going to apply the
sane law and practice while dealing
with a neighbour who is deliberately
taking to , uncivilised conduct?

for Adjournment
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Shri Krishna Menon: 1 would not
be competent to answer this question.
But it would be rather awkward if
a Government's norms and behaviour
were to be regulated by some oneelse. Are we to depart from* interna
tional practice because somebne has
misbehaved? Are we to depart from
that practice without taking its con
sequences into account, both econo
mic and political? Just because there
had been a provocation, are we tomake a rather fundamental departure
from what is becoming accepted rfsthe behaviour tof military aircraft in
peace time? I cannot take this ques
tion any further at this stage because
the Prime Minister is here and this is
a matter which Government must
giv* very close consideration before
any statement is made which would
have far-reaching repercussions.
Shri Khadilkar: It deals only with
diplomatic protests. Is it the only
answer to violation...
(Interrup
tions )
'
Shri Krishna Menon:
Diplomatic
protest is not surh a simple matter. It
is the expression of dissatisfaction
and of the attitude of a country like
ours. It has got a very considerable
power. I hope the House will not dis
count from the importance of a dip
lomatic protest as if it is sending as
routine post card; there is great mis
take in that. The diplomatic protest
does not mean such a communication
(Interruptions.)
An Hon. Member: What is tn« diffi
culty in having a discussion___ (In
terruptions.)
Mr. Speaker: Order, order. I have
heard both aides. Sb far as this
is concerned, it is, a very serious mat
ter. It is not one instance, there are
a number of such instances. As many
as 54 instances have been given yes
terday. The details of some instances
were given by the hon. Defence Min
ister. Hie latest incident of the aircraft flying 85 miles daep into our
territory, coming near Delhi, is a much
more serious natter. Ot ctourae, It it
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not intended ih tt this ought to be a
censure motion. Neither of the hon.
DEATH OF MASTER NAND LAL
Members who have tabled this ad
journment motion has said that If
Mr. Speaker: I have to i&fona
w e follow closely what the hon. Min
the I^ouse of the sad demise of Mas
ister has said, the diplomatic pro
ter Nand Lai, who passed away oa
tests are not ordinary protests; but
the 17th April, 1958 at Panipat at the
they are serious. If anything mere
age of 72
happens, they will certainly consult
■and do what they can. The strategy
Master Nand Lai was a member of
and all fhoae methods that will be
the Constituent Assembly 'of India and
■adopted for the purpose of bringing
Provisional Parliament m the years
•down, shotting or doing anything fur
1948-52.
ther, would not be laid before the
I am sure the House will join with
House now and no useful purpose
me m conveying our condolence to
•would be served, if they reveal what
the family of Master Nand Lai
•ought to be done if this persists. We
•can certainly entrust it to the hton.
May I request the House to stand
Minister of Defence and the Minister
in silence for a minute to express its
of External Affairs If still anything
sorrow
happens, let us wait and see There is
The Members then stood in silence for
nothing lost In those conditions, I do
a minute
■not think that more than this is
necessary.
12

The hon Minister has also given us
•what the rules of international be
haviour are If one man commits
breach of rules of international be'haviour should it be followed imme
diately by the other side’
Perhaps
that would place the others in the
same position as the violating side
in the eyes of the world In those
■circumstances, enough has been said
today to show to Pakistan and the
•other persons who commit things like
that that we resent it and we are not
going to sleep and take these things
lying down. I would like to leave it
•at that stage In the circumstances. I
think we need not precipitate issues
and I do not think it will be in Our
own interests to allow a discussion at
this stage So I withhold my consent
*to these two adjournment motions
i Interruptions) Let us wait and see.

29 hrs.
PAPERS LAID ON THE TABLE

R t.P O R i o r
o n

C o m m itte e o r P v h lia m x n t
O f f ic ia l L a n g l \g-

Tht Minister of State in the Minis
try of Home Affairs (Shri Datar):
On behalf of Shri G B Pant, I beg
to lay on the Table a copy of the
Report of the Committcv of Parlia
ment on Official Language [Placed
tn Library. See No. LT-1370/59]
An Hon Member.
(Interruptions)

H <*.

.s he7

Mr. Speaker: The
v o-ilu like
to know about his health I have
received information that he is pro
gressing
A

m

&n

d m l n t

t o

( C o m p e n s a t io n

D : s i> i_ \ r u >

P

o n o n s

a n d R e h a b ilita tio n )

Rvles
Baja Mahendra Pratap (Mathura):
’I have a very important point «o
'M y in this Connection
Mr. Speaker; Order, order The
’ hon. Members will kindly reserve it
•Tor tomorrow.

The Minister of Rehabilitation aad
Minority Affairs (Shri Mehr Chand
Khanna): Sir I beg to lay on the
Table, under sub-section
(3) of
Section 40 of the Displaced Persons.
(Compensation and Rehabilitation)
Act. 1954, a copy of Notification

Menage from
APRIL 22, 1* »
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Rajya Sabha
12.29} bn.
[Shri Mehr Chand Khanna]
No
GSR
393/R-Amdt
XXXXI
COMMITTEE ON PRIVATE MEM
datef the 4th April, 1959, making cer
BERS’ BILLS AND RESOLUTIONS
tain further amendment to the DuForty- third Report
placed Persons
(Compensation and
Rehabilitation) Rules, 1955 [Placed
Sftrdar Bakam Singh, (Bhatinda);
in Library. See No LT-1S71/59]
Sir, 1 beg to present the Forty-third;
Report of the Committee on PrivateR e po r t o f I n d ia n P r o d u c t iv it y T e a m
Members' Bills and Resolutions
The Minister of Industry (Shri
Manabhai Shah): Sir, I beg to lay on
1231 hrs.
the Table a copy of the Report of
the First Indian Productivity Team
ESTIMATES COMMITTEE
on Productivity m Industries of
F i f t y - n r s t R e po r t
U S A West Germany and United
Kingdom
[Placed in Library See
Shn B G Mehta (Gohilwad) Sir
No LT-1372/59]
I beg to present the Fifty-first Report
of Estimates Committee on the action
taken bv Government on the recom
mendations contained m the Thirty12 30 hrs.
first Report of the Estimates Com
mittee (First Lok Sabha) on
the
MESSAGE FROM RAJYA SABHA
Ministry of Railways—Finance and
Accounts
SECRETARY Sir, I have to report
the following message received from
12 31| hrs
the Secretary of Rajya Sabha —
13805

I n accordance with the provi
sions of rule 101 of the Rules of
Procedure and Conduct of Busi
ness m the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit
ting held on the 20th April, 1959,
agreed to the following amend*
ments made by the Lok Sabha
at its sitting held on the 13th
March, 1959, in the
Chartered
Accountants (Amendment) Bill,
1959
Enacting Formula
1 That at page 1, line 1 —
for “Ninth Year”
“Tenth Year”

substitute—

Clause 1
2 That at page 1, line

4.—

for “1958” substitute “ 1959”

FINANCE BILL, 1959—contd
Mr Speaker The House will now
take up further consideration of the*
motion moved by Shri Morarji Desai
on the 20th April 1959, that the Bill'
to give effect to the financial pro
posals of the Central Government for
the financial year 1959-60 be taken
into consideration Shri Palladia may
continue his speech
Soane bon Members:
time is available*

How

much;

Mr. Speaker: Shri Pahadia hae
taken
three
minutes The time'
allotted for general discussion is 11
hours out of which 9 hours 10 minutes
have been availed of Therefore 1
hour 50 minutes now remain Thetime allotted for clause-by-clause con
sideration and third reading is 4 hours
How long does the hon Minister pro
pose to take for his reply?
The Minister of Finance (Shri
Morarji D eni): About 40 to 43*
minutes

r*nonea BUT

t»*07
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Mr. Speaker: We are now at 123V
2 shall call upon the Minister at 1-80
or thereabout
Shri Pabadia may now continue hu
speech. If hon. Members confine their
remaria to ten minutes 1 can provide
for some more bon. Members.
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'W|bt | ftf <m «iQ tc Pwfrswr *t
^ W t w wmf «mr 1

%w*r PrW t «nr * # wff wfw
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■wT«nrmfa w w <t % snpfor %
fpn t f c r * %ttK w iff *hn f s

*c

fiW

ftm ^ t o t ftw # ^t fcr % wr
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#
HKfftW ^ *1#^«

TO
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Ift ft ,
w «rar w t * mfa *rrft
4 t m tt t n $ w rw |t aror, 4 v*
fir c ta iw v im ^ ^ ^ v c v ftv ft
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t o t g i m far ?nrraT
wr|? m
<jv «r»r w m x
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4ik
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W R I WR fa Iflft W STCT 4 tm &
«w
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sf^f | i
ta il lU n M h I m
(Kakin«4»):
Mi-. Speaker, S r, X rise to make a
f«V observations on the finane* BiU
in « general way. The proposals in
th% BiU have been subjected to a vfry
critical examination by tte different
sections o f opinion in the Boose. An
iaaferasaion la eraatod tiurt tfaa tax
pr^poaala act heavfly on one aecuon
of fix* public, th ere is an oppaefte
<Vfakn that this aaetU» la 04* aolftcientiy heavily taxed and thereto*
the hon. ftaaaee tttalatfer la p ottal
«B%at4i fiu n . But than it alae a
tWtd of^nioa, w U dt 1* m an 4 m h »ttou than pc^dBal* **om n y
tm .
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friend, who now and titan treats this
Bouse to an intellectual exposition ot
Hie principle of ebtitilm t He is no*
iiiim d tJfJh anything that this Gfofrla * tM fc dfcing. I be8e*®
the otnatfon lies somewhtoe to
tetw een aft these contending criticism.
W it' one thing b d ea f and that ia
%hat tiw C bojrtis with its Ideology
and experience d£ administration over
i tromofer dt years and with an inti
mate Contact with the people has been
steering the strip o f State to the beat
dt ita Ability and sincerity. Oovernmant can Justly claim the approba
tion of 1/bje people at large and their
allegience in the light of the sub
stantial retults achieved in the in
creased tempo of all-round develop
ment to achieve the final ideal of a
socialist pattern ot society.
The public sector as weU as the
privhte sector, both are absolutely
essential for the development of this
country. One cannot exist without
the other. Up till now, th it is, up to
the time of our planning, the whole
country more or leas depended on the
private sector excepting the public
Utility services run by the Govern
ment even during the British regime.
Now, gradually tte influence and the
arsa of operation of the public sector
is so developing that all public utility
services are coming under public
control, run for the people by the
people and in the interests of the
people. Therefore, one cannot say
that the Government or the Party that
is running this Government is not
definitely marching towards the ideal
of a socialistic State.
If you sea the vast improvement
that has been effected during the
First K ve Year Plan and during the
first three yean at the Second Five
Year Plan, you will see how public
investment has baen stepping up by
hundred* of croraa o f rupees every
year. Tht very t a t that Hie majority
the investments
of
Rs. 4,500
crores intended Jot the Second Plan
•o fet the puhtte sector skows that the
main ideal o t tbs secialhit pattern ft
nerer lost right of. Bui there it one
thing n d that lathee* thatia no ua6 In
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running down ftp private sector too.
Important sections of industry arebeing controlled fay the private sector.
VaxtBes, tea, Coffee, Jute, sugar and
aU the foreign exchange earning part
at M ( trade and cdumaree are hi
the hands o t the private aactar. There
shmUd be a harmonious co-operation
balween the Oovenunent and the
private aeetor to see that until the
Ooram atpt and the people are in a
position to take over the private sector
in
its entirety the private sector
should not be strangled for want o f
proper encouragement
W * aae Oat in I960 R«. HO crons 01
new capital issues were sanctioned
for Die private sector, in 1957, Bs. IK
crores were sanctioned and in 1958,
only Ra 99 crores. It ia cut down.
Therefore there is some legitimate
grievance from the private aeetor that
they are not able to get their heavy
machinery and the essential raw
materials to work up the factories to
their full capacity and also to set up
new plants to Implement their pro
grammes. There is no point fax listen
ing to the argument of my Com
munist fnends that the private sector
should be completely liquidated by
the heaviest taxation possible. It
has got a role to play until same
time and, I hop*, for a long time,
if this country ia to have a sort of a
mixed economy.
We are not going on Western lines
where heavy industry plays an allimportant and all-envdopmg role.
We have to organise our industry in
such a manner that there will be
perfect co-ordination and co-opera
tion between heavy industry, medium
industry
and cottage
industry.
Perhaps, China will be a good
example for us to follow by having
heavy plants in all the main sections
o f industry and medium-sized indus
tries to be developed in villages and
in smaller towns and cottage indus
tries in villages, India, you know,—
I need not say that—essentially is a
land of the villages and we should
all see that there should not be a
general shift of population from the
viUagea into towns to th« detriment
»
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(Shri Thirumala Rao]
/•r the dislocation of the economy of
4he whole country. We have to see
that the rural economy ii m geared
jup to industrial production that there
-w ill be plenty of production and
^consumption at the village level
nnd at the smaller towns level as far
« possible. That we are going cm the
.right lines has been discerned by
well-meaning friends from all over the
•world and I should like to quote
rwQne gentleman, who means much to
rUS, who has been very helpful and
who is no other than Mr. Eugene
Black, President of the World Bank.
B e has commended India’s measures
to increase domestic resources for
development plans. Mr. Black in his
speech to be delivered in the United
Nations Economic Council’s Spring
•.Session in Mexico said:
“ ___a
steadily
expanding
.supply of essential public utility
services was a 'requisite of econo
mic growth in all under-develop
ed countries*. **
B e has said:
“If there is a strong base in
domesticsavings capital from
outside it may provide that neces
sary margin of success in the
development effort**
He cited Railways as an example. The
Railways is a commercial concern
that has its own capital, its own set
up and is ploughing back what it is
earning into its development Mr.
Black has commended the Railways
as an example where by the effort of
the country and the Government of
India they are able to
an
.jessential services not only
it but also develop it and meet all
"ita development
expenditure to a
large extent But we
should be
warned in time about the fall in the
revenues or the anticipated income of
the Railways both goods and passen
ger earnings. There is no use throw*
tag the blame on road transport
*Withdrawals f ran the Depredation
• fto d for the five years
19M-I0 average about Rs. 60 crores a
year as against the annual accretion
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of only Rs. 45 crores as agreed to by
this Bouse. In the course o f tan
years, the total assets of the Railways
will increase from Rs. 727 crores to
lets. 1,686 crores and a corresponding
depreciation allowance has to be
Provided. But now we And that tram
Rs. 100 crons this Depreciation Fund
has fallen to Rs. 87 crores. We have
to carefully look into this matter and
tee that the anticipated inoomes or
earning* from the Railways frill not
fall but develop more and more.
Again, with regard to our electri
city undertakings also they have to
generate a self-paying tempo which
prove fn the next few years a paying
Proposition to the capital charges as
well as the interest That has to be
done at any cost and in the initial
ftages we may suffer sane losses but
ib the long run that is one of the
essential services that has to be made
as self-paying proposition.
With regard to huge river valley
Projects, in which hundreds of crores
have been sunk, we must see that
every drop of water which is genera
ted in these ^projects is
properly
Utilised and a corresponding wealth is
Produced out of which they pay their
own interest and capital charge.
Thus, we see that the public
■ector is proving a successful propo
sition. But we are still in the ini
tial stages. It requires experience.
It requires knowledge. fisirnttslly
the question is not merely a question
of money or resources but is a ques
tion of human capacity and person
nel. That has to be trained in a large
measure. We have seen many of
these public undertakings that are
being run
by Government For
instance, the locomotive
ring concerns in the Railways, the
ooach factory, the aircraft factory, the
fertiliser factory, some of these con
cerns are running well and are not
incurring any heavy losses. But
there are certain other concerns which
are naming into troubles in the
earlier days but they have got the
aeeds of growth and development
and can be very well improved by •
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tittle more careful fending of them
and careful attention being paid to
the proper personnel posted in these
undertakings. In all- these public
undertakings we have been noticing
ihaKt there ii ft lack at competent
accountancy system.
Wherever we
see we find enormous losses being in*
ourred on account of faulty account
ing. You require • large number of
technical staff who are wSl-trained.
A m should be an automatic inter
nal audit for every concern before
these concerns run into troubles.
Then, I come to the question of land
iteform and co-operative agricultu
ral activity. We have all agreed that
agriculture is the base of all our
structure and our economic growth.
Without its development or without a
proper organisation of
agriculture,
there is no use of planning in any
other sector. B ut our agricultural
development has been always in
trouble. The Agriculture Ministry_
whoever has gone into that has always
had an unlucky star except probably
Shri Kidwai in the recent
Dr. B. Gopala Beddl: He also had;
he met with his death.
Mr. Speaker: No, no. Not in that
way.
An Hen. Member: He was there.
Shri Thiromala Kao: That was very
brief. I never shared responsibility;
I was a Junior Minister. A ll the
criticism went to the Senior Minister.
Shri KhadlXkar: Is it that the
•Junior Ministers do not share the responslbflityt
Mr. Bpeaker: Not in his time.
Shrimati Tarkeshwari 8laha: Share
responsibility, but not the blame.
Mr. Speaker: That is they are sitting
in • separate Bench.
Shri B k i i a h Bao: Our agricul
tural production is going vp accord
ing to statistics. But, we a n not
•Me to cope witt, the varied situa(hat develop. We are not able
*0 am ne ourselves of m y con
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fident dealing with the situa
tion. A degree of organisation and
guidance with and by authority is
needed in the chaotic condition of our
present agriculture. The cooperation
of a large number of people has to be
enlisted or mobilised for the purpose.
If you see the figures from the
National Sample Survey, the follow
ing data are revealed. The Sample
Survey was carried out from July
1954 to March, 1957. There are 6*5
crores of families in India's villages.
Under their control, there are 31
crore acres of land, which Is nearly
38 per cent of the whole area of the
country. But, it forms 61 per cent of
the cultivable area. Of these, 11
crore families have no land at all.
They are landless people. Of all the
families in the villages, nearly onefourth of them have got less than one
acre, per family, not per head. That is,
one-fourth of the families are land
less and one-fourth of the
own
less than 1 acre per family. Of these
families, 63'5 per cent work on their
land; 12*5 per cent have partly leased
out their lands. Only 2 per cent have
completely leased out their lands and
perhaps have gone to the towns fal
lowing other professions.
Mr. Speaker: How many own below
one acre?
Shri ThiraauUa Bao: One-fourth of
6*5 crores of families; they are fami
lies, not individuals.
The other 22 per cent of the people
have no interest in any land This
is the deplorable condition of our
agriculture today. Ninty per cent of
the families are tilling their own land
Ten per cent of the families have
joint ownership with others. Six per
cent of the families do joint cultiva
tion with others. Eight per cent of
the land is in joint management
I cannot understand the hue and cry
raised against service co-operatives
and co-operative farming. It is said
that the leaders are depriving the
poor peasant of his heritage handed
down to him for centuries. I am sure
this is not the voice of the poor, but
the voice of the rich and middle
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rich on the thiefchold ei the rich,
tbcgr have got vested interests in
dMsentae landlordtob. It Jfcu go .’ate
*fe ‘e6«mtiy and n e, there tfe people
firing MO aeve* and
aettfc There
m *f be coed ft a M t i' among them.
There are hundred* of labourers
wptipng on their
*$thout toy
qifNglty of sendee or tenure for the
m I mopitog. ltd * state of affairs
sagnot go on in the chapgfog state at
f i t world. Therefore, we have to
demote setae time ta »ee how &is
QOflGffx can be reformed and changed
transformed.
Acharya Vinoba Bhave has secured
40 lakh acres at land and 4,000
villages in Bhoodan. 'Whether it is
m U ill land or not, is a different
flutter. But, it it a sym bflic move
ment Where without compulsion, out of
fM e will so much of lshd htu> been
fM n . Even if you want to do some
A fttity. you may have a rejected coin
ta d give it in charily. Some may
Jttrve bought some useless land and
gtoen it in charity. If one wants to
g u t of as genuine person, he has
get to show some charitable disposi
tion. As you say, Sir, it you want
to say Rama, Rama and become a
Bhakta of Rama, even if you started
saying mara, mara, it w ill become
Hsrae Kama and you will be conver
ted into a genuine bhakta. So also,
fo r the sake of public policy, some
people may have given the land. But
to
hihit o t parting with
fcmH
la s been included as a proposition
fo r 8 yea n which, has attracted world
attention today. Leaders o f any coun
try wfco h aw got the good at the
mmses at their heart cannot ignore
It lo r long. I do not want to say
much.
Government abould deviate
ttore attention to lacge-scajf fanning.
Here, In Suratgar, they are reclaim
in g 3MMM0 acres o f land. In D ual
aqcap, they have already brought tinder
cultivation 10,600 seres eg land to the
V I*. to settle the asfagees from the
Punjab, There it fe e «fecto*.pU’ughfcd
1*9$ % Bhopal and Panrialnaraftya,
th e re to to Mysore State wfeat is called

rum c*
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the Matoad D*»e*eppe*t ** * **
which can bring toeqwpds U m m
undfencultivation. (toAedvnW
brought up all over the eavp&v m
past t* the dovflflgpaaent pfyu *MllF
the five Ymx Plan end *• ca* " *
that production will ia«MWW>
Lastly, I want to say one or
things about the poJ%«*£
My hon. friends, yesterday, hfj+e VWn
very loud in un-earthing som* con
spiracy or something in the Hette
MtoMry department financing a
newspaper to Calcutta to 1WW end
1950. I want to remind m . baft,
friends opposite about tips. IJfcr.
Speaker, you ware also here to thia
House when VC. Maxwell was 4m <
Home Member* When we sitting to
the House es Congress' Members weea
being driven into detention camps,
there were our members leoem the
Communist party, hanging about to
the ante-room of Mr. Maxwe& the
Home Member. He financed then*
purchased presses for them, supplied
paper when there was paper scarcity
and enabled the Communist party of
India to run IS language Indian
papers all over
India to discredit
Aie Congress, to ktab the Congress to
the back, to hand over the Congress
volunteers to the police. They believe
that public memory is so short, and
they un-earth something somewhere
and hold up a skeleton. My hon.
friend Shri Vasudevan Nafr has got
the tenacity and persistence to con
tinue the old story that Us friend
started in the other House.

I want to say another thing, and this
leads to tike attitude of our Commu
nist Mends about Tibet and toe
recent happenings. It ia nothing
strange flat their ideology is an exotic
plant that thrives on periodical re
juvenation of their leaden uadezgofeg
®*diaff and psychotherapeutic treat*'
ment m Moepow. One is mol amuaid
to He that thefe? love c* their leader
eqyntfie* ngafee them laee their saw*
of Jttfcoruon to compel* the BataK
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Lama with Master TWa Singh. There
it nothing new.
But, it paint one greatly to note
the tone and tenor of the speech®*
BRade by my hon. triend Shri Asoka
ICahta. B e is a good friend of mine.
But, be does not know where he
atands in the political field. He is
wo much bewildered. He is a leader
•at tfae P n ja Socialist Party, having
his body there, his soul ia interna
tional politics and his performance
between the Congress and the Praia
Socialist Party. I was very much
pained to see the lack of responsibility
he has exhibited in a situation that
is full of potential danger and deli
cacy. I d u ll quote one sentence from
his speech—it is not a long one—made
in the Sapru House—“Mr. Asoka
Itehta, P.S.P. leader, said in New
Delhi on Friday that India should not
b e satisfied by merely granting poli
tical asylum to the Dalai Lama, but ‘
should allow him to cany
on his
fight for freedom from here in a
dignified manner.”
I
credit him
with vast knowledge and vast read
ing. He is periodically having re
fresher courses of his knowledge by
visiting foreign countries.
Today, the position of India in the
International world is delicate and
trying. On the one side you have
countries like Japan, America etc. in
one camp and on the other, you have
countries like Russia and China align
ed on the other side of the camp.
There are countries which are divided
into two camps of cold war.
Bach
camp is contending for intellectual
and emotional superiority over men's
minds, In this difficult situation, our
hon, Prime Minister, with his extra
ordinary position hi world politics, has
created a position for India in the
ijorld which la at once respectful and
forbidding tor any powerful nation
1q middle with our independence.
The whole world has appreciated the
n te feting played h r our Prime
g h l il f f , in this difficult time. The
lM * Mfimm **4 afleetten shown to
XtaMai Lana from Tejpur to Muaworie
yo}isaes for the sympathy and
support that Sadia has given to
Dalai Lama in his difficult situation.

ttotm ee SIR
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It is not fair (or any political party
to fish in troubled waiters, whether
they belong to the social&t party or
the communist party. A ll sections of
the^House have to give their support
to our Prime Minister who is leading
the whole nation in a delicate situa
tion. His statement or his speech has
not suffered in dignity or restraint.
He has been discharging the duty
that has
fallen on his
shoulders
as an international statesman of great
standing and repute. It cannot be
possible for Dalai Lama to carry on
his plans of regaining Tibet with India
as his base of operations. The leader
of Che P.S. Party has been telling us
that we are passing through a crisis
of faith. I agree that it is a crisis
of faith which my friends are pasting
through, today aligning themselves
with the Communists in Orissa and
the Congress in Kerala to reap some
opportunist advantage.
Shri BaJendra Singh (Chapra): I
am sorry to interrupt the hon. Mem
ber. Why does he forget that the
Congress party is having political alli
ances with Akalis, Jharkand, Muslim
League and Ganathantra Parishad?
Mr. 8peaker: Order, order. The
hon. Member is entitled to say what
he wants to say.
Shri Thiramala Bao: I would
request my hon. friends not to get
excited. I was referring to the crisis
o f faith which has been so often
preached recently by their leader.
Shri Bajeadia Singh: The crisis of
faith is right inside the heart of his
own leader.
Shri Thiramala Bao: You do not
lose your patience. I hope my hon.
friends here will not lose their pati
ence and get angry with me. We can
talk about it in the lobby if he likes.
But I wish to say this much that it
is not fair for any political party to
fish in troubles waters, whether they
are socialists or communists.
I trust, Sir, the Finance Minister,
on the whole, carries the goodwill of
the House and the country in hU
arduous task.
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Mr. Bpnktr. I would like to make
an announcement I would like to
know the wishes of the Hpuse in this
matter. Originally five hours had been
allotted for clauses and Third Read
ing. I find that * large number of
hon. Members still want to speak.
Four hours have been aet apart for
the clause-by-clause consideration.
TVere is time allotted for the third
reading also. I do not know what
need is there to have a lot of time for
the third reading. So far as flauseby-clause consideration is concerned, 1
find that a number of amendments
have been tabled . Most of the amend
ments are out of order because hon.
Members want to vary the taxation
proposals without the President's sanc
tion. Therefore, those amendments
are out of order. The hon. DeputySpeaker originally allotted five hours.
He took sway some time from the
clause-by-clause consideration. At the
desire of the' House, he transferred
one hour from the time allotted for
clause-by-clause consideration to the
General Discussion. May I allot one
more hour for the general discussion?
Shri Kaghanath Singh: Yes.
will have a chance to speak.

We

Mr. Speaker: I will allow any hon.
Member who has not spoken at the
time of the general discussion to speak
whatever he likes when we discuss
the clauses.

S h ri M. &. Masani: Before you pass *
final order, may I say something? The
finance Bill is an important BilL The
clause-by-clause discussion, in the
view of some of us, has an importance.
We should not treat that lightly.
Mr. Speaker: I w ill allow oppor
tunity for the hon. Member to speak.
Shri M. R. Maaanl: Five hours were
allotted for clause-by-clause conside
ration. It was reduced to four hours.
I suggest that no further reduction
should be made.
Mr. Speaker: If there is no amend
ment to clauses, why should any hon.
Member go no suggesting that we
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must allow some time? There a n no>
amendments. Most of the amend
ments are out of order. So far as the
Government amendments are concern
ed, they are in pursuance o f various
representations which have been
apd which certainly would be wel
come to the House. Under those
circumstances I do not think it is
necessary. It was expe&ed that the
Finance Bill will be completed today
by 6 o’clock. We took away half an
hour for adjournment motion and for
the short notice question. We started
at 12.30. If we started at 12 o’clock
we could have finished the clause-byclause consideration and the entire
third reading also by 6 o’clock. Now
we have to sit for half an hour more.
This evening we have got half an.
hour discussion on the question tabled
by Shri Tangamani. I am going to
allow that, but not today. Originally
we agreed to sit til] 6 o’clock until
the Finance Bill is disposed of. On.
Friday, we will be sitting only up to
S o'clock and we can take up half an
hour discussion then. Tomorrow we
have got two hours discussion. Origi
nally I agreed that every week we
will have a two hours discussion and
half an hour discussion also. Without
prejudice to either, we shall sit till
8 30 today and dispose of the Finance
Bill. Now, one hour more will be
taken up for general discussion.
Now, Shri Brajeshwar Prasad.
Shri Brajeshwar Prasad
(Gaya):
Mr. Speaker, Sir, a war between India
and Pakistan can be averted only by
the establishment of either the DelhiPeking-Moscow axis or the KarachiPeking-Moscow axis. The meaning
of Delhi-Peking-Moscow axis is that
Russia and China should publicly de
clare that in the event of a war bet
ween India apd Pakistan, they would
attack Pakistan. There will be no
war between India and Pakistan If
*udi a guarantee is given by Russia
and China. Such a guarantee is in the
interests o f both India and 'Pakistan.
1 love Pakistan as much as I love this
country.
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Shri SaghuftMh Btaglu Divided love.
Shri B njadm ar Prasad: I am loyal
to both India and Pakistan. The fact
of political division cannot make any
difference to my concept o f a United

Russia will give this guarantee if
we support Russian foreign policy vis
a vis Europe and the New World.
China also w ill give this guarantee
U we withdraw recognition
from
those states which do not recognisc
her and if we remain
outside the
U.N.O. till she is admitted into
it
It is in the interest of Europe also that
we should support Russian foreign
policy vis a vis Europe and the New
World. If President Eisenhower’s threat
of nuclear destruction of Berlin is im
plemented, Europe, Russia, America
and a large part of Asia will be oblite
rated. The first thing that the U.S.A.
will do if such a war breaks out will
be to destroy England, France and
West Germany so that Western Europe
does not pass into Russian hands.
The refusal of U.SLA. to recognise
China or to admit her into the United
Nations Organisation has in no way
weakened China. It has, on the other
hand, enabled her to work with im
punity. China has become the largest,
the greatest and the strongest power
in the Afro-Asian landmass.
India will not be weakened if she
stays out of the U.N.O. and withdraws
recognition from those States which
do not recognise China. If India and
China come together, Chinese depend
ence upon Russia will be weakened,
and the threat of a Russo-American
settlement baaed on the division of the
Afro-Asian landmass into two spheres
of influence will be averted for ever.
America is bound to remain neutral
in the event o f a war between India
ind Pakistan, for, the basis of a politi
cal settlement between Russia and
America is the division of the A froAsian landman into two spheres of
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influence. Russia w ill have Africa
and the Middle East, and America will
have its hegemony over South Asia,
South-East Asia and the Far East. And
Russia cpnnot remain neutral in the
event of a war between India and
Pakistan, for the destiny of the heart
land and the rimlands is intertwined.
Any American military adventure in
the Indo-Pak continent will lead to
the outbreak of a nuclear war on a
global scale.
To the question of an average
American why Russia is throwing
nuclear weapons over America, the
reply that America has intervened in
Kashmir to defend democracy will be
highly unconvincing and such a reply
will be preposterous too.
No American Government can re
main in power even for a few hours,
if it provokes a nuclear war with
Russia on the question of Kashmir.
13.43 krs.
[Mr. Dkputy-Speakbr in the Chair.]
Limited wars are possible only in
the Afro-Asian landmass. A global
war is out of question. America can* not wage war against Russia either in
Europe or in the Middle East It can
wage war against China only if Russia
remains neutral.
India as much as China will stand
to suffer if any war breaks out bet
ween China and America. Such a war
cannot break out if India and China
are integrated into one political unit
on the basis of democracy. If a politi
cal settlement between China and
Russia is arrived at, they also can
wage limited wars in the Afro-Asian
landmass.
A war between India and M cistaa
may or may not be the result of a
political settlement between either
Russia and America or between Russia
and China.
In the realm of practical politics, the
alternatives to the Delhi-PekingMoscow Axis are the establishment o f
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{Shri Brajeahwar Pkand]
«tther the Mosoow-'foufhlngton Axis or
t ie Moscow-Peking Axis. And both
these alternatives constitute a threat
to the black and the coloured races
o f the Afro-Asian landmass.

intact; the power position of India will
increase by leaps and bounds ta d the
territorial integrity* o f Pakistan also
w ill be maintabled Intact.

The net result of any conflict bet
ween India and China w ill be the
establishment of either the PekingMoscow Axis or the WashingtonMoscow Axis. We have not come here
to practise ashramite virtues; we are
not bare hones; we are not going to
jeopardise our territorial integrity in
Kashmir for the sake of Tibet.

But if the Delhi-Peking-Moscow
Axis is formed after the outbreak of
war between India and Pakistan, the
rimlands will be integrated with the
heartland on a totalitarian basis; the
territorial Integrity of India in
Kashmir w ill be maintained intact; the
power position of Iodia w ill he
weakened; the State of Pakhthoonistan will be established; and America
will be driven out of the old world.

From a theoretical point of view, the
alternatives to the establishment o f
the Delhi-Peking-Moscow Axis are the
■establishment of either the DelhlMoscow-W ashington Axis or the
Delhi-Peking-Washington Axis. Both
these alternatives are mere figments
o f imagination.
The interests of India and China on
the one side and of America on the
other clash in the Far East, SouthEast Asia and South Asia. And within
the framework of the Delhi-MoscowWashington Axis, the role of India
would be that of a hewer of wood and
drawer o f water, for, the coining
together of Russia and America con
notes the establishment of Russian
hegemony ovej Africa and West Asia,
and of American hegemony over the
Tar East, South-East Asia and South
Asia.
The threat of hegemony can be
•verted by the establishment of the
'Delhi-Peking-Moscow Axis and by no
•other means.
If a war breaks out between India
Pakistan, the result is bound to
» establishment o f either the
-Peking-Moscow Axis or the
Kazmchi-Peking-Moecew Axis.

S

If the Delhi-Peking-Moscow Axis is
formed now, the rimland will be izxtegfpttod with AM heartland on a 4hbo>
dcatte to ri* Ik e territorial Integrity
a t India in Kashmir will be maintained

But i f , the Karachi-Peking-Moseow
Axis is formed either before or after
the outbreak of a war between Indfk
and Pakistan, the rimlands will be
integrated with the heartland on a
totalitarian basis; Kashmir will be
integrated with Pakistan; the power
position of India will be weakened;
America will be driven nut of the old
world, and Pakistan will become a
satellite State of the Soviet Union.
A war between India and Pakistan is
inevitable because there is no basis
for an amicable settlement of the
Kashmir question. We cannot jeopar
dise our territorial integrity in Kash
mir. And Pakistan is bent upon grab
bing Kashmir by fair means or foul.
A war between India and Pakistan
is inevitable also because it is only
through the mechanism of a series of
limited wars throughout the AfroAsi«n landmass that the status quo
can be changed on the basis of either
hegemony or a world State. The stafw
quo in the Middle East in general aqA
in gashmir in particular cannot tp
maintained for long, for, it bap out*;
lived Us utility. But tie states quo
cannot be changed either by a nuclear
war on a global basis or by the
method of consent. The sfetp* -quo in
Kashmir cannot 1p changed^ by, tip
methods at subverton^ iaftttivtto*
sabotage, murder and bribery.
A war between India and Pakistan
is inevitable also because the aim at
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American foreign policy ib to weaken
India, China and Russia, to separate
tta n from one another and to make
Asians light amongst themselves The
Baghdad Fact, the SEATO and the
Aakark Pact are designed to weaken
India, Chin* and Russia
Xt is with the object of weakening
India that the Kashmir question has
been kept alive by the
Western
Powers in general and by
the
USA in particular It was with the
object of
weakening India that
Pakistan was created.
It is with
the object of separating India from
both China and Russia that the bug
bear of communism ms being dangl
ed before our eyes It is with the
object of separating India from China
that the bugbear of the communts is
being dangled before our eyes. It is
with the object of separating Russia
from both China and India that the
threat of the yellow penal has been
discovered by the Western Powers m
general and by the USA m particular
Mr Dulles once said that Chinese
communism
constituted a
preater
threat to freedom than Russian com
munism
A war between the Arabs, the
Turks, the Iranians, the Afghans the
Pakistanis,
the Indians and
the
Chinese will facilitate the establish
ment of white hegemony over
the
Afro-Asian landmass
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Shri Daaappa (Bangalore). Let me
come to certain realistic and mundane
things from the flight* of imagination
which the previous speaker took
70 LSD—5
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Shrt Brajeahwar Pnaad: it u due to
lack of understanding that you con
sider it to be a mere flight of imagin
ation
Mr Depnty-Speaker: Order, order
That speech is concluded now I
thought
Shri Dasappa:
in traversing
virtually from China to Peru
Shri Brajeahwar Fraaad: You
never understand it

will

Shri Dasappa. I must congratulate
the hon. Finance Minister for
the
very reasoned statement he has made
about his Budget proposals.
The
House will remember how warmly the
public received his proposals
People were rather afraid that there
would be some very savage proposal,
of taxation, but when they saw the
measures, it had a very reassuring
effect on the country as a whole. That
is by no means a mean achievement*-**.
I would have liked to confine myself'
to the proposals before us out for the
fact that tilere is one matter referred
to by the hon Member from
East
Khandeah to which if I did not refer
it would be inexcusable
In the course of his speech, re
ferred to an agitation on the border
between Bombay and Mysore, and he
said 120 villages there had gone on
a no-tax campaign, as if Mysore was
some foreign or alien country and they
were not the kith and kin of the people
living on the border' Am I to think
that because Maharashtra has
got
the whole of Gujerat m its hold
today, they should start on a
kind of satyagraha, civil disobe
dience, a no-tax campaign" I think
if that had been done, there would
have been some more justification
than taking hold of a feu village*
somewhere on the Belgaum border
I am afraid he has not appreciated
the position of Mysore There maj be
some other hon Members also who
do not appreciate the position of
Mysore We have never held that v e
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[Shri Dasappa]
are a mere linguistic State. We have
got the whole of Kolar District where
nearly 60 per cent are Aridhras,
Telugu-speaking people.
Shri Thlrumala
Bellary.

Rao:

So

also

Shri Dasappa: In Bellary it is not
so much as in Kolar. Yet, we do not
say that they are people who are
foreign to us, and we do not see our
Andhra friends laying claim to Kolar
District In fact, if I were to trace
the history of the Diwans of Mysore
right from 1881, you will find that
Arngvcfottte sad Sestesdri /jw ,
people from Tamil
Nad.
There
was one Bengalee, Sir Albion Banerjee.
Sir M. Visveswarayya and Nyapati
Madhava Rao were Telugu people.
Raiaaswamy Mudaliar was both a
Tamilian and a Telugu. The first
elected Chief Minister of Mysore was
my friend Shri K. C. Reddy who is a
pucca Andhra, a Telugu person who
comes from Kolar.
We want to bring about fine
emotional integration in our country,
and today here we see responsible
persons, very important persons, for
whose opinions I have the highest
regard, making so much of a small
thing like this. If there are differ
ences, we will be able to decide these
things, these small things, through
negotiation. I am sure we have not
abdicated our sense of justice and
judgment in this matter.
Shri Khadilkar (Ahmednagar): Will
you accept the arbitration of the hon.
Deputy Speaker?
Shri Dasappa: I am not yielding to
Shri Khadilkar
These dramatic
things are more meant for the gallary
and the public outside and I am not
going to yield to him.
Mr. Deputy-Speaker: Order, order,
lie has said he is not yielding, he is
entitled to go on. No hon. Member
should interrupt another hon. Member.
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$hrt Dasappa: So, I would v n y
humbly beseech my friends who I
think are mistaken in exaggerating %
thing o f this sort and lending strength
to a thing which does not deserve any
ku*d of support On the other hand,
it is up to us to tell them that this is
not the way in which we should seek
relief.
This satyagraha, no-tax campagin
rod civil disobedience were all right
to win our freedom, but not to light
between ourselves and give rise to a
lot of bad blood between ourselves.
T herefore, I make a very
humble
aPfteal to our friends not to dwell on
thftse things.
I would like now to come to certain
proposals here. I would say
one
wojrd about khandsari. I am on the
Sugar Wage Board. We are taking
evidence and giving consideration to
the issues. That khandsari derived
a tremendous impetus because of the
doubling of the sugar duty in 1957
wa* brought home to us very emphati
cally. The only question I would put
to those people who are still not
satisfied with the reasonable stand
° f the hon. Finance Minister is: bow
did these khandsari units thrive
before the sugar duty was doubled
in 1957? What has the hon. Minister
done? He has not tried to take away
that duty which was levied afresh in
1957, but only a fraction of it. Of
course, any taxation proposal meets
with some opposition. There are so
many big capitalists and others who
are finding fault with some of the
moderate proposals of the hon Finance
Mihister. but I say there is no justi
fication for saying that the whole of
the economy will suffer because of
this small levy.
Next I would like to deal with art
silk, and then I would say a word or
twc, about cement.
Mr. Deputy-Speaker: All to
condensed within ten minutes.
Shri Dasappa: In
minutes, certainly.

another

be
ten

X2847

Finance BiU

VAISAKHA

Mr. Depnty-Spenker: Ten
in all.

minutes

Shri Dasappa: How much more time
do I have9
Mr. Depnty-Speaker:
minutes.

Five

Shri Dasappa: I will try to do
rather difficult job.

more
the

With regard to art silk, there has
been a double duty. Firstly there
is an enhancement of duty on yam
and staple fibre, both imported and
indigenous. Secondly, the exemption
limit has been reduced from nine to
four looms, and now it is- said onT>
one for among the four looms wi]!
be permitted. Then, the duty has been
raised from about Rs 54 for a shift
per loom per month to about Rs. 77
and pro rata for tho second and third
shifts It comes to Rs 105 for three
hifts
What is the margin of profit that,
for instance, a nine-loom man will
have7 I have got the calculations,
but I do not
want to weary the
House with them I wiU send them
1o the hon Minister later on. The
profit on nine looms will amount to
round about Rs 300 a month If this
duty is le\ cd. it will be about
Rs 400-odd. The net result of it is
that even a nine-loom man, with the
present duty, will face a serious loss.
I would therefore suggest one or two
Ihings
If you want to levy a duty, the
easiest thing is—you will not lose the
net advantage of the revenue that you
want to get from your present pro
posals—to raise the duty on yarn
uaed for weaving Every one who
i»es this yam, whether he has four
looms or more, will have to bear the
burden in proportion
That would
be very easy to levy, and there will
be perfect simplification. So, I would
say restore the exemption limit of
nine looms and have this levy, because
the moment you say that only four
looms w ill be fully exempted, the
people will break up into smaller
units I « n making a very reasonable
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proposal. 1 do not know whether the
hon. Minister is listening to me
14 hrs.

•
Last time he took up a certain atti
tude and levied certain extra duties
on cotton power loams Let him at
least apply to this industry the same
principles which he has applied to
cotton power looms; that is to say,
have slabs, one to four, then five to
nine, and then nine to twenty-five,
and so on. Let him give some relief
to the lower slabs, which do not make
much money. I think anyone of these
things can be done. Either he should
enhance the duty on yarn to the
extent of receiving the same amount
of revenue as he is going to get from
his present proposals; or have an
exemption limit up to 9 Otherwise,
have the slab system as m the case
of cotton power looms
I would beg of the hon Minister to
consider these proposals of mine
which are not, in any way, going to
reduce the income that he is going to
get
Then, with regard to cement, we
find a rather extraordinary situation
I refer to what is happening in
Mysore In Mysore, the Bhadravati
Iron and Steel Works have a cement
plant The sale price is Rs 117*8The basic amount allowed to the
factory is Rs. 58,8!-; for packing
and other things they allow Rs 12tand it becomes Rs 70|8|- They tike
freight into calculation and give
another Rs. 15j- So, the total comes
to Rs 85|8'- Then, they have got a
duty of Rs 24|- on evcr> ton
do not know what happens to the
amount of money between Rs 85Wand Rs 9318)- I do not know who
really gets the money The factorv
does not get it
Then there is another piece of grie
vous injustice The ACC is allowed 12
per cent profit while the Bhadravati
Iron and Steel Works is allowed only
8 per cent profit Is it a sin on the
part at the Mysore Government to
have tightened up its belt and b’ult
up the industry?
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Shri B n ) li| Sls|h (Ftrocabad)*
It is the love of the Government
towards private business

friend Shri Dmsappa, which I never
imagined he would raise on the floor
o f the House, a little later

8hri D u ^ ip t: While the ACC is
allowed 12 per cent, the Mysore con*
cem is allowed only 6 per cent This
seems to be terribly unconscionable
Therefore, I would beg of the hon
Finance Minuter to
reconsider the
matter

But today I would like to address
the Financc Minister and 13m Ministry
itself m a sort of pedestrain way
Last time when I spoke I put an
economic argument, and in support
quoted some authorities An hon.
fnend from the opposite sfde said:
Why quote authority* Later on T
realised it is extremely difficult to
carry on any argument with the
Finance Ministry or with the Finanre
Minister or his deputies From hi*
replv I could gather that
1 some
times feel that in the present context
the capitalist section in this country,
is being represented by proxy in our
Finance Ministry I would like to
have really a direct representative
like Mr Tata or Mr Birla sitting
opposite as the Finance Minister—or
even Mr Somani (he will be a good
Minister)—and I do not mmd that
We will have a little more cullurr*
and refinement and we can argue
with them matters relating to economic
policv

There is one other matter of general
importance to which I would refer
and conclude
Hie hon Finance
Minister said, I think in answer to
certain hon Members there, that the
second Plan was conceived as a peo
ple’s plan and the local
authorities
like the District Board and Taluk
Boards or village panchayats were
also consulted in the preparation of
the Plan. True, he is a member of
the Planning Commission, and that
was the idea Those were the instruc
tions that went round all over the
country But I am saying on good
authority that nothing of the sort
was resorted to They were comp
letely ignored with the result that
today there is general criticism that
the Plan does not evoke that amount
o f' enthusiasm among the masses that
it should
1 am onlv saying this as a measuie
of c
ion In drafting the Third
Plan let us not ignore the people
whose cooperation is absolutely essen
tial to the success of the Plan Let
us give them first what they want, to
however limited an extent may be
and then, by all means have these
Smdns, Chittr&njans and Hindustan
Steels and so on Therefore I request
that this aspect may be borne
in
mmd so that the people may also
feel the glow o f freedom

Mr
Deputy-Speaker:
Why say
these things why should the hon
Member sa> more refinement
and
culture**
Shri Khadilkar: Bourgeoisie culturi*
and refinement i<> well-known I 3m
referring to that

Mr. Depaty-Speaker: Shn Khadilkar H ie hon Speaker had promised
him only 5 minutes He left word
with me that only 5 minutes were
asked for

Mr. Depnty-Speaker. He in a jenae
means that there is less culture and
refinement m the Finance Minister
and others That they would show
more culture and refinement, by impli
cation, means that the Finance Minis
ter and the Finance Ministry or their
officials are showing lack of culture
and refinement There ought to be
some dignity when we make speeches
m this House and same decorum
should be kept 1 take very strong
exception to this

Shri Khadilkar: Yes, Sir, but I
won’t take more than 10 minutes

Shri Merarji Deaai: I do not mind
that

Mr Deputy Speaker, Sir, I will
come to the issue raised by my hon

Mr. Deputy-Speaker: I am not con
cerned whether the hon
Finance
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Minister is worried about it or not,
1 have to look to toy duty and I feel
worried over it.
Skrt Kkadilkar: The only question
was economic argument I am going
to refer to only one of the major
points. The other day, while meeting
the argument that I had advanced
concerning the rise, in expenditure
of the Centre—the
administrative
expenditure—unfortunately, the Fin
ance Minister advanced counter argu
ments. I do not know what you felt
about it, but I think you indicated
your mind. In my opinion that was
deliberate by misleading of the House
with a view to have our mouths shut.
I give the figures because he said
that our expenses—that is Parlia
ment’s expenses—have gone up. He
gave the figures for 1951 and the
expenses for the current year. As I
said, these figures were quoted with
a view to show that we have increas
ed our expenditure. It is but quite
natural. In 1950, 1951 or the beginning
of 1952, there was only one House and
ft was a transitional Parliament or the
Provisional
Parliament, as it was
called. The membership was only
324. After the first General Election
and, particularly, after 1956, after
the reorganisation of the States, the
membership has gone up to 7S7 of
both the Houses put together. This
is one part Comparison, therefore,
has no meaning at all, if we take the
total
membership of the former
House.
Then the Lok Sabha came into
being and started functioning. As I
said on the last occasion, when it
functions
really
effectively
the
responsibilities are bound to grow.
I would like to point out what the
expenses then were and what they
art *Ojr.
That is
very pertinent
flm m iim k w ). At that time, in 1951,
expwtttupe was only Rs. 32 lakhs.
Today li* the period 1959-50 it i»
expect** to fe Bs. 135 lakhs. These
figures as* rehnract looking to the
number and the «M ad responsibilities

Fhtaact n i l

13852’

and the various types of work we do.
I think the proportion is well kept;
the number has gone up more than
two tapes and the expenses have gone
a little more than that. This is one
aspect of the matter.
There is another aspect. What is
the position of a Member here if he
wants to function effectively?
What
are the amenities provided to him?
Unfortunately, the Demands of the
Ministry of Parliamentary Affairs are
not placed for discussion. If they were
placed, we would have pointed out
that in order to be functioning effec
tively we must be
provided with
better facilities.
From the point of view of distance
we have been provided with almost
no facility, because geographical con
ditions in India demand that more
travel facilities should be given. The
Minister of Parliamentary Affairs last
time promised to reconsider all these
issues. But while taking exception
to this, I want to point out one thing
today* that this expenditure has gone
up is misleading the House. I would
like
to give him another figure.
During the last year and a half, the
travelling expenses of the Central
Government has gone up by more
than Bs. 1*5 crores. Let him explain
that position. The total expenditure
incurred by the Central administra
tive departments on travel has gone
up from Rs. 6 crores to Rs. 7' 5 crores
during one and half years. When
administrative expenditure has gone
up much more, should the expenditure
that we incur on this Lok Sabha—
which has a heavy and responsible
work—be cited as an example7 It is
not meant to justify the growing
administrative expenditure? To say
the least—I do not want to use a
harsh word it—is fantastic and uncon
vincing.
I would like to have a
reply from the Finance Minister
Shri Msnurji Desai: If I reply, will
he not complain afterwards of want
of culture?
Shri Kkadilkar: At the same time
I would like to ask him about the
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amenities provided for the Ministers.
I know their responsibilities and they
must be given all amenities. But if
you really want every hon. Member
to function as a responsible Mttnber
and contribute to the deliberations of
this House, you should consider whe
ther the amenities provided to the
Members of the Bouse are adequate
or inadequate. In my opinion, they
are inadequate. It you want to
impose an austerity standard on the
Members of the Bouse, I am ready
for it, provided the Ministers them
selves and the administration are
ready for an austerity standard which
we demand for the country at the
present stage at development.
Shri Braj Raj Singh: Nobody is
talking of the Secretaries; the real
thing is that.
Shri Khadilkar: My time is too
short Otherwise I would have refer
red to some points.
I would now
refer first to my hon. friend,
Shri
Dusappa. I do not consider it good—
the happenings on the border. Last
time, I have said that when between
two States there is any dispute, such
a dispute should be taken note of by
this House. Why should this House
abdicate its
position as the final
arbitrator? There is a quarrel about
the border between Bombay and
Mysore. Our Finance Minister is the
architect of the Bombay State and he
knows the genesis of the dispute very
well. This House should take that
into consideration and appoint an
independent judicial
authority to
report back to the House. Or, as I
said.
I am ready if
our DeputySpeaker is entrusted with this task
to find out the truth.
Mr.
Depaty-Speaker:
Has
the
arbitrator also
any voice
Or not.
whether he accepts it or not?
Shri Khadilkar: We would request
on behalf of both sides. Immediately,
I can tell my friend, the no tax
campaign w ill be withdrawn within
bo time. Is he ready?
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Shri Daaappa: It is the House which
has decided it.
Shri Khadilkar: This House once
decides. But when it discovers that
the decision is wrong, that it
was
tainted by certain party manoeuvres
and power manoeuvres, oertainly this
House has every ritfht to revise that
decision. Therefore* I would appeal
to this House to appoint some Judicial
authority and take the initiative and
settle the dispute, and the Samyuktha
Maharashtra Samiti would not proceed
with its struggle.
One word more regarding the Fin
ance
Bill.
The new
taxation
proposals raise the tax on lower slab
regarding wealth from
half a per
cent to one per cent. The upper slabs
are there. Last time when these
measures were discussed, I pointed
out what would be the effect of this
taking the estate duty, wealth tax,
etc. together on the midd]e-classes. I
would like to point out to the Fin
ance Minister that the effect would be
disastrous We on our side always
find the Deccan Queen. There are
now third-class, first class and ser
vant-class compartments. There we
see the picture of the present society.
There is the top class and the rest
are the servant or third class.
The
second class on the railways has been
abolished. The middle-classes in this
country, those who really contribute
to the cultural education and so many
other social aspects of life are having
an unnecessarily heavy tax burden.
An attempt is being made to practi
cally to liquidate the middle class,
by making that class insolvent. There
fore. I would appeal that so far as
this lower slab is concerned, this rais
ing of the limit from half per cent
to one per cent is a big jump which
would affect that particular class and
it should be reconsidered.
Mr. Deputy-Speaker: Shri Vajpa
yee. I have to remind every hon.
Member that the limit is ten minutes.
iw h ft ( y q n q y O • T n «r«r
firar f w w

«p- f w
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Shri Vajpayee: Is it a fact that
they are asking officers to appear be
fore them?
8hii U m iji Deaai: No, Sir.
Shri Vajpayee; Sir, I stand correct
ed.
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Shri S te a l#
Decal: May I give
some information in this connection?
They are not allowed to see any
.papers or anything of that sort. They
do not go and see them. If they ask
far any information that is supplied
to them. If the hon. Member wants
any information that also is supplied.
Therefore, there is no question of
treating them in a m edal way or giv
ing them a special position.
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^fa*r
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An hanl M oober: Wh»t- about Coa>
grew?
-ghrl S. M. B uerjee: Capitalist with
in brackets Congress.
•W W

'•<HR *TFpfrr

*\ VP# ^ ITT A SBFTT

?ft

f|
Ar

^

<T* U*
A

: m x% W5ITJTT
#<Rr V «W j I

tftK
w w ? t f f a »£ftra
Wf*fT
TT1W»r ^PR
I fa
Keep to the left because left is the
safer side.
15 his.
Shri BaybM sih Singh: (Varanasi):
He is guided by the trafflc-police and
not by the loaders.

1 $tft $r?r A TOranff
fa m
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^
i^Rft i 3«w <n*r
fa «nfwr
y»TT fa fofcr v t faRJT T5TTT k ?ft
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**% in fiq frS* $ ft g * &
*trf¥atf*
*1* jptt"**

tf* $
vt f u r t r wr
Pr*3*«N «fc*t wrt? f^rer fcir
*T* **tWT$, ^
VTBT |, «frc * « t

W & Ot VtfsnfT
^TT
<umr t

ft&r «*TV?*rr»r ^ £ t*t$ i *m
£«RTdI^ I *? *RT f w

^W TT

*$iV * *r* *n* <
<
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«*nfe

* ^ 1 f t i r $ *rtr
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Mmthce atn

Busnnss o r th x bousk
-n *
M iW o 9 t -VuttMM^ipnr
A fh ta <Shri Satys K u a in i M m ):
With your permUrion, iSBr, X want to
announce « 'xUgbt chant* In the Mdcr
of Government buxinen lo t Uuaoxxtnr,
Thursday the 23rd April, IMS. ] b e
Indian Lighthouse (Amendment) Bill
w ill'be taken up for consideration pod
passing before taking 19 the n o| «a
for reference of the Arms BUI to a
Joint Committee.
15.031 tea.

fm *t*rf t vnv't *rvrrz ftwr $ /

FINANCE BILL-—contg.

A mrowr j? f t fcr * x # *Y fw rr

The Minister of Fbnnee (Gthxi
Morarji Desai): Sir, X hare heard with
great attention and respect all (hat
has been said on the Finance Bill
by all the hon. Members vtho A v »
spoken on this subject. As it is "the
convention or the rule that every
subject can be disclosed on the Finanoe Bill, the discussion has been very
varied and interesting. But it is not
possible for me to cover all those
subjects, naturally, and therefore, I
hope the hon. Members will bear with
me if I do not refer to matters w^jch
I will not be able to refer within the
time at my disposal. I want, in ~this,
connection, to take the advice of'm y
hon. friend, Shri Bharucha, who said
that the Ministers should not speak
much, they should speak less. I Tfeali
certainly try to follow him in ihi*
matter at any rate though I am not
able to agree with him on ftuitiy other
things.

**fe
>Ffrtft*$*g* 'arair
^**T JOT$ I
«tt* **r #tvr<t ai^cft«rrT^tt :
*Rlr* **rnft in n fa ir * * n w

<re

*fr?ft «rr%T *rr *tf** i *5 ^r
* * w & r 11 A

^ eft w * * I * ^

ft

4

^TTTift f*Tt*T |f I * * * ’ft* «*t
<ft*«Tr j j \ - * T T * t f TOT * f t

$

vx*t i firS'#5T *n7rfxiFvf ^Rnr** *
*THT * *

V* w f I «f^T; *WT*T

«ift errs sftc* i *pit$* «ftr «n*
* T ^ TORU ;^ t

W IT ^ 1 ^

^

at 5* vt «ftrm vtfirovr fltnfr
%ftx
***ff* *ft**rift *t
w * * r* * r * t $ » * * * i w r f f t 3*H?t
w rm w tf &r«FT**nr$ s ft r im s * t*

vr *srr ftm $ at* **nwrr j
ft ?*k arm*«*f ift y y q ge «n**r
ifr ft i

**«*ff ^ *T* 4 fa*** *R*T
^mprrp f t

«n* f * <ft*f *rflr*re

* < «rt* a t* f t f t * a M

3 fW ta

flw arr* 3* *rft* *n**t vt f** vt
* * r e ? v fiti

Before I refer to other matters I
should like to refer to one matter
which has been a result o f what I
had referred to when I spoke last.
That is as regards the mentioning at
the expenditure on Parliament. -M y
culture and refinement have alscfceeft
doubted. I have* no quarrel with the
person who does it but I wonder
sometimes when I m eet him—1 Jaaw
been meeting him many times for*the
last many * year—though there 'ha»
been a difference between him «nA
me
about the re-organisation at

11*79

J'bMMK* BiU

VA1&AKHA 2, I ttl {SAKA)

States—<be is Wiry angry about it—
tout whenever ha meets n o he has
tiMiwn me great regard and even
affection. I do not know what that
culture and refinement are which can
ahow’ such affection and regard for me
who is a man without culture and
refinement At any rate, I am very
glad Chat culture and refinement,
which can he admired by him, are
assigned to people whom he does not
like.
But taking this question—as this
objection is taken to my mentioning
the expenditure for 1051-52 and thus
making a wrong comparison—my
whole reference has been, if I may
say so, distorted. There was no inten
tion on my part to question the vali
dity of the expenditure or the neces
sity of it as it has happened. I only
wanted to
show
that expenditure
increases as development takes place
and that
argument has
not been
refuted. Kven if we give up the
figure of 1951-52 and take the figure
ot 1952-53. since when the re-consti
tuted Houses have come into being,
that >ear's
figure also shows an
expenditure of Rs. 64 87 lakhs and the
expenditure
in
1959-60 is Rs.
1,85,50,000/-. Therefore there also it
will be seen that it is a little bit more
than double.
Shri Nanshir Bharucha: How many
autonomous corporations
were
in
existence in 1952?
Shri Morarji D eni: Autonomous
corporations do not
increase the
expenditure of Parliament.
They
increase the expenditure of Govern
ment But 1 do not know how it
increased. We meet for as many hours
in a day and for as many days as we
have been meeting in 1952-53. But
even then 1 do not say that, I have
not said that. Why does the
hon.
Member think that 1 have doubted
tfee necessity of this expenditure?
There is some guilt somewhere. 1 do
not know where it is. But I cannot
understand this sort of an argument
where one is not allowed even * to
mention something in order to show

Finance fiiU

jjggft

that the other expenditure s$so cav be
considered from that point of view.
X have never said that the expendi
ture made on the Ministries and ‘the
various Departments is not cajfkble of
being economised. I'^Uave fievd!* said
that, but I only say' that the “whole
expenditure is not such bk is Absolute
ly thoughtless and extravagant.7, ’that
I wanted to bring home to my lion,
friends and that was
only 'purpose
of mentioning this. From this I do
not see how any other inferei&fe could
have been drawn? I am only Sorry
that that inference was' Raised,fnut I
do not think that I hav£ conffnitted
any error either of im ^ropfi«y or
of taste or of culture, as far as_ I can
understand.
f ~
1
'ii i
Shri Perose Gandhi (Rae Bareli):
The figure of Rs. 64 lakhs that the
hon. Minister has given—I justf>want
to clarify and do not want to tAake-d
comment—is actual and what he read
out for 1959-60 is estimated:'
•*»«•<
jOJ1 Y I <

Shri Morarji Desal: Quitejjghfc,, 1[
am concerned with actuals, a n ^ ; not
with estimates. I will read o y t^ l the
figures in that case.
.
Shri Ferose Gandhi: The t&gjre for
1959-60 must be estimated.
cannot
be actual.
9
Shri Morarji Desal: For 1962-53 it
was Rs. 64*87 lakhs, for the next
year Rs. 71*51 lakhs, for the ne*t year
Rs 93 lakhs, for the next year Its 106
lakhs, for the next >ear Rs. 117- lakhs,
then it went to Rs. 131 lakhs, agtfh it
came to Rs. 124 lakhs and again1 ft
will go to Rs. 135 lakhs. That is What
has happened. Therefore the com
parison is with actuals—the compStP
son is not with estimates—and they
do not show any comparison
^
Shri Ferese Gandhi: The figure foie
1959-60 will be estimated figure.
Shri C. D. Pande: He says that thatf
year will not be taken into consider
ation.
Shri Morarji Desal: I hope it will
be only Rs. 135 lakhs and not more—
that is all that I hope—because that is

aawx
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* [Shri Moraxji Desai]
what v u argued by my hon. friend
himself once with me in an argument,
that U, that the estimates are always
exceeded, so why make an exception
in this case. Here alio, that may be
exceeded. Therefore, an argument
cannot be applied in different ways.
That is all that I want to request hon.
Members to take into consideration.
There is no other purpose beyond this
in what I have said. X do not want to
take more of the time of the hon.
Bouse in this matter, because I think
that this explanation ought to
be
enough to convince my hon. friends
that what I had said was for a useful
purpose, not for a useless purpose, not
for a destructive purpose, but for a
constructive purpose.
Coming to the discussion on the
Finance Bill itself, it is said
that
there is extravagance in the Govern
ment departments and that should be
checked and if that is removed, per
haps, there will be no necessity even
for tiie extra taxation which is levied
in this year. Extravagance is being
checked from time to time, if there
is any anywhere. I cannot say there
will not be any item in which a charge
o f extravagance may not lie. It is
possible that in some stray item it
may happen. But, it cannot be said
that we are not particular to see that
that does not happen. It may hat>pen
in spite of one’s own self. It is true,
as was alleged here, that in some
offices some people do not work for
full time as is necessary, and may be
shirking. But, I think it cannot be
said that all people are doin{ so.
Generalisation from a stray fact or
one or two experiences would not be
a very correct >thing in this matter. I
know
of several offices, several
officers, several members of the staff
who work more than the specified
hours, work till late in the evening,
till night even. That can be seen if any
hon. Members care to visit
several
offices, because it is there. Not that
it is not done. Therefore, to say that
there is generally this state of affairs
la to discourage even those people who

m
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are industrious, who are trying to do
better work. That is an Chat X want
to plead with my hon. friends. A t 1
said, we are trying to see that expepditure is kept within limits, within
proper limits, within economic limits
and that fu ll use is made of the money
which is spent by the Government on
every department. From that point
of view, several agencies are working.
We have set up the Organisation and
Methods Division. There is a Special
Re-organisation Unit in the finance
Ministry which goes on examining
the work of every Ministry along with
thte members of that Ministry and thus
trying to find out new methods eo that
the work can be done better with lett
cost and with less men. We are giving
effect to that. In spite Of that, what
ever economy may be effected in this
current year, one must remember that
we are in a developing stage in this
country and we are developing fa il
There is bound to be more expendi
ture from year to year when there is
more and more development

It will not be true to aay that more
and more money is utilised only in
collecting the taxes, and more expen
diture is incurred than perhaps the
return from the taxes. That is not jo .
Hie percentage of collection is not so
high at all. The percentage of collec
tion in the matter of Income-tax and
Customs and Excise and all that
would not go beyond 3 per cent as
far as I can see. It is not that it is in
any way extravagant. Yet, I would
say that we are constantly careful to
see that the expenditure is curtailed
to the maximum extent possible.

In this very connection, it was also
mentioned—it has been mentioned
several times—that arrears of Incom e
tax are not recovered and that is
one of the arguments which has
always been made to show how lax
the Government is in the matter of
collection of taxes. I have explained
once or twice (bat the arrears as they
appear are not quite real and that It

rnm$ n o ** am
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it not true that there is any laxity as
I* imagined In the matter oC collection
af these arrears. T int, It was said
by the hon. Member who started the
debate, that in 1097, the arrears we^e
Ba. M2 crores. But this ftgure by
i M ( was teoiufct down to Rs. 188
crores; Hs. 100 a cres ware recovered
from that money. Today, the arrears
are Bs. 200 crores. In this Rs. 200
eroraa, what can be recovered would
be Ba. M0 crores or so. The rest of
the money is such as will not be possi
ble to recover. As a matter of fact,
some people have gone away; some
people have been broken completely
and there is nothing left to recover
from them. Considering all that, about
Bs. 112 crores w ill have to be written
off.
But, it is
difficult to decide
immediately to write off^ because my
hon. friends themselves will immedi
ately ask the question as to why this
is written off. It will become difficult
to reply to that question unless we
are dead sure about it and we can
put it forward now without any fear
a t contradiction. That care is being
taken. I think that this also will soon
be done: not that it will be carried
on indefinitely.
Even after
this, Bs.
168 crores
remain which are effective arrears.
Even there, the amount covered by
certificates issued by the Collectors
under section 46(2), of the Incometax
Act, which are sent out
for
collection is Rs. 90 crores and that is
being recovered. They are not very
old arrears in that sense. Amount
pending disposal of appeals is Rs. 14
crores, nearly 15 crores. This money
can be recovered only when the
appeals are disposed of. Amount pend
ing settlement of double Income-tax
relief or other relief claims is Rs. 2*00
crores.
This also can be adjusted
only after these claims have been
finalised. For similar reasons there
are other arrears which are called
arrears, Rs. 56*08 crores. Therefore,
it will be seen that this is not an
amount which is lying uncollected due
to any negligence or any such reason.
We are now trying to see Oat as little
arrears as possible remain. With that
view, we are trying to see that appeals
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are also being now disposed of quick
ly, so that collection may be made.
Bvan in the matter of appeals, if wo
look
.figures, in 1955-50, .the
pendency of appeals on 1st April, was
114,915. Mow, they have come down
in 1950-59, up to Slst January 1959,-.
that is, up to January, fog ten months—
76,000. Here also good progress is
bring made; We will go an
more progress in this matter, so that,
in future, there may not be this state
of affairg as is worrying many hon.
Members.
Now, when we receive Rs. 220 crores
of Income-tax evCzy year, it must be
seen that practically, a year’s revenue
is collected every year. There will
always remain some arrears in matters
like this. There is one reason. la
some cases, the Income-tax officers
have got to apply their own mind and
assess some people where it is feared
that there is concealed income. They
make their own estimate and levy the
Income-tax. When the levy is made,
after the assessment is made, we
have got to recover the amount
Because the income is concealed and
the assets are atyq concealed, one
does not find them quickly. That is
where difficulty comes in in getting
the amount which also adds up to the
arrears. If we say that we should not
assess in this manner, perhaps, many
people who should have been assessed
will escape. These are cases which go
to appeals, which go to the courts,
which go on like that. There are a
few hundred writ petitions in the
matter which are also pending in the
courts. That also creates difficulties
in the matter of recovery. There
were as many as 099 writ petitions
pending before the high courts as on
the 1st October, 1958. We are trying
to see that the writ petitions are dis
posed at as quickly as possible by
strengthening the high courts. With
the increasing attention that we have
been giving to this matter during the
last two years, I am sure this matter
will not cause as much concern as It
did in the past.
A general question was raised about
the Plan, about the savings, about the
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(Shri Morarji Deeai]
capital goods and the consumer goods,
We are not neglecting consumer good*
in any way. If capital goods are not
attended to, we w ill not be in a atate
to have any consumer goods whatso
ever. Where w Jl be the money to
buy consumer goods? It you want to
raise our prosperity without manufac
turing capital goods in the country
now to a larger and larger extent in
the shortest possible time, it will not
be possible. I have no doubt, Sir,
about it. In this connection, I may
assure my hon. fr.end Pandit Thakur
Das Bhargava that the suggestions that
he made in the matter of increasing
food supplies and fodder production
are also not neglected. They are
being attended to. But may I plead
with him, Sir, in this matter that all
that he said cannot be done by Gov
ernment itself. Most of the things
have got to be done by the people. If
better food is to be g'ven to cattle it
can be given only by owners of
cattle. How can Government give
better food to cattle?
' Pandit Thakor Das Bhargava: There
'is not sufficient fodder in the country.
Crovemment should produce more
‘fbdder. Without production, how can
the people give more feed to the
cattle} You have to prepare a pro
gramme for that. You have not pre
pared any programme in this respect
'for th'e last so many years. You have
no such scheme regarding the increase
o f cattle fodder. Can animal hus
bandry be sa d to have been opened
scientifically when cattle are deterio
rating for want of cattle feed and
fn-ider?
Shri Mormrjf Desal: Fodder has to
be produced by the people, not by the
Government. How can Government
raise this /odder* L do not under
stand that What Government is try
ing to do in this matter is to try to
advise the agricultur’sts moire and
more in this matter. We are trying to
help the agriculturist so that he will
be able to produce more. In the
matter o f seeds also, we are trying to
see (bat better seed Is given. 8 o a e-
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timet
come and so prodno*
tion is affected. So these a n aw
msttem which can be done imme
diately.
I can also tell my hon. friend P u t t
Thakur Das Bhargava that I have
dealt with Aarey milk colony for
ten years and I can assure him that
useful cattle were not sent to slaughter
houses. Therefore, to say that cattle
go from there to slaughter houses la
not correct
Pandit Thakur Das Bhargava: With
due deference may I submit that t
never stated that useful cattle from
Aarey are sent to slaughter houses,
but calves are not reared properly and
are auctioned. Take the number of
cattle in the Aarey milk colony. There
are 8,000 or more buffaloes in milk.
Have you got 8,000 calves there?
They are not there.
Shri Morarji Desai: So far as
buffaloes are concerned, there are
large deaths of new ones. He does not
know that I have dealt with these
things from my childhood. Therefore
I know it.
Pandit Thakor Das Bhargava: The
male buffaloes calves are butchered
in the entire country because they ara
not so useful as cow calves.
Shri Morarji Desai: The buffalo
calves die very often. In Bombay we
have made arrangements to provide
for the dry cattle and they do not sell
them there. There is a law that no
useful cattle can be sold to slaughter
house. That law is being rigorously
enforced.
Pandit Thakur Das Bhargava: I have
been to the slaughter house of Bom
bay. I know the law of Bombay. I
sent to you a communication about
that The whole thing has not bean
done rightly y e t
Shri M enu# Desai: Wall, I do not
I should dilate more on tins
problem. Otherwise, the whole tana
w ill go for that
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t J M h w m Iuw Jm cb is td c , to the
xeieiag of resowssa -in the .country.
.Due attention kH to be^zv#a.4o this.
J f we do not do that, we '-cannot
remove the poverty of our country
axftl to we have got to work for that
«a d that is how the Planning Con&nisaion works. It may bethat^there may
be different views in the matter of
planning but it would not be right to
say. that ttyg Planning. Commfanian is
not working according to a plan or
that sufficient thought it not given to
it It is not merely this Five-year
Plan which is being considered; but
fire are thinking in tenps^o( long-term
planning, or, what is called, perspec
tive planning. We go on constantly
increasing our production and our
national income and our per capita
income every year. We cannot say
that because prices went up last year,
the prices are not l^eld in checks. We
cannot say ,that because production
went down last year, we are in the
wrong. Now, I would.say Oat that
argument would not be correct
because it is based on pnly one year’s
experience and not based on the
experience of many years. For the
previous many years production has
been consistently rising. Last year
the textile industry came to grief for
several reasons, for many of which
Government was not responsible but
the industry itself was responsible and
to some extent the past history .was
responsible. But even there we are
trying to see that it comes back
to the original level and I think it will
come back to the original level. But,
from that to argue that people are not
consuming as much doth, or are con
suming less cloth than before is not
correct They were producing much
more than what people were consum
ing. We can say from that that people
were not buying more than they are
buying now. But exports have gone
down on account of competitions. The
consumption has not increased to the
extent to which the mills thought it
would increese. That was the whole
case. But production Is now coming
up. In other sections of Industries
production has gone 19 in several

Itaonee BUI

i*88

ways. We have increased our produc
tion from 86 million tons to 68 millian
tons. ,Thia year it should be 90
million tons. It should be remember
ed that we have got to deal with
millions and millions of Imdividuals
who w ill be responsible for increas
ing food production and this is not
done by one .single agency. It is
possible to look after a factory, ter
instance, and. increase production in
two years* .When so many individuals
are involved that will not be possible,
unless those individuals themselves
are also enthused *Qd/ they take it up
themselves* They are doing i t I
w ont say that they are not doing it
But they may not be doing it as fast
as we want them to do. We should
encourage them and we should not
demoralise than by making any wild
allegation against the Government and
without taking the actual state of
affairs into consideration, and the
practical considerations which ought to
be before us in this matter. That is
all that I have to plead with my hon.
friends.
I now come to taxation which is
really the purpose of the Finance Bill.
There has been a very strong protest
about the duty on khandsari I can
not speak in the same vein in which
my hon. friend on my side of the
House spoke, because that does not do
good to either of us; I do not think
that what he said did good either to
him or to me or to the party or to
Government
In the matter of khandsari, there is
no question of discouraging khandsari.
We do not want too. There may be a
difference of opinion. But why not
be charitable about the other opinion
too, just as I am prepared to consider
ell the time the argument that khand
sari is being h*t? We shall go on
considering all the time, and if we find
that that is being hit, we shall certain
ly take steps to see that that is not
hit; that is what we shall try to do.
But^ Obviously, as I find it, I am not
convinced at all about the arguments
that khandsari cannot pay the tax
which is put on it; and yet; we have
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Jfcumee m a " O f o o

Bhd A . Dt MMk« CHalanrtshafef):

M ttu e e d th e t t t k t k t f ta r th e s e p ro p o 
s a ls , a s I h w r n f l a lr e a d y , i p ^ m
h a v e g iv e n < h « m r e l ie i-

Could..the hen. J(ittislar-atte,tt» «*se
of anybody *who ^.kai ' bwcomu
Bulaadshahr. district « r in any o fcir
place? .

Then, th en «r>a another argument
made, and-that is,Hliat we have said
that those, ‘w ho p n f l n * W »"' by
machinery will not-he taken into On*
attention; it w ill be considered a
cottage indtatry, it "Jhe final p*ooess
o f khandsati is' done by hand; that if,
it the centrifugal pump* ' or* other
things are worked by hand, then we
shall net consider ’ them liable to tax.
That is what we have said. That: has
given a relief.1 But even there, it is
now argued that 'in that ~ cate, the
centrifugal' pump* w ill be worked by
hand and w ill not be worked by
electricity, and that is'how they* will
not pay the tax. X shall be glad about
it; X shall not be sorry febout i£ and
I shall be glad because it will have
given more work to some people,
because, then, more people w ill be
employed. Today, less and less people
are being employed, and more and
more of machinery is being used. The
duty of a cottage industry should be
that it employs more men and not
mare machinery. Of course, what
ever is employed and whatever machi
nery is used must be up to date, and
must do w ell But if it replaces men,
and if it goes only to machinery,
then, it ceases to be a cottage Industry; it becomes something else. We
have not, therefore, touched g w 'at
all, because we do not want to touch
it even though persons say that we
should touch ft It has a large pro
duction, and we can get a lot of
income from it. And a good number
o f people have made a lot of profit
during the last few years on that I
have been Witness to that myself.
Therefore, it cannot be said that they
have not made money. They have
become rich men, or at least some of
them. I have seen myself those peo
ple, because X know them. And
yet it is argued that we are against
the cottage industry Or that We ace
reversing the whole trend.

Shri ManvH Deaak
peo
ple
Jbepoae jrtah.
J
Mr. D ey ty -Speaker: th e
turn.
Member wants him to point eut cer
tain persons in one particiflar' district,
who have becoifie^xich.
I
Bfcri Morarji S a aii: I fta ll also lock
into that and find out and give ifixn
a case, if it is so.
1
But what has been' done is this. >
The relief that has been given has
been given, also considering the fact—
It was not known to me at that time—
that the UP. Government qlso are
levying a fee on some of these
khandsari units. I have considered
that. There also, calculations differ.
They are levying Rs. 300 on a bale
which is capable of crushing 250
maunds of sugarcane per day. If that
is true, they work for 100 days; that
means 25,000 maunds of sugarcane
will be crushed. On that basis, this
will amount only to two or three
annas per maund—the levy by the
UJ*. Government. But the argument
is made that these people crush only
10,000 maunds of sugarcane in •
season, and, therefore, the cost w ill be
8 annag per maund. Even granting
that it is 8 annas per maund, the
relief that I have given is far mpre
than the levy which is imposed by the
U.P. Government. But if they crush
only 10,000 maunejs of sugarcane, then
their average crushing per day w ill
not go beyond 100 maunds, and If it
does not go beyond 100 maunds, they
are not liable to pay any fee to the
U P. Government, because the condi
tion is that they must be able to
crudi 280 maunds o f .sugarcane per
day. That is how the bale is defined.
Therefore, it is not that this Is all as
it appears and as it is meant to
appear. I h ive gone into It very
carefully, and Z am prepared t o „ go
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into at etUt'jnore eanCaflr
exao ia i tarther facts II they are given.
But teUtt aofba M K thatU di Gov
ernment it unnmpai atlfe to cottage
industries; at any rate, that charge
would be very qrikipd against'. «*
when we «r$ doing ^.everything *o see
that cottage Industrie com ejip;, nas
are spending as mqaji money, as the
cottage fngutriescanbear to vend.on
themselves. That is what we are 1*t*
ing to*do, net ttiaL wc ace doing any
thing extra or iptyftt we.- sfeould not
have done; we are doing everything
that should be done, and that is~whsft
we are doing. In spite .at that, it it
is said like this because there is ' a
great outcry, well, I cannot meet that
argument
Coming to diesel oil, I had -explained
myself when I made the proposals;
and later on also, during the general
debate on the Budget, I had explained
why diesel oil has been taxed in the
manner in which it is taxed. There
is no question of benefiting the rail
ways in this matter at all. It is not
for that purpose that this has been
done. Just as in the matter of khandsari it is argued that this is done only
for the sake of the sugar factories,
which is also not correct, it is said
that we are trying to take some of the
profits'which they are making as a
result of Government’s action in this
manner. We do not want to take
away all the profits from them; we
are taking "part of the profits even
now, and a good profit is left with
them, just as a good profit is left even
with the khandsari manufacturers. Bi
the same way, in the matter of diesel
oil, it is not a matter of benefiting the
railways; to say that this is done for
that purpose is not right It was a
coincidence that in the Bailway Bud
get it was mentioned that there iras a
competition between road transport
and railways. But before that, this
had been decided. I had not even read
that at that time
This was decided because o f 't t e
unfair competition between petrol
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.and diesel oil, as I had said earlier;,
we produce q o n petxjal;^ .we do not
product more tyesel; W lia y e got to*
import* more and more {liesel oil from
ottside, ted*w$ produce "rtqce
and
more petrol here. V
Shri Dasappa: Why ppt- m«wuh>.
ture diesel oil in India?'

S h ri M o ra rji D eal; if the i»nn
Member can find more oi^ for wf,
that is whqjk yrtt shall do. As soon asthat happens, we are ^p o t going to*
bother ibout it But it so happens
that from ”the, crude o il less diesel is
produced and more petrol is produc
ed. That is what happens. Why
science does that, I do not know. It
depends upon the science of it; it
does not depend merely upon the
desire o f it. But as that is happen
ing, we have to see that this balance
is restored. With that view, this step*
has been taken/ Therefore, there can
be no question* of reducing thin duty
that has been levied.
I had said that we shall consider
the question o f the agriculturists. I
have not yet found any remedy for
it If I can find a remedy, I shall
certainly go on considering it, because
the remedy must' not be such as
benefits people who should not bene
fit, or such that a wrong advantage
would be taken of it. That if why it
is not being done.
Per mile, the expenditure will be
very little;
the cost will not be
much; it will be less than 0-3 nP.
Therefore, the Incidence is not more.
And it would not be right to say that
the whole transport will come into
difficulties as' a result of this.
Shri Dasappa: What about tyres?
Shri Morarji Desai: My hon. friend
from Mysore spoke about artificial
silk; he did not seem to be satisfied
with what has been done in the
matter of concessions. I would say
that there the purpose is to en
courage' the small tnan who is really
the owner who owns four looms, and
not the other persons who become-
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[Shri Morarji Desai]
Tbusinessmen by
owning "several
looms. Therefore, this ^concession
1h*s been arranged like that. _ And 1
have received a telegram fl&y today
from Mysore saying that "they are
.satisfied with what has been done.

Shri Dasappa: They are thankful
-for the concession.

Shri Morarji Dead: They have
-thanked me for -the concession. They
<4iave not asked for anything mote.
Let me say that also. -Of course, my
ihon. friend may now suggest
that
they should ask for more, but that is
a different matter. But until that is
•done, at any rate, I have got___
Shri Dasappa: The representation
'•Joy the Mysore A rt
Silk manufac
turers has gone to him.

Shri Morarji Deni: But this is the
latest I am not talking of the pre
vious one. This telegram is
later
than that, after the concession has
been given. Then, there was a ques
tion about the duty on vegetable oil.
“There, 1 think, the concession
that
<feas been given will
benefit
the
.smaller people properly,
and there
w ill be no harassment also, because
we have compounded the rates.
In this connection, a question was
raised whether compounding
was
legal. There may be doubts about it
but there are provisions which show
'that it is legal, and the manner in
which we are doing it also makes it
fool-proof.
But more than that, the
fact that it will benefit these people
very much is also a guarantee that
nobody will go to
court in this
-matter. Let there be no worry about
it, let there be no fear about it. I
think we will be able to implement
it.

Shri Tangaiwaid: What are the com
pounded rates?
Shri Dasappa: f o r both
.and khandsari

art silk

Shri HsnrJI Desal: I have not got
*thon here. X can jive them later on.
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They are published. They
prin
ted m a notification which ngpitLhave
been laid on the Table of the House;
if not, I w ill lay it
Coming to th**direct taxes, &ere is
a Question which has been
raised
from the vefry beginning that this
new change is®going to bring in more
revenue to Gtoverantent than Svhat Is
claimed I dd n<5t think *that is pos
sible because we have taken the past
income of the companies, we .h ave
taken the income from the companies
to Government by way o f '1taxation,
we have- dlso’ tMtert into account the
allowance or the refunds thit we are
giving to the shareholders "by gross
ing, we have deducted that from that,,
income, and we are now taking from
that income this much money that we
are going to receive. According to our
calculation that will come to about
43*2 or 44*2 per cent, and in order to
round it off we have'made it 45 per
cent, because we do not want to take
any risk, and. therefore we may re
ceive something more there. Suppos
ing we receive something more, that
money will be welcome to Govern
ment and can be easily borne by
these people. At least that is what
my view is today, but if it is not so,
I say we will consider it.

In the matter of reserves for giving
dividends, I cannot say immediately
what can be done, but I am consider
ing that question. The question of the
subsidiary or
intermediary
com
panies is also being considered, and
we will try to see if any relief can be
given in that matter, because I
do
agree that there is some force in the
argument which is given, but it is not
necessary to do anything immediately
today because these things are going
to come into effect next year, and
therefore by that time we w ill be
able to work out everything and see
whatever relief can be given is given.
&et me assure my ban. friend S h ri
Mssanl that I have no quarrel with
his criticising me in this matter or fo r
th e m atter e i th a t anybody c ritic isin g
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Government's meaiures because that
ig relevant, that is necessary,* . and
there can be different views, but let
it not be considered by him tofc that
we are not considering the advisabil
ity of this taxation giving us more
and more revenue every year and that
we are following a foolish
policy
which will bring in less and less re
turns every year. That will not help
Government at all. We are therefore
trying to see that in all measures we
receive more and
more
revalues
every year and not less and less.
There was in this connection the
question of double depreciation allow
ance. This double depreciation allow
ance was given after the war in qpder
to see that the factories or concerns
were able to rejuvenate themselves
and to make up for some of the wear
and tear in an easy manner. But
after the development rebate is given,
that question disappears. We did not
curtail it immediately because
we
had given it for a certain number of
years statutorily, and therefore
the
two things worked together. Because
they have worked together for two
years, to claim that the extra thing
should continue would not be, I think,
a fair argument. Therefore it is not
possible for me to consider this re
quest at all. The development rebate
is a substantial rebate, and it ‘ -does
'benefit the industries as it should,
because we want them to develop, but
I do not see any case at all for the
double depreciation allowance If I
had seen a case for it, I should have
certainly considered it.
Coming to the Expenditure Tax, it
has been argued that we are making
changes in it immediately after it was
enacted, in spite of what my predeces
sor had said, viz., that we
should
work it for a few years and see the
effect of i t My predecessor was very
careful to say even then that when
ever we found changes necessary on
account of evasion or other things,
w e would certainly make them. Re
has not said that we Will keep it for
ten, five or seven years. We now And
it is necessary to do this because it Is
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being taken-advantage of in a wrong
manner. -It a husband and wife and
child in tile matter of expenditure ate
to be considered separate, I cannot
understand why the Expenditure T bx
should be levied at all. If Expendi
ture Tax- is levied, it gives income,
but more -than that savings. * That is
what was objected to by my hon.
friend Shri PaiHle. I do not see why
he should object to savings in this
behalf because those savings will be
above Rs. 36,000; it will not be sav
ings below that.
And how
much
money do they wan{ to spend on one
family in a country where there is so
much, poverty? If C&$y spend less
than'that thgy wili, ©o^ pay any tax,
and the rest w ill .go. to investment.
That investment is very necessary for
us, and I should be happy, let it go
there. But if they want to spend, let
them spend more and iVt them give
tax to Government Then Govern
ment jalso is happy and let them also
be happy by spending mqce.
In the matter of bullion and jewel
lery, can it be argued that we want to
encourage the purchase of
bullion
when no bullion is produced in this
country? Why do we want to en
courage that and make the rates high
er and give the advantage to smuggl
ers more and more? It Is to dis
courage that also that this has been
done. It is not that it was necessarv.
Under the Wealth T*x todnv, jewel
lery up to Rs 25000 per individual is
exempted. Therefore, to say -hat
there will be double taxation is not
right.
Again, it is unprofitable investment
which I should not like to encourage
very much. If money was invested in
wealth, if cash was there instead of
jewellery, then that would give us
wealth tax, not that it would not give
us wealth tax, and it would also i ’ve
us income-tax on the Income from that
wealth, but when jewellery and bul
lion are taken, everything is escaped.
Shri C. D. Pande (Naini Tal): The
saving is there.
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Vkii Mecai|t Dtwti The saving n ay
he there, but 1 want to utilise tike
saving for the country end also for
him. I do not want to take away the
nving, but 1 want it to be utilised for
the country, and
therefore,
these
changes have been made. I hope my
hon. friends who say that this is a
heavy impost will see that it is not so.
It is only on expenditure made, they
are welcome not to make it To say
that this should not be levied would
not be right
It is true that in this connection it
was argued that the poor people also
pay a lot of taxes. I do not deny it
The indirect taxes are there, and as
I said before, indirect taxes are in
evitable in a poor country or an
underdeveloped country. Direct taxes
alone will never do the trick, and will
never give anything sufficient for the
purpose we have in view and to deve
lop the country itself.
Moreover,
even the poor people must take part
in the development which is going to
benefit them, and they must contri
bute to it at least to a small extent It
might hurt them, I will not say it
does not hurt them at all.
I would
not be the person to say that. It is not
that I am glad about it but it is an
inevitable thing which has got to be
done. How can it be avoided?
I had given figures also to show the
proportion of indirect taxes
in this
country and other countries. In this
country the indirect tax is 53 per cent,
in Russia it is 83 per cent. That is not
even an undeveloped country
now,
and yet that is so, because it has a
different kind of economy. I do not
say that the two economies compare.
There, everything is
being
taken
separately and more and more is
taken. Consumer goods are charged
very high. They take shoes from
here at Rs. 25 or so and perhaps they
are sold at Rs. 75 or Rs. 150. Tea is
taken here at Rs. 3 or Rs. 4 and is
sold at Rs. 30. From whom is this
taken? It it not taken from the poor
people? Are they
not poor by
standards of comparison?
And the
purchasing power o f 500
roubles
comes to leas even than the purchas
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ing power of Rs. 30 in this country.
Therefore, when we compare CUaft
like this let there be a reality in th*
matter and not merely a theoretical
consideration or an idsoio^eal dia»
like of the Government That is all
that I have got to say. (Jntemtpdotu).
I know what they do and X know
what my hon. friends can do it they
ever get the chance, but I a a quit*
sure they won't get a chance.........
Shri C. D. Baade (Naini Tal): God
forbid that that chance should come.
Shri Morarji D en i: At any rate, I
hope they won't get the chance. But
if it is said because of this that I am
afraid of the capitalists whom
they
dislike, they are welcome to say what
they like. I am friend to everybody}
even to the communist Mends. I con
sider them friends even if they do not
consider me their friend. (Interrup
tion). There is nothing wrong
in
considering everybody your friend.
(Interruption).
But treat him
by
knowing him well so that you are not
caught. That is what one has to do
and what I am trying to do and that
is what they object to.
But if it is
objected to I have no objection.
But I hope my hon. friend w ill see
that we on this side of the House are
trying to improve
the
conditions
obtaining in this country and giving
a better deal to the common man, and
the common man's condition
la im
proving in this country, as was very
rightly pointed out by the hon. lady
Member, Shrimati Sahodrabai.
I know she is a brave lady .(In terntpHont).

Shri Morarji Deeai: I n w her when
she was there wounded from the Goa
border. I saw with what brave cour
age she bore the wounds she had. But
I had no knowledge that she could
speak so effectively and with4' stacK
courage o f conviction and with gosh
clarity. X wish, Sir, that many o f ua
had the clarity which she has la ihia
matter.
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Mr. P t n ^ - i m ln g i The question
is: ,
“That the Bill to give effect to
the financial proposals of the Cen
tral Government for the financial
year 1989-60 be taken into consider
ation."
The motion was adopted.
Mr. D epttiy -Speaker: Now, we take
up clause by clause consideration.

Cla aee

(Income-tax
tax)

and

super

Page 2, line 17,
after "under section 18*’ inset t—
“of the Income-tax Act.” (24)
[Shri Morarji Desail
Amendment

The question is:
“That clause 2, as amended, stand
part of the Bill."
The motion was adopted.
Clause 2, as amended, teas added to
the BUI.
Clause S.— (Amendment of section 4)

M r. Deputy-Speaker:

vilege of exemption from incometax given to the income of Rs. 4,500
when the income is not imported into
the country and earned abroad.
Mr. Deputy-Speaker: We have to
see the article in the Constitution.
He may kindly consider that
“No Bill or amendment which
imposes or varies any tax or
duty in which States are in
terested,.........”
Shri M. R. Maaaal: My amendment
does not vary anything; it wants the
status quo to continue.

Amendment made:

Mr
DeputySpeaker:
No. 10 is out of order.
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Amendment

No. 11 is out of order.
The .question is :.........

S h ri M . R . Maaaal (Ranchi-East):
May I know why it is out of order be
cause it only seeks to diminish?
Me. Deputy-Speaker: Even diminu
tion is variation. If he just looks at
article 274 he will see that it is
variation and not increase. When
the States are concerned, it is only
variation.

Shri ML ft. M u a n i: Sir, this
amendment seeks to remove the pri

Mr. Depaty-Speaker: Status
of the Bill?

quo

Shri M. R. Maaaal: Of the present
law.
Mr. Depaty-Speaker: The Bill has
to be seen; that has to be read with
the amendment Last year also we
had this question. The hon. Member
himself pointed out an exception to
it and then it was ruled that we have
to see whether the rate put down In
the Bill that we are considering, for
which the sanction has been obtained,
is going to be affected or not and not
the parent Act. Therefore, this amend
ment No. 11 is out of order.
The question is*.
“That clause 3 stand part off
the Bill."
The motion was adopted.
Clause 3 was added to the Bill
Clause 4.- (Amendment of section 10)
Amendment made:
Page 4,—
for lines 20 to 38, substitute—
“the agreement in relation—
(a) to expenditure by way of
infructuous or abortive ex
ploration expenses in respect
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£Mr. Deputy-£pe«ker]
Of atiy area surrendered prior
to thfr'bfeginniilg of commer-

oial Jbtfdocttan by thfe assessee;
(b ) After the beginning of com
mercial'*p|roductioa, to
ex
penditure Incurred by
the
W W 0 I whether before or
after such commercial pro
duction, iir respect of drill
ing or exploration activities
or services or in respect o f
physical assets used in that
connectiqpv except ass$t* on
which allowance for depre
ciation is admissible under
sub-sec
^22); and
r *
(c) to the depletion of mineral
oil in the .mining area
in
respect of the assessment
year relevant to the previous
year 'in which * commercial
productigjfe- is Jsegun. and for
such suqpeedingjyfss o r years
as may be sp^cj£pd in the
agrefment; , - r r

f,!,

*

*

and suc& jjayojvances shali b f com
puted and mad^in the manne?-speci
fied in the, agreement, (tfce oth$r pro
visions of thi*. Act ‘being deeped for
this purpose to have been modified
to the extent necessary to give .effect
to the terms of the agreement." (25)
[Shri Morarji Desai]
Mr. Deputy-Speaker: The question
"That clause 4, as amended,
stand part of the Bill.”
The motion was adopted.
Clause 4 as amended, was added to
the B ill
Clauses S to 8
Mr. Deputy-Spe&ker: Amendment
No. 12 is out of'order. The question

“That clauses t’ to • stand part
of the BUI."
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Mud M. K. Mawal; Jpay 2 kpow
what ground amendment No. 22
is out of order?
mi

Mr. Dep«ty>8peaker: On the
ground as before.

same

Shri M. K. M asani: In any case I
was going to say that, in view o f
the hon. Finance Minister's assurance
that the need for relief in respect o f
the taxed reserves is being looked
into and that measures will be taken
by next year, I do not wish to press
it.
Mr. Deputy-Speaker: Hie question
is:
‘That clauses 5 to 8 stand part
of the Bill.”
The motion was adopted.
Clauses 5 to 8 were added to the
Bill.
Clause 9.—-<Amendment of section 18>
Amendments made:
Page 6, lines 18 and 19,—
omit “not being a company" (26)
Page 6, line 41,—
for “any sum” substitute
interest” (27)

“any

Page 7, line 20,—
<
after “shall”
insert “before
making any payment in cash
or.” (28).
Page 9,—
/o r lines 5 to 9, substitute—
“ ( 10) Notwithstanding any
thing contained in this section,
no deduction at tax shall be
made on any interest or divi
dend payable to the Government
or to the Reserve Bank of India
in respect of any securities or
shares owned by it or in wbich
it has fu ll beneficial interest1

(29)

(Shri Morarji Desai)

« * M » But
Mr.

is :

VA18AKHA 3, 1881 OSAKA)

Depoty-Speaker: The questio n

" n u t ClMM

M

stasd rp art o f the B ill.**
The motion

uhu

UM M iai

adapted.

Clause 9, as amended, was added
'to t/Se BUI
Clause* 1« to 17
Mr

Is:

D eputy-Speaker:

The question

“That clauses 10 to 17 stand
part of the B ill”
The motion was adopted.
Clauses 10 to 17 were added to the
Bill.
Clause 18.— (Amendment of section 98)
Amendment mode
Page 10—
for lines 22 and 23, substitute—
*(u) in jgub-secbon ( 2), for
the brackets, figure and letter
“ (3A )”, the brackets and figure
“ (3)" shall be substituted* (30)
(Shn Morarji Desai]
18 hrs.
Mr Deputy-Speaker: The question
15
That clause 18, as amended,
stand part of the Bill ”
The motion was adopted.
Clause 18, as amended, was added to
the BiU
Clause 19 was added to the Bill.

Clause 29«— (Amendment 0/ section 2)
S h ri Nathwan! (Sorath)- Sir, I
beg to move my amendment No. 31 to
clause 20*
•Page U. line 35,—
odd at the end "on account of
wilful default of the assessee"
(31).
The idea seems to be to penalise
those assessees who are in arrears of
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payment of their taxes. I do not see
any justification for this provision in
this BilL Firstly, the Income-tax Actcon tains ample provisions for penali
sing an assessee who is in default. If
you turn to section 46 of the Intometax Act you will see that the incometax officer is empowered to irtflict a
penalty which may extend to the*
whole amount which might be in
arear Therefore, I cannot see any
justification in introducing the provi
sion here In section 46, discretion
is given to the officer concerned to*
see whether there is justification fo r
the assessee not paying the tax dues.
If we turn to section 43 also, the
assessee may have income outside
the taxable territories in countries
which prohibit the sending out o f
remittances In those circumstances,
he is unable to pay What is to hap
pen in cases like that9
Under the Income-tax Act itself
you have provided, that in those cir
cumstances he may not be considered
to be in default .whereas here, under
the proposed change, such an assessee
will be deemed to be in default and
his liability will not be excluded. Is
it fair7 My submission is that unless
an assessee fails to pay on account
of wilful default his liability should
not be excluded m computing the net
wealth I come to another part which
says that pending an appeal,
his Lability should not be excluded*
but here again if we turn to section45 of the Income-tax Act, discretion
is given to the officer not to treat the
assessee in default if he thinks that
his appeal is not on technical or
frivolous grounds
Shri Easwara Iyer (Trivandrum):
Clause 20 deals with wealth tax
Shri Nafhwani: If you kindly read
it, the proposed change seeks to ex
clude this liability in calculating his
net wealth Sub-Clause (m)
says
what net wealth is, it is the excess

•The original Nos. of the amendments given in brackets at the end
the text have alone been reproduced at the stage of final disposal.
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(Shri NathfcaniJ
erf assets otver^UjtbiUtieirtnd this li*«.
bility will not be exchided in com
puting his net w«a}th whereas under
the Xnconte-tax Ac^ tfeere is that
provision. 4 consider tbese provisions
very wholesome* They g iv e ' power
to the incotne-ia? oi^cer no|4o'insist
upon payment while this appeal is
pending in a particular case. Special
•circumstance* may exist when if he
finds that his appeal la , substantial
.-and requires tp be considetad an
merits then the -«ssessee> w ill *«ot be
treated as in default, whereas here,
you, w ill?se*'ttyt hip liability should
not be taken into consideration These
provisions are quite* unnecessary and
not justified. In the circumstances
-which exist in oqr country and which
have been duly taken into account,
they are not' necessary. ■ lo the In■come-ta x Act there are sufficient pro
visions in sections 45 and 46 for
penalising a wilful defaulter. There
■re ways of effecting recoveries and
-a summary procedure'has beeri>res■cribed and therefore, X submit that
tiie hon. Finance Minister and the
•department should also consider my
amendment.........

M r. D eputy-Speaker: The hon.
Member can ask the hon. Minuter
"here.
Shri. N athw ani: Through him,----

M r. Depatjr-Speaker: He need not
:go further; he can ask the Finance
Minister.
Shri Naihwaai: I- think it was a
matter of detail in which the hon.
Minister may be properly advised by
the department. Very well. My sub
mission is that sub-clause ( 1) is un
justified and the second aub-cAause
•can be amplified %y adding further
"that this Should be done when an
assessee is in default wilfully.
Shri Jaganatha Baa
S ir, I beg to move: - .

fflfd*c

Shri Nathwani wanted a partial"
amandSMRt* X feel' that tfcerwcii' no
need for the lajM ndnent stuufht to
be introduced by the hon. Finance
Minister. When ■
‘the net taseti have
t« be,,computed^und«r the* W&fflh
Tax Act the tax payable by the
assessee under the various fax mea
sures have to be ghrdn credit-*to axul
remedy proyided afor the assewaei
uhder the various Acts cannot be,
taken away. When an appeal is
pending* certainly ther assessee cannot
be said to be in deflwfft X can vesy
well understand where the, assessment
has reached a finality, k When, for
instance, 4he assessee -doe* not appealor having appealed, his 'appeal is dism^seg. ai)d there is no further remedy
open to him. If the assessee does
not pay within 12 months of the final
order, he can be considered to be in
wilful default. Whpn the taxation
measures provide a machinery for ex
ercising a right of appeal or getting
a point, referred to the' High Court
by the tribunal and also fy the
Supreme Court, certainly it cannot
be considered or argued that the
assessee is in default 1 feel lhat
the proposed amendments are
not
called for and the existing taxation
measures do provide a remedy to
tackle the assessee who is in wilful
default.
Shri Morarji Desal: May I point
out that the provision here is in
respect of outstandings which
are
not less than one year., If they do
not pay for more than a year, why
should they be exempted? I have
been pressed by all sections o f the
House to see that the , income-tax
arrears are recovered as quickly as
possible and that we should devise
ways and means to do ttiat. This la
one o f the means to eflatt quick re
covery.
*•’
V

(Koraput):

Page 11, dym.it lines 22 to £5. ( 88) .

Shri pathwaat: May I say that
there-soay be genuine cases o f diffi
culty? Clause 845 o f the Income-tax
Act provides far that

*3997
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Shri Morarji Dcadt I will see that.
As regard* those eases about the
foreign wealth which is included on
account of the taxation on foreign
income, we (hall certainly consider
O u t But this provision is necessary.
Mr. Deputy-Speaker: Shall I put
these amendments to the vote of the
House?
Shri Nathwani: I do not press my
amendment

2, 1881 (SAKA)
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Page 12,—

after line 2, add—

‘ (iii) to Rule 2, the following
proviso shall be added, namely:—
“Provided, however that the rate
o f 1.5 per cent shall apply to Hindu
undivided families.” (51)

Shri Jaganatha Rao: I do not press
m ine

Mr. Deputy-Speaker: Have the hon.
Members leave of the House to with*
draw the amendments?
The amendment Sot. 31 and 38
were by leave, withdrawn,.*
Mr. Depnty-Speaker: The question
he
"That clause 20 stand part at the
BUI.”
The motion

was adopted.

Clause 20 iocs added to the BiU.
Clause 21<—(Amendment of Schedule)

As I have said yesterday, this invol
ves consideration of the equities in
regard to the Hindu undivided family.
H e rest of the amendments also pro
ceed on the same basis. I consider that
the time has come when the hon. Min
ister may kindly appoint a committee
of which he spoke last year and that
was the reason why I have give this
notice. I know at this moment all
these questions cannot be considered
very seriously and they require much
more consideration than can be given
at this moment This was the ground
given last year; Oat was the ground
given for the last thirty years. This
must stop somewhere. I did not want
to read this quotation yesterday. To
day, with a view to just remind the
hon. Minister, may I read some lines
from the speech at the previous Fin
ance Minister when he gave an assu
rance and also from the speech at the
hon. Finance Minister himself when
he agreed and said that he was also
accepting that assurance? This was
said by Shri T. T. Krishnamachaii on
29th August, 1957:—

Pandit Thakor
Das Bhargava
<Hissar): Sir, I beg to move:
Page 11, line 37,—
for “paragraphs (a) (b )”
stitute pragraph (a)** (SO).

sub

“So the whole question of
income-tax law will have to be
thought of. Some kind of revision
is undoubtedly necessary. When
it could be done, I am not in a

•The original Nos. of the amendments given in brackets at the end
the text have alone been nptsdseed at the stage of final disposal
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[Pandit Thakur Das Bharftav*]
position to say.
But when we
undertake it I can give this assu
rance that we shall have this
question gone into.
Of course,
I will plead only my side, that tax
consideration must be paramount
It will be open for somebody else
to plead that some other consideration .should be paramount
But we should not make it a
thorny issue year after year, for
the Hindu undivided family to
suffer or to be discriminated either
way. It must be settled in cate
gorical terms It has to be done.
A ll I can say is: but not y et"
Hus is the last paragraph of his speech
which I have read. Previous to that
he spent about 10 or IS minutes in
elahosating this point and coining to
the conclusion. He cited his own case
as a case at hardship and then he came
to the conclusion When I raised the
point, fee said- “A ll right, I shall ap
point a committee". Then he gave this
assurance. After that, when we were
considering another Bill I brought it
to the notice o f the hon Minister him
self and he was pleased to say like
Hhis. When I pleaded for that com
mittee, Shn Morarji Desai said:
“About examining the general
question of Hindu undivided
family, 1 myself am not aware of
the various difficulties that are
dted. I shall certainly try to con
sider all of them and I shall try
to do whatever can be d on e."
Then, at the close of his speech X sub
mitted:
“Before you put the amendments
to vote, may I Just enquire from
the Minister if he is agreeable to
fte appointment of a committee
which the previous Finance Minis
ters were agreeable to? They said
they would appoint a committee.
Shri Moral# Deeai: Not now.
I would not give any promise
which I cannot keep.

Fhm u* m iI
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Fkadlt Thakur Das B h M p n t
So, that means that the assarsncee
given by the previous Finance
Ministers do not stand. I am rattier
intrigued. One Finance Minister
says that he will appoint a com
mittee; but another Finance Min
ister says that he is not bound by
that assurance. Hie assurances
were given in this Bouse.
Shri Mara*# Desai: Again, my
hon. fnend is very unreasonable.
I have not said that I do not accept
it I do not know what the pro
mise given was. I must go into
that Simply because my hon.
friend mentions them here, I can
not accept the liability lmediately Certainly, I accept all
the
promises given by my predecessors
I do not go by disowning any
promises What is the use of sayn g all this?”
From that, Sir, I understand that
the hon Minister wanted that the
assurances of the previous Finance
Minister should be kept I have Just
read out from the speech of the hon.
Finance Minister, Shri T. T. Krlsbnsmachari He gave a categorical assu
rance that a committee will be ap
pointed to go into this question. But,
apart from that, even if that assurance
has not been given, this assurance has
been given m this House lor at least
six Finance Ministers before includ
ing the honourable Shn Mathafr Mr.
Schuster, Mr Blackett, Mr. Liaquat
All Khan and others. It i* a difficult
question Then I waited and waited.
In 1928 or so I raised the question, and
m subsequent yean the matter deve
loped so much that even the limit o f
taxable minimum for a Hindu Joint
family was doubled. Shri John Mathai
doubled it Even then we were not
satisfied because on principle this was
not correct
The matter was then referred to the
Investigation Commission. The In
vestigation Commission did not go
into the question as it ought to fear*
dune, but, an the contrary, recom
mended some palliative saying O at I f
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there are three or four members then
three time* the minimum may be
taken to be taxable. Even that was
not satisfactory.
In 1984 difficulty arose when the
first Taxation Enquiry Commission
was ret up. They said that no estate
duty can be fixed as long as the Hindu
joint family remained as it was. Sub
sequently they got over it and the
Estate Duty Bill was passed. I appear
ed before the Taxation Enquiry Com
mission as a witness. I submitted all
that 1 had to say at that time. The
question arose as to what will happen
to the exchequer, and it was said that
so much money will not come. I told
the President that I was not concerned
with that question and that I was only
concerned with equity. I also said
that if he wanted to increase revenue
there were other ways of doing it
and he could tax air, water etc. Let
him tax anything, all Hindus will pay,
all Sikhs will pay, all those who come
under the Hindu law will pay. But
I said, let him not discriminate
between them and others.
The Taxation Enquiry Commission
also accepted the recommendation of
the Investigation Commission, and they
said that in future instead of double
the limit being the minimum treble
the minimum wiU be regarded as the
taxable minimum for the Hindu Joint
family if there were three or more
coparceners. That continued for a long
time*. But Shri T. T. Krishnamachari
brushed all that aside with a stroke of
the pen and took away aU that con
cession without any reason or rhyme.
I submitted to him here in this House
that he ought not to take that away.
I said that we fought for 28 years and
got a small concession—it was not a
very big concession. The concession
should have been more. The Estate
Duty Act now says that there will be
notional partition at the time when
the tax is assessed and the Hindu
joint family will continue to be a joint
family inspite of the fact that estate
duty is charged from that Therefore,
charging o f estate duty will make no
difference so far as the constitution of
a Hindu joint family is concerned.
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There they have a different principle.
As a matter of fact notional partition
will be taken, it will be taken as if
the man died and whatever property
would have fallen to his share or par
tition feiU be regarded as property of
the deceased and tax will be realised
on that.
If, as I submitted, for estate duty
purposes you can accept a notional
partition, why not accept a notional
partition so far as income is concern
e d ? Now, Sir, may I submit for your
consideration the very great difference
which the present system of taxation
means to a Hindu joint family? If a
person has got an income ol Rs. 4
lakhs and he is in a Hindu joint
family having five brothers, each will
get about Rs. 1.000 after paying all
the taxes, whereas if there are five
brothers joint between themselves be
longing to a Parsi. Muslim or Chris
tian family and they work together as
the members of a Hindu joint family
do, each will be getting Ra. 4.000 a
year, four times as much as the person
m the Hindu joint family will get
Even labourers are taxed. Supposing
m a family of ten members there is
an income of Rs. 3,000 out of which
one person gets Rs. 2,000 and the rest
get only Rs. 100 each, all will be tax
ed at the rate of Rs. 3,000.
Sir, the difficulty has been pointed
out many a time. I do not want to
repeat all those arguments. Those
arguments are quite open, as I have
submitted yesterday. I requested the
hon. Minister to kindly go through the
speech of the hon. Shri T. T. Krishna
machari who also dealt with this ques
tion at great length, so that he may
come prepared and give me a reply
as to whether he wants to appoint a
committee. If he wants to appoint a
committee, I am not going to take the
time of the House by moving all these
amendments, but if he does not want
to appoint a committee and does not
regard the promise given by Shri T.
T. Krishnamachari as sacrosanct then
I may be permitted to come out with
all those arguments. Then I will try
to convince him.

12913
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As a matter of feet, the Hindu joint
family is not treated properly by this
Government. We cannot make a dis
tinction between Hindus, Muslims,
Christians and all that We must treat
them as equal. In our Constitution,
m the Preamble itself we only speak
of the individual we speak of the
nation and the individual, we do not
speak of anything between the two.
So far as the family is concerned, the
family has got no legal status. It is
not a corporation. It cannot be sued*
nor can it sue It is not an entity for
economic purposes. It is only a way
of life In spite of all these disabili
ties Hindus still go on with the joint
families, though they know that so
much has gone against them in regard
to taxation This has been very ably
pointed out in the reoort of the
Income-tax Investigation Commission.
They have also given thought to this
question and brought it out, that as
a matter of fact this law acts and
works as a social monster in separat
ing these families forcibly, because
then they are excessively taxed so
much that they begin to think that
they have to suffer if they continue
the family As a matter of fact it has
disrupted many Hindu joint families,
and it is likely to disrupt This kind
of law which has the effect of dis
rupting Hindu joint families to this
extent ought to be looked at with
some care. So far no consideration
has been paid to this aspect of the
case. Even so far as the Investiga
tion Commission is concerned, they
said in so many words that, as a
jnatter of fact though the terms of
reference were very wide, they were
not going to consider the question and
that they are not going to interpret it
in a liberal way, but only in a res
tricted way to this extent namely, how
far the tax can be evaded by this man
or that man so far as the revenue was
concerned.
The Aiyar Committee which was
appointed also said the same thing. So
far as the consideration of revenue
was concerned, they said they w en
not going to touch it So far as the
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Taxation Enquiry Commission is con
cerned, they also said in so many
words that they are not going to coo*
sider it
Since the Hindu law was on the
anvil of the legislature at that time,
there was the question whether the
Hindu joint family should be allowed
to exist According to Shri Ambedkar’s Hindu law, they wanted to ex
tinguish the right of survivorship and
vesting of property by birth and there
fore, they were thinking that the
Hindu joint family may go. It is very
unfortunate for the Hindu undivided
family that they did not accept that
advice at that time They raised the
question as to why the ancient system ^
of Hindu joint family should be treat- '
ed in this way. Had they accepted it,
all this controversy would have been
over by this tune and all persons
would have been taxed as equal
citizens of the State
My humble submission i« that so far
as the Hindus are concerned including
those who are bound by Hindu law,
it is a question of prestige also Even
in Aurangzeb's time, the people were
asked to pay poll tax because they
were Hindus. This is also a kind of
poll tax in the Congress regime. There
is absolutely no difference between this
tax and the one levied in those day*
Even m the secular State, with the
Congress Government this sort of
thing continues It is absolutely in
tolerable that m this society only cer
tain kinds of persons can be put under
a handicap
Shri Easwara Iyer: Whether It Is
Mitakshara or Dayabhaga’
Pandit Thaknr Das Bhargava: If
people think that those who belong te
Dayabhaga are protected, it is not so,
because in practice they are not pro
tected Both systems, Mitakshara and
Dayabhaga, come under the purview
of this law. As long as the father
lives, only the Mitakshara families
come under the mischief, but when
the father dies and when there a n
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tour brothers, all of them are taxed
in this manner. So, both the systems
come in. There is no difference be
tween the two in this respect.
So, my humble submission is that
aft*r we accepted a principle in the
Estate Duty Act that there can be a
notional partition, there is no diffi
culty that every person’s income
ghnnirf be taxed on this basis. As for
his earnings, the joint family income
may be found out from the national
partition, and the personal income is
there There will be no difficulty.
Every person is to be treated as the
citizen of India. I do not want any
special treatment so far as the Hindus
are concerned. I do not want that
they should be given any concession
at all On the contrary, I want sec
tion 14 to be taken away. What is
the effect of section 14’ Only such
persons have been given concessions
who were rich. I do not know why.
This was I think a device formulat
ed by our former rulers They want
ed to say that “whereas we are taking
more, we are also giving concessions” ,
but that concessions went to the nch
families only, and there were two
kinds of properties—personal as well
as income from the Hindu joint family
It was a policy of robbing Peter to
pay Paul

In an ordinary family, what is the
position7 I know the conditions in
Punjab and to a certain extent the
conditions in Uttar Pradesh also There
are no joint families according to the
Mitakshara and Dayabhaga systems.
As far back as 1894, the Punjab High
Court held that there were no undi
vided families in Punjab consistant
with the Mitakshara law. We have
now passed the Hindu Succession A ct
Survivorship has gone away. As a
matter of fact, today, if there are four
brothers, they keep their income sepa
rately to themselves, spend money and
live separately. Yet, in the eye of the
law, in the eye of the income-tax law,
they can be taxed as one family, be
cause they are presumed to be joint
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In regard to other matters also, so
far as the Hindu family is concerned,
the brothers have got the right to say,
“I am ’separate now ” He has to make
only an unequivocal declaration, and
he is separated. But the income-tax
law is quite different Section 2SA of
the Act says that whenever there is
separation, the metes and bounds are
not going to be recognised
Shri Easwara Iyer:
deed

By registered

Pandit Thakar Daa Bhargava: They
are not going to recognise it. There
are many anomalies I do not want
to go through the whole thing When
we had the Estate Duty Act, last time—
I have got the proceedings here with
me—I brought out the point that
even the property of a living person,
who is not dtead, is liable by way
Estate Duty Tax, and there was no
exemption at all for the Hindu joint
family On account of the peculiar
construction of the Hindu joint family,
many legal notions arose Those which
are favourable to getting revenue are
given effect to and others are not con
sidered. I admit the subject is diffi
cult; it requires separate and conside
rate treatment I have waited for one
year and for 28 years before. The
first Taxation Enquiry Commission
thought in 1924 that the Hindu joint
family cannot be considered. The next
Taxation Enquiry Commission also
refused to go into this question They
said, it is not settled as to what will
be the state so ’far as the Hindu joint
family is concerned. If the subject is
left for another Taxation Enquiry
Commission, it will take (mother 20
years and perhaps many Members of
the House would have gone away to
the other world by that time
I would beg of the hon. Minister
to look into this question He told me
last
that no equities will be con
sidered. You kindly consider the
question of equity and come to a deci
sion. Appoint a small or big commit
tee as you like. I am not asking you
to do anything which is not national
and not constitutional I do not want
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any favours for anybody. I only want
that the Hindu joint family, governed
by the Hindu law, may also be treated
equitably on the same basis as other
people.
I do not propose to move
other amendments if the hon. Mint*,
ter agrees to the appointment of a
committee.
Shri Morarji Desai: I admit I am
at sea in regard to this matter. 1 had
said last time that I would consider
what assurances have been given by
my predecessor. I was told the inter
pretation was that the assurance was
not a complete assurance. I shall
certainly carry out whatever assur
ance has been given, but I do not see
of what help a committee will be.
That is what I do not understand. If
I find that a committee will be use*
ful, certainly a committee will be
appointed. At present, the Hindu
law has been codifled in almost all
matters except the joint family. That
is being considered by
the
Law
Ministry. As soon as the Law Minis
try finishes its cons:deration, I will
know what to do. But till then, it is
difficult for me to say anything.
As regards equal treatment, equal
treatment can come in the moment the
joint family is given up in the law. But
if the joint family is to be kept up and
is to be governed by Hindu law differ
ent from the laws of the other people,
certainly there are going to be some
discrepancies and other things. So, it
is a question which is not so simple to
be considered. I do not know what a
committee can do. It will be a matter
o f principle to be examined and decid
ed. Will a committee enable us to do
that? That is the question before me.
As soon as the Law Ministry
finishes it consideration, I will be
in a position to decide. If the
committee is useful, that will be
appointed. I am not averse to appoint,
ing a committee. But the question is
when we appoint a committee in a
matter where the issue is not so clear
and tbe *ction may not be so dear,
we create more difficulties, became
tibe committee's recommendations may
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not be such as can be accepted on
account of some principle. We must
decide that and then a committee will
be useful. As soon as I find that it
is so, I will certainly appoint a com
mittee. Until then, it is difficult for
me to say definitely that I will appoint
a committee.
Pandit Thakor Das Bhargava: If the
Law Ministry is looking into the ques
tion, can the question be referred to
the Law Commission along with the
income-tax law?
Shri Morarji Desai: That also I will
have to ask them. I will see if it can
be referred to the Law Commission.
Pandit Thakor Das Bhargava: Even
if the Law Ministry gives its opinion,
unless you bring a Bill and either dis
solve the Hindu joint family or do
something, the opinion of the Law
Ministry will not be enough.
Mr. Depoty-Speaker: The hon.
Minister says that if it can be referred
to the Law Commission, he will consi
der it.
Pandit Thakor Das Bhargava: So far
as the Law Ministry is concerned, we
know its opinion beforehand. At the
same time, even if the opinion is not
known, that opinion will not be deci
sive so far as this question is concern
ed and merely the arguments will be
made use of by the Minister.
Shri Morarji Desai: I do not think
it will be decided by them
Mr. Depoty-Speaker: It will help
the hon. Minister to decide and then
to take some course.
Pandit Thakor Das Bhargava: May
I hope that by the next year you will
be pleased to give your decision?
Mir. Depnty-Speaker: Why should
he not hope? He has lived on hope far
so long? Why should he be impell
ent after so many yean?
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Start M on iji 1 M : Before n o t
year I will certainly give a definite
reply i* this matter.

M r. Deputy -Speaker: Then w eald
*>e be pressing his amendments?
Pandit Thakar Das Bhargava: la
view of tfie assurance of file Minister
I do not press my amendments.
Amendment* Not. M and 51 were, fry
leave, withdrawn.
Mr. Deputy-Speaker: The Question
is:
"That clause 21 stand
the Bill"

part

at

The motion toas adopted.
Clause 21 tea* added to the Bill.
Clauses 22, 23 and 24 were added to
the BilL
Clause
« ).

(Amendment of section

Shri Nathwani: I beg to move:
Page 13, line 38,—
after “building" insert—
“or in the repair, maintenance or
improvement of a building or part
thereof not in the occupation of the
assessee or any of his dependents’*.
(33).
The object of the Government amend
ment is not to exempt repaired main
tenance charges in respect of owneroccupied premises but, as it is worded,
even if the owner is not in posses
sion and he has let out the entire
building and suppose he were to spend
money by way of repairs, he will not
get the* exemption in respect of such
repairs. I do not think that is the
intention of the Government Never
theless, as it is worded, he will get
exemption for whatever is spent only
for construction of the building. The
words “repairs, maintenance or Im
provements” are taken away from
the exempted clause. Therefore, hereit can be argued that repair
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charges in respect of a building not
in possession of the owner should not
, be exempted. The avowed object is
not to* penalise owners who are not
in possession or occupation. If you
tu n to clause 28, by way of compa
rison, the words use! there are:
“taxes paid to a local authority
in respect of any property in the
occupation of the assessee or any
o f his dependents or both”
and this will not be exempted. But
if he pays municipal or other taxes
in respect of a property not in pos
session, then it w ill be exempted.
Likewise, here also, repairs and main*
tenance charges in respect of property
in his possession, let them not be
excluded. May I also add that the
real logical thing to do was to include
in expenditure the annual litting
value of the premises in possession
of the assessee. For example, in the
Income-tax Act an annual letting
value of the premises in possession
of an assessee is included in his in
come. Likewise, here also they
should have gone the whole hog and
provided that the annual letting value
of the premises in possession of the
owner would be treated as expendi
ture. They have not done that. They
have merely touched the outskirt, or
the fringe of the problem, and they
seek to exclude only repair and main
tenance charges of the premises in
possession of the owner. I think that
keeping in mind Governments’ own
avowed object my amendment is in
order and should be found accept
able.
Shri M. B. Masani: I have an am
endment No. 13 which reads as
follows:
Page 13,—
for lines 35 to 38, substitute—
‘ (i> in clause (e), for the words
“or in the construction, repair,
maintenance or improvement
o f any immovable property
to him” the words
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“or in the construction of any
immovable property belong*
ing to him or the repair, main
tenance or improvement of
any immovable property which
is not sell-occupied” shall be
substituted.* (13),

Sir. Deputy-Speaker: Amendments
No. 52 and 53 may not be in order.

I hope it is in order.

Mr. Depaty-Speaker: Amendments
No. 52 and 53 are out of order.

Mr. Deputy-Speaker: It is in order.
Shri M. R. Masanl: I endorse the
points made by the preceding speaker.
My amendment No. 13 though in
slightly different terms, has the same
purpose ms SSud Jtethwazu!s amendment No. 33, and I would request the
Minister to accept one or the other of
the amendments, whichever he feels
will carry out the purpose he has in
view.........

Clause 26 (Amendment af eeetto» •>
Pandit Thakar Das Bhargtva rate—

Pandit Thakar Das Bhargava:
M X am sorry.

No.

The question is:
“That clause 26 stand part of the
Bill”.
The motion was adopted.
Clause 26 was added to the Bill.
Clause 27 to 29 were added to the
Bill

Shri Morarji Desat: I shall accept it.
The hon. Member need not pursue ft.

Clause 39 (Amendment of A ct I of
1944),

Shri M. R. Masanl: Which
or 13?

one—33

Shri S. L. Sakseaa: (Maharajganj):
Sir, I have very carefully___

question

Mr. Depaty-Speaker: Let me first
not*, down all the amendments that
are to be moved. What is Shri SaksenVs amendment number?

Shri Morarji D eni: No. 33.
Mr. Depaty-Speaker: The
b:

Shri S. L. Saksena: None.

Page 13, line 38,—
after “building" insert—
“ or in the repair, maintenance
or improvement of a build
ing or part thereof not in
the occupation of the asses
see or any of his depen
dents”
The motion was adopted.
Amendment No. 13 was, by leave,
withdrawn.
Mr. Depaty-Speaker: The

question

it:
‘'That clause 25, as amended,
stand part of the Bill” .
The motion was adopted.
'CIoum 25, a* amended, wat added to
WS

S ir! Tangaman! (Madurai): Nos. 54
and 55,
Mr. Depaty-Speaker: No. 54 is out
of Order. No. 55 is in order.
Shri Aaaar (Ratnagiri): No. 35.
Mr. Depaty-Speaker: No. 35 is out
of Order.
I might first read the number of
amendments to clause 30 which are
out of order. Amendments No. 1, 15,
whioh is the same as No. 1, 22, which
•Iso is the tame as Nos. 1 and 18,
No. 44, which also is the same as
Noe. l, 15 and 22, No. 23, 41, 42, 2, 16,
3. 4, 5, 6, 35, 46, 54 are out of order.
flW Nathwani: I want to move
amendment No. 38, whish I hope in
not out at order.

*
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BIT. Depoty-Speaker: No. 5 is out of
order.

Amendment

The Amendments Nos. 17, 36, 45, 47,
55, 18, 48, 19, 49 and 20 may be
moved.

(Nilgiria): No. 16.

Mr. Depoty-Speaker: Perhaps I have
said that it is out of ordef.

Sbii Aasar: I beg to move:

Shri B. D. Mlsra: No. 2.
Mr. Depoty-Speaker: Amendment
No. 2 is also out of order.
I have read that Perhaps the hon.
Member has not heard it.
Shri Prabhat Kar (Hooghly): Is
amendment No. 45 out of order?
Mr. Depoty-Speaker: No, it is not
out of order.
Shri Prabhat Kar: No. 48?

Shri Prabhat Kar: No. 49?

for “ 18” substitute “12” (17).
Sbri Nathwani: I beg to move:
Page 16, line 9,—
after '’tobacco" insert "general
ly” (36).
Shri Prabhat Kar:

I beg to move:

omit lines 19 to 21. (45).
Page 16,—
omit lines 25 to 26.

Mr. Depoty-Speaker: No. 49 also is
quite in order and will be treated as
moved.
Shri Prabhat Kar: Are amendments
No. 44, 46 and 47 out of order?
Mr. Depoty-Speaker: No.
No. 46 are out of order

Page 16, line 4,—

Page 16,—

Mr. Depoty-Speaker: No. 48 also is
in order. Both No. 45 and No. 48 will
be treated as moved.

44

and

Shri Xaagamanl:

I

(47).

be

to move:

Page 16,—
omit lines 27 to 30.

(55).

Shri Aasar: I beg to move:
Page 16,—
ormt lines 27 and 28. (18).

No. 47 is m order.

Shri K. S. Ramaswamy: I beg
move:

Shri Asaar: Nos. 17 and 18.
Mr. Depoty-Speaker: Nos. 17 and 18
are in order.
Shri K. S. Ramaswamy
palayam): No. 19.
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Mr. Depoty-Speaker: No. 19 is
order.

in

Page 16, line 28,—
after “gallon” insert—
“in the case of nan-agricultural
purposes and forty naye paise
in the case of agricultural
purposes” (19).

Shri Naajappa: No. 20.
Shri Prabhat Kar: I beg to move:
Mr. Depoty-Speakar: No. 20 also is
in order.
MM M. B. t ih n w (Amroha): No 5.

to

Page 16,—
omit lines 29 and 30. (49).
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Skri C. Nanijappan: I beg to move:
Page 16, line 30,—
after "per ion” insert—
“excluding diesel oil used in lift
irrigation for agriculture" ( 20).
Mr. Deputy-Speaker: The
ments are before the House.

amend

Shri S. %. Saksena: Mr. Deputyw eaker, Sir, from the speech erf the
hon. Finance Minister I saw that he
had given great thought to thr question
<rf the duty on khandsari. I am grate
ful to him for the study which he has
tznade, but I am very sorry that ) c has
still not been convinced to our point of
•view.
Just now he said that an avr age
crusher does not crush 100 nu*« of
■cane daily as scone people asserted,
but it crushed 250 maunds of cane ,>er
day is crushed, then in the whole sea
son 25,000 maunds 'A cane will be
^crushed and that will only produce
fchandsari sugar to the extent o£
1,500 maunds. Now h« has put 0
levy. Who is the person who should
be taxed? There are varying estimates
about the income on khandsan I have
tried to get the
official estimates.
‘There was a fact-finding committee
appointed by the Ministry of Food
and Agriculture recently. They have
come to the conclusion
that the
average profit of khandsari units Is
lb . 3-8*0 per maund. I have figures
published by the U.P. Government.
They have four co-operative socie
ties in this in four parts of the pro
vince. Their figures also show that
tne profits in these co-operative so
cieties have been Rs. 3'40 on the
average. The profit per maund on
the average may be taken to be
Its. 3*5 or Rs. 3*4. That is the Gov
ernment's own estimation. The esti
mate of the manufacturers is much
less. I will take the higher figure
o f the Government The factory
owners also gave figures to the en4piixy committee. They also put that

figure. If 1,500 maunds is the quan
tity of sugar which is manufactured
by an average unit that means that
a person who has got that plant will
only earn about Rs. 5,250 in a year.
Should a nian who has got a plant,
whose income in the year for the
plant is Rs. 5,250, or Rs. 450 per month
including Income-tax, be taxed?
That is the whole problem.
I say that such a small industry
should not be taxed for many rea
sons. The owner is a middle-class
person who has tried to set up an in
dustry in the villages. That gives a
lot of employment. That does not
need the import of foreign machinery
and that serves the needs of many
agriculluiibU, many
cane-growers
who cannot take their cane to the
factory. Therefore I say that this
tax is a tax on people who are very
small, middle-class people who have
set up the khandsari industry and
who are thereby earning in a year
about Rs. 5,000. This class of people
should not be taxed. The tax which
is imposed on them will take away
about more than two-thirds of their
income. That means, out of Rs. 5,250,
the income that will remain now will
be Rs. 1,500. That is a very low in
come. That discourages industry.
This imposition will lead to the pro
cess of giving up power for driving
centifugals. This is against the re
commendation of the Karve Com
mittee and the Planning Commission
itself. Both of them have said that
a ceiling should be set on the fur
ther expansion of the sugar factories
provided the Khandsari process can
be improved, and the quality of the
.sugar can be improved. They should
think of doing it If you bar the use
of power for driving the machinery,
how can they
become competent
enough to compete with the factory
sugar? They cannot produce better
sugar if they go on the old process.
He has said that this is a question
of employment I wiU quote and
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ahow that the employment potential
is not very different. A khandsari
producer using power dfriven crush
er* and bullock driven crushers,
employs 230 persons in a year. A
plant producing about 1,900 maunds
of sugar employs 144 persons. The
■difference is only 0 per 100 maunds.
It is not much of a difference in the
employment potential. If we can
improve the efficiency of the khandsarl industry
by using electrically
driven centrifugals without affecting
the employment potential very much,
I think this should be encouraged.
Then, the A ll India Khadi and
Village Commission has set a target
of production of 7*5 lakh tons of
khandsari by 1961. This target can
not be achieved if duty is imposed.
My hon. friend Mr. Dassapa gave a
strange argument He is a member
of the Sugar Wage Board. I was
surprised at his argument He said,
how did khandsari exist before the
duty on factory sugar was doubled
and a big differential in taxation on
the two sugars was created in 1957.
He has not seen the figures. I will
show him figures for the last 30
years since protection was granted
You will find from the figures that
khandsari sugar produced in 1932-33
was 2,75,000 tons. Since protection
was granted it has gone down to
1,25,000 tons, 91,500 tons, 1,00,000
tons etc. It means that from about
3.00.000 tons it had come
to
1.00.000 tons nearly in 1957. After
the duty was enhanced on white
sugar in 1957 this production has be
come a little better. It has risen to
2.00.000 tons during the last season.
We are still trying to reach the tar
get fixed by the Second Plan, namely,
to reach 7,50,000 tons. Now, imme
diately, as it begins to revive we
come down upon this industry by
imposing this Excise Duty and say
*You will not produce more’. This,
Sir, is not fair.
The hon. Finance
Minister feels hurt when we say that
he has imposed this duty because of
propaganda .of the mill-own ers. He
himself mIi^ while presenting his
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Budget for the year 1999-60, as fol
lows:
“Khandsari sugar is now ex
empt from excise duty but pays
the usual sales taxes. There has
always been a fiscal preference in
favour of this sugar but, with
the recent substantial increases in
the duty on crystal sugar, this
preference has further widened
resulting in ther shift of produc
tion to this form of sugar. There
are cogent reasons for reducing
the margin and this is being
done.M.
It is clear that he has been affected
by the propaganda of mi11-owners
who said that if this industry is given
preference it will sometime become
a formidable rival. We have given
various protection to the sugar in
dustry during the last thirty years.
With all that, if it cannot face com
petition from a cottage industry like
khandsari, it has got no right to
exist. The whole country has suffer
ed to the extent of crores and crores
of rupees by way of protection given
to this industry. We could even
have got foreign sugar much cheaper.
Now that they have built up this in
dustry, to say that they cannot com
pete with khandsari sugar is, I think,
not correct. I think there will be no
case for it.
The complaint that we hear is this.
In the last year and this year they
say that about 23 factories have clos
ed down in the whole of India. I find
that a number of factories
have
doubled their capacity. By doubling
your capacity you are making your
duration short. Still you impose res
trictions on khandsari which is un
fair. For khandsari, you utilise the
surplus cane of every factory zone.
Every fourth year there is a big crop
and a small crop according to a cycle.
This year we have lowest crop. Next
year it will be bumper crop.
Now, everybody knows that canes
get dried up in May and June when
they pay leu for the cane. This is
a very important thing to be taken
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into consideration. In U.P. 2,00,000
tons of khandsari was produced last
year. That means, one-tenth of the
production of white Sugar. To crush
that amount of cane by the sugar
factories you will require at least 50
more factories in Western U.P. alone.
You cannot do that; you cannot have
so many factories in U.P. There is
nothing in the Plan either. There*
fore, what will happen is that if this
industry is dosed, and the cane-growers are thrown at the entire mercy of
the factory owners, the result will be
that they wiU have to burn their cane
or they wilJ h are to wait tor the months
of May and June. Therefore, I would
point out to the Finance Minister
that the people he has taxed are peo
ple who never deserve to be taxed.
They are the smallest industrialists.
He calls them entrepreneurs, but they
are genuine cottage industry workers
who have capitalised the industry
against heavy odds. I nave seen
Gorakhpur, and it was a flourishing
a!rea for khandsari before 1330 or so.
But, after protection, all that has
been destroyed. There are still those
huge buildings, but there *s no pro
duction there, because tney cannot
compete with the mill-owr.ers.
The khandsari industry in the
Rohilkhand and Meerut Divisions is
so closely inter twined with the tex
ture of the rural life of the people
that somehow they have taen able to
carry on till now, but w.th very
amall profits; in fact, the profits
which they are maki.ig are just
average profits. When that is the
position, if you want that this indus
try should prosper, that v*e should
attain the target that you have fixed,
then it is very necessary taat at once
you must remove these restrictions
completely. I am glad the Finance
Minister has said that he is still open
to conviction, and that he is still
considering the matter. But the duty
must be removed immediately and
without much lapse of time, for once
the units close down, it is very diflfreult to revive them. Therefore, I
would urge the Finance Minister that
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he should
reconsider his proposal.
The tax which he has imposed will1
not yield him much revenue either,
because it is very difficult to find
out whether khandsari is produced by
power-driven pumps or hand-driven
pumps. This will lead to much eva
sion and much corruption among the
staff.
In view of all these things, I would
urge that the tax should be removed
completely. Moreover, I would urge
that this is an industry which does
not deserve to be taxed; on the other
hand, it needs to be encouraged, The
A ll India Khadi and Village Indus
tries Commission have in fact got 4.
plan to spend Rs. 8 crores for the
development of this industry. That
plan should be allowed to be imple
mented, and they are themselves pay
ing subsidies on the purchase of
power-driven centrifugals, but you
are putting a duty upon these. There
fore, I say that if you want that your
plan should succeed, you should not
yourself sabotage it, for, if you im
pose this Excise Duty it will mean
that the industry cannot progress in
the manner in which it should pro
gress to attain its target.
Hie sugar factory owners have no
right to complain of competition from
the khandsari industry. Today, the
control price for white sugar ip
Rs. 38 a maund. But if you go to the
Kanpur market you will find that
sugar is being sold at Rs. 39 per
maund f.o.r. Black-marketing is go
ing on like anything. In fa ct only
the other' day, I saw a statement
made by the Kanpur Sugar Mer
chants’ Association, which says:
“Some of the mills, it is alleged
by the Sugar Merchants’ Asso
ciation, are selling their quotas
in the black-market while others
to fictitious parties
indirectly.
Some factories sell a part of
their releases to genuine dealers
and dispose of the balance either
in the black-market or to fictitious
parties. The fourth quota, which
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v ia released -"On March 26, is
being withheld from the market
by many m ills” .
So, this is the condition. The con
trolled price of factory sugar is Rs. 36
per maund, but it is being sold at
premiums of Rs. 3 or so. This is the
way in which the mills are fleecing
the consumers. So they are alraid
of the progress of khandsari industry
lor, if there is competition from the
khandsari industry, then there will
be a check on their profiteering; and
the consumers will not be fleeced so
cruelly. Therefore, I say that in the
interests of the consumers and the
cane-growers and also the middleclass people who run these indus
tries, this Excise Duty should be re
moved.
Shri Frabhat Kar: I would request
the hon. Minister to consider how
the tax on motor tyres and also on
diesel oil affects the common man.
Today, in spite of the great effort
made by the railways, it is not that
there is a railway line going up to
each and every village. Today, most
of our people in the villages can
have a link with the railways or even
with the cities, for that matter, only
through road transport These taxes
on tyres and diesel oil will automati
cally have to be borne by the com
mon people, because there will be a
nse in passenger and goods fare3.
We know how it is not possible for
the common man to bear this burden.
It is estimated that the tax on
motor tyres will yield Rs. 1-75 crores
and that on diesel oil Rs. 7'50 crores.
This will fall indirectly on the com
mon people. The motors which the
small cultivators use will cost them
more because of the tax on diesel oil,
and again It will affect the common
man who i» already overburdened by
the taxes.
I can give you an instance. In my
part there was a small narrow gauge
railway which -was dismantled with
the idea that the people would b<
given the facility of road transport
U railways are withdrawn with a
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view to give facilities to thj people
there through road transport, and if
taxes on tyres and dieBel oil aie
levied to extract Rs. 8 or Rs. 9 crores
from the common man, I do not know
how the common man will iiave the
benefit of road transport and hon
the private sector will come forward
to run buses and trucks. This, in
fact, will be a burden on the common
man, and it is necessary that the
hon. Finance Minister should considei
it.
Secondly, road transport is essen
tial. There should be further im
provement of road transport but the
present taxes will have a disquieting
effect on road transport. I would not
object if it was merely taxing motor
tyres bought by persons who can
buy motor cars. Actually, the iaxcs
are going to affect the common man
using the trucks and buses for con
veyance and transport of goods, and
the small producer sending goods
from the village to the city. Tnis
will also raise the price of the com
modities. I therefore request the
hon. Finance Minister to consider
dropping these taxes.
He has already agreed to considu
the question of the taxation on com
panies. He has said that it wJl
come into effect from 1960-01 and in
the meantime he will consider it
Similarly, let him also consider this
aspect and on whom this tax buzoen
will fall, whether it is going to affect
the pocket of the common man or J»e
small business man and whether it
will not result in the prices of com
modities going up. He can find out
exactly how it will affect the persons
who are already overburdened with
taxes. Let him not pursue the Ux
proposal simply because it has been
made; let him reconsider the proposal
for taxing motor tyres and diesel o,l
Mr. Depoty-Speaker: Shri Tangamani. The hon. Member should be
brief. I have to look to all sides.
'Shri Taagaaani (Madurai): My
amendment 85 deals with sub-clauses
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(f) and (g) relating to refined diesel
oil and diesel oil not otherwise ipfc
eified In this connection I wsuld
also mention certain connected items.
The proposed rate on diesel oil is
80 naye patse per gallon while the
«nti«ting rate is 40 naye paue Aiguments against the imposition of the
additional 40 naye paue have already
been advanced, but I would like to
bnng to the notice of the hon Minis
ter the fact that he has received inti
mation that as soon as the proposals
were announced on the 28th Febru
ary, certain things happened so
Sm t

jt f
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From the 26th February onwards, the
Mth, 27th and 28th, diesel oil which
was more or less stocked by these 4
or 5 oil companies has started mov
ing In other words, the excise which
is to be imposed at the place of im
port has more or less been evaded. I
would request the hon Minuter to
look into this matter whether from
the 26th to the 28th there has been
huge movement of this diesel oil from
the place of import to the various
agents This has become one of the
ways of avoiding excise duty If Gov
ernment makes enquiries it will be in
a position to find out how much has
been evaded

17 hn.
The second point which I would
like to mention is on the question of
non-essential vegetable oils The bon
Finance Minister was pleased to an
nounce certain concessions so far as
small units are concerned The pre
sent rate is that the first 75 tons are
exempted From 76 to 125 tons the
rate that is applicable is R<t 70 per
ton, and over and above 128 tons,
the rate is Rs 112 per ton Rut, ac
cording to the new proposal the ex
emption has
been removed and
Rs 112 per ton is the uniform rate
which is being imposed, except, ‘of
course, up to 75 tons
But, he was pleased to announce
that up to 75 tons he will be com
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pounding and the compounded rate
will certainly become known to us.
But I would like to plead with him
that the concession that these people
will be getting as a result of com
pounding will be Rs 11 lakhs and for
the whole year Rs 12 lakhs, which
will not really mitigate the niffenngs
of the people I would again request
the hon
Minister to look into the
matter and see whether a reduced
compounded rate would not meet the
end* of justice, because, already
the estimated full yield is going to
be Us 440 lakhs and if Rs. 12 lakhs
are reduced it is not going to be much.
If considerable reduction is made it
will help the small industries, parti
cularly the small unit owners of the
Pintfa and the rotaries
So, i again plead with him to see
that the compounded rate for nonesseiitial vegetable oils is reduced
wtht
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*TThe Committee on an examina
tion of all aspects has come to the
conclusion that the real solution
lies in obtaining for this country
the necessary quantity of diesel
oil because they are convinced that
it is worthwhile paying the cost
In their view, every possible
effort needs to be made toincrease the proportion of diesel
oil coming out of the refineries.
Tor the rest, the necessary quanti
ties of diesel oil should be import
ed and the foreign exchange
needed for it has to be found.
Transport affects the life of India’s
600,000 villages and their pros
perity and well-being in a' visual
way and the Committee be
lieves that in a proper system of
priorities the needs of foreign ex
change for Toad transport would
And a very high place."
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Mr. Depviy-Speaker: Shri Bharucha
Hem. Members who have spoken in
the general discussion would be very
brief.
Shri Natuhir B h in duu Sir, I would
only speak for five minutes and on
one subject With regard to the diesel
oil tar, probably the hon. Finance
Minister did not know where its re
percussions will extend and in what
directions, when he imposed it One
unexpected repercussion of this duty
is on electrical undertakings in India.
Sir, there are certain generating
plants which are run on diesel oil, and
in the business of electricity genera*
tion the cost of fuel—in this case,
diesel oil—would be 65 per cent of the
total operating cost In no industry
the cost of fuel bears such a high per
centage to the entire operating cost.
If the cost of fuel is 65 per cent it
means that the bulk of operating ex
penses go for that and the duty will
b e very heavily borne by that indus
try. Jn England and even in India a
special fuel clause is kept so that
when the price of fuel goes high on
-that basis the rate of sale of electri
city is adjusted.
My submission is'this. If the pre
sent 100 per cent increase in duty is
maintained, the electricity undertak
ings will inevitably
have to raise
their rates. Already the rates of
electrical energy are very high.
Therefore they should be given a
■pedal exemption. The question arises
as to how this exemption is to be
given, and the hon. Finance Minister
pointed out that the benefit may be
passed on to someone else. But in
this particular industry it will not be
-so.
Sir, the generation of eleetricity
bears a certain relation to the fuel
consumption. In order to produce
•one unit of energy about 1.2 pounds
o f fuel, that is, coal, for instance, is
necessary. There is also a relation,
similarly, between diesel oil and the
output of energy but I cannot say
what the percentage exactly is. Baft
■there is a definite relation between
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the consumption of fuel and the
amount of electricity generated. If
upon that basis we deal with an elec
tricity company for relief, we flan' find
out how many units of electricity have
been generated in the course of one
year and see what will be the con
sumption of diesel oil by that parti
cular concern bearing in mind also
the thermal efficiency of the plant. In
that case a device can be worked out,
a formula can be evolved whereby
refund of duty can be given in pro
portion to the diesel oil used which
can be calculated having regard to
the units generated during the course
of the year. Therefore, it is very
easy to provide for refund.
I, therefore,
particularly request
the hon. Minister to bear this in mind'
that a very heavy incidence is im
posed on the electrical undertakings,
and unless relief is given in some
form the ultimate burden w ill be
shifted on to the consumers of elec
tricity.
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Shri K. S. Bammswuny (Gobichettt.
palayazn): I am glad that the hon.
Finance Minister today assured the
House that he would consider the
question of giving exemption to the
agriculturists in the matter of addi
tional taxation on diesel oil. He nl«o
said that ultimately the peop’e should
produce foodgrains. Yes. Govern
ment is not really producing but the
fanners produce foodgrains. But the
fanners expect help from the Gov
ernment.
We know that the cost at produc
tion in agriculture has gone up very
much. We want to help the agricul
turists by so many methods and also
we advocate mechanisation of agricul
ture. When they introduce diesel
engines to mechanise irrigation we
impose a tax. This additional 40 nP.
per gallon of diesel oil is affecting
them very much.
I want to place some figures before
the House Suppose a person owns 10
acres of garden land and has a 10 HP.
engine. If the engine works for a day,
the consumption of oil is about four
gallons. He has normally to use the
engine for eight months in a year. If
we work out the cost, it will mean
that he has to pay Rs. 1*60 nP. per
day by way of this taxation; that is,
about Rs. 384 per year. Normally,
the income from 10 acres of land it
Rs. 3,000 per year. That means the
tax is about 13 per cent Not only
this. Tn 1957-58 also, the tax of the
same kind, about 40 nP. was imposed.
That means, within two or
three
years, the tax has gone up by 26 per
cent on the income.
Besides this, the Madras Govern
ment—I do not know about the other
State Governments—had imposed an
additional levy of four annas per
gallon. So, the coat of oil has gone
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up so much. Further, when the cost
ot everything else is alto going up,
how can we ask the fanners to pro*
duce more and give his produce at
the fair price or at a reduced price?
Unless they can produce more tney
cannot sell the produce
at a low
price. So, our Minister realise* very
well that relief should be given.
I
earnestly request him to go through
the matter fully. With the aid of the
officers in his Ministry, he can find
a solution. 1 request him to announce
this before the end of this session.
Shri Naajappa
(Nilgiris):
My
amendment is regarding the diesel
oxl that is very crude and that is
used for agricultural purposes only.
Even during the presentation of the
budget, the hon. Minister agreed that
oil used for agricultural purposes
should not be taxed. But it is nearly
two months since the announcement
was made and yet no solution was
found out. My amendment does not
relate to refined oil or vaporising oil
that is used for other engines.
In my district, agriculture is carried
on by lift irrigation only; more than
95 per cent of agriculture is done by
lift irrigation, either by electric motor
pump set or oil-worked pump set.
My district is very poor in rainfall
and the level of water is very deep.
Without the aid of electric power or
oil engine, water cannot be lifted up.
Even now the agriculturists find agri
culture not at all paying and they
are discarding it and going to towns
In search of some other job. So, the
additional Imposition of taxes will
make agriculture almost Impossible.
I am only suggesting this regarding
the crude olL Re can leave out the
othw oils. For agricultural purposes,
the engine used 1s not less than 8 H.P.
I request the bon. Minister to give
not anything more than what Is re*
quired, but also not a percentage lew
than what is recruired.
Afterwards,
fee can increase it if he suspects that
«ven this oil will be misused. He has
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already conceded it and I only request
him to announce that concession vcxjr
early and find out a solution.
Shri Nathwaai (Sorath): I want to
say one word about the explanation
in clause (b) of clause 30. But before
that, 1 want to say one or two things.
In the notes on clauses, it nas been
explained that sub-clause lb ) is mere*
ly of a clarificatory nature. But itk
fact, It is not so. Important reforms
are sought to be made.
I believe It was in 1957 when w e
switched over to what was supposed
to be an improved method of classifi
cation of assessment for unmanu
factured tobacco. Unfortunately, our
hopes were not realised. It resulted
in a great fall in revenue and it has
led to malpractices. So, I am glad
now an attempt is made to improve
the thing. But I may be pardoned if
I say that this attempt will not serve
its purpose, because now it has been
provided that, in order to attract a
leaser rate of assessment, unmanu
factured tobacco should not only be
in one of the four physical forms, but
it should not be actually used for cer
tain purposes. So. the assessment will
be by two stages. It may be that at
the time of its assessment in physical
form, it would attract a lesser rate;
but still, the department will have to
watch and follow the unmanufactured
tobacco to the ultimate dealer or to
the ultimate manufacturer who uti
lises it. If he uses it either for M<tt
or cigar he will have to pav a higher
rate and. therefore, he will have to
pav the excess. This wouM Involve
complications an<i I do rot knnw how
far this method would prove effective.
Then there Is one thing about sub*
clause (iii). Granule has now been
specified as one capable o f parsing
through a sieve made of wire of a
specified size. M r attention has been
drawn to the fart that such w ire it
hot readily available and in
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parte tide kind of 'rawa* is not being
jM N d by the department. If sat it
to rather unfortunate, because the
m d c w ill came to • standstill.
Th*n I come to the explanation.
Really, I fail to understand its real
purpose. Because, in the explanatory
note it has been stated that “such
varieties as are actually used” (I
emphasize the term “ actually used” )
“will fall under the explanation". If
It were to be actually used for bidi
purposes, then it would not fall undethe main p u l, substantive part, and
it would not attract less rate, because
that part, substantive part, requires
two things. One is that it should not
actually be u9ed for certain purposes,
i.e., tor the manufacture of bidi etc.
Therefore, if any variety of tobacco
Is actually used for bidi, it would not
fall under the main part. So, there
was no justification for doing it But
I am given to understand that is not
the idea. The idea underlying this
explanation is to see that {such varie
ties which are normally, ordinarily
or generally used for the manufacture
of bidis should be subject to a higher
rate of assessment, irrespective of its
final use. Then I can see the purpose
of the explanation. The explanation
is justified. But, then, my submis
sions are two-fo!d. Firstly, the extent
of use is not indicated. All varieties
of tobacco are capable of being used
In the manufacture of bidis. In the
past such a power was given to the
Collectors, it had been misused and
adverse remarks are made by the
Tobacco Enquiry Committee. There
fore, though I have no reason to say
that hereafter no due precautions will
be taken in adm’n’sterng the provi
sions of the explanation, still I
thought that the meaning would have
been better brought out by introduc
ing the words: “normally" or “ordi
narily** or “generally** before the word
"use** in the explanation, so that the
whole meaning is made very explicit
and Government can vail of the ex
planation only when this k'nd of
particular variety is generally used
for manufacture at bidis. I thought
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such an explanation would render the
meaning more explicit. But, it is,
however, for the Finance liin tter to
accept dt or not
Before I resume my seat 1 want to
say that I have given some consider
ation to the tariff structure on tobacco
and I do not think we will arrive at
a very satisfactory solution till we
adopt a uniform system by levying
a certain rate on all varieties of
tobacco. The rate may be fixed at a
lower rate and, if it is possible to
tax, we may tax manufactured bidis
also by way of additional tariff.
Otherwise, the problem seems to be
teeming with many difficulties and
the trade will also have to suffer. X
hope that this matter will receive due
consideration. I know that it has
been receiving and it will continue to
receive due attention from the Finance
Minister. That is all I have to say.
rm
srtw
(httststht) :
cNJUJtt tyjiiezj, # 5?T97Tr V
Tgjn

vnprr

g

’5*r*r

3ft *rr«r wrrsflft

^

V
«rc,
fey,

iff

qr

SPTm TO |
*¥

^
qqfoggH

VC
fat* 4

•n*Hraf*BOT»r
TOTf ^tt
W ii& R «5ri??r #

$ |
|

vfshtD

Tfjsrr farafrsnnT
#
t,
# msmr j

3 * fa

fTT5T #
H

^

^
inn

fe w

*FT5TTf t fpp £ I

wfafow
ftwr arraT
t

^ «tk
jsftsrrc--

fa * i-* fr
<§

tst

12945

APRIL 22, 188(1

Finance Bill

[«lt

xm KTT«r]

ISrdw q *$ , t w qsrrqsrfr, t A ftmf.^sr

fftr w

m

9

M

|

# 1 # f a r * q r^ W t
1 xtrt vfirffcRr $|R ff A art
w P w iw error ^ qfflr i?

<1 w
wm

Til ^rnt *r?ft f 1
q$ #f|wra- ^r^fl^r fmr

#5r$

v m f *nr

q^qrtftq1^ q w r lA n s frr # v m f 1
l* r ?rc$ # %pr *r% tffenor vfhm m
q * f^ T gnraT ?ft $*rc *rnre: « r aft
tn ^ fm |, vrr^t 3 t o fft q r a th

arrat ^ ^7^

q>t tw ^

tjro # w f
fTtf q m t w f

am? jtt q tm tfta
anra, ^

*rk^t

«regTjfrcTT i * * $ «npsr A * q$ ^ t t
^ T T $ f*P
>r#FT«r qftaft
iw r tt

?r

q» 3?tt aft t t fmrnT

*pjt$ <r?[ ^?nr d fa * ° * r v f^m r #

qrrc ^ 1 ^wr crto ^o jtt t t
v c tt 3 h t fipf

•ft

vfirr ^l*u

v r f f r q$ ^ s ik
$0 «fto *
qfpnfr f o r i * st?u $ 1 r * q fanft
ftp ff A Ars «ffr * $ « « « v * t
fa to r r |

?fr?TT $ i

xfrz

rr

««fl*ll «TT 3TTT 5f^T FT^TT # ^t q>7
IJW

A

13946

Fbtane* SW ^

*1*11*1 f

*lM *i ftcTT | fa

9PHVT *FT fPPSPT ^ *0

JT'T ^

ffcTCTPT # qf 3TRTT $ I Hm *NV q*
inrrart, #Errfr 355ft «nar vm w ,

fts r c rr s fc r *rc*rc v wk $3 anpr
( ?rf®F*T

irfw

^I

* * r f r cPRftTT A «fr? W T ft HWerRT
^R IT gf irtr
Fir JRPR t f*F 3WT
J I^ T ^ fT^5T 9T *•«>
*PTTJTT
TOTfc « ik 4?r A tX ooo *FT *mT
«n*T 1 1 w
«^ r|
^ftsr ’efr'TT

$% xrf^F tfr

w ift
tK ,«»* <rr

^

«nr< u .® « « »p r* ffffrt #

ff ? f t ^ f niftw

if *

xm

^ rfr, farawf # £*o inrtrftr
^fnr< 5.0o JTT wnr *K ? o# 5 o

VT

?,c*e

fn r i^ ’ rw efr si

^

qfw v

TT«PT W? a rm 1 1

^

Jnm: h grrr sfor A rm h 3?tt

aft v r enm rrw |

w jpptt #

^ f*f ? ^ T T ^

*R W tT

ifpff ff^*r tit 1 tnRTTJff t t Pnmc

fip jia m r «ftr tp t vt^R R r w r a r w
w ft*

HTt

*c

TTSf

tit tit* *

i R i ’r d r f ,
^ m *t7&i
4V, «ft ^TJTVR # ?v»^0 <*?r 1PT

^
f? r

^

t

** ^ 'Tr* fe

ftW

«TTo fTT

alm T^l

v r f ^ v ffffc v r

lEftf q r

?nraT t
W v v fh r
*n t t
9T wixm mAm 1 **r$
trfeffrw #5r q r ffflgn e w ti v r t w
|

tft ftr ftro St *frTT

itt fftnT 1 ^

tit

fR

0

y ferfr »RT «rr«j[ssr i w

rftar f,m<>

»fr ^ ^ft

tivrt armr 1

1

nfe r r
f»?5Tr ftnn anw «ft
^ q ? I T ^RTT^ft* x * • HTf
fl*T ^O n '3’viT Jl^r •A" flm6TT f l
frr f t arraT f
art qrr «^t«rr
*i^ t vnx
f t ^ ir fw T arm
?ft fl?
^
» r # f^ rw # f t
armff | i

^

^ *R

f*mr

vx

qTV^FoSSTt <v

HfT X.^f° ^ V^hl <R ^t 'Mini ( I

« *M i(t
« r is o tit
^nr v r «pt q» arraT | ?ftWT q? w ^ t
>FT HVHT?

f?r^

A ^

| fq* m f t f w

A

fq f^ t
<r ( 1

1

#k

<5T^ftn

q f if t v p T

aft f q r it

|

'ft A*

?*A

v&

f o n t tit t

11947

VAISAKHA 2, 1881 (SAKA)

finance Bill

snj* *w
*vr v t *rg tre ftsnrr
«n f a
art Jiftrcr qfjft |
3 * fcr# j n «nrc * 5 o t t 3 * * •

wtim ft

f^TTT

ht|

W Jprrer ffc rr f »pr *r?r<rr 1
^ r*n ? r n *
*torcr
? »tt°

Ot

\v

*nr *Rr$«ft #f*rrr »r# vt >(5t»ra
art<tt* «ir <nr T$t $
fan ®rr?fr
t*> x.«rro 's t’n t ^ f t » r *
yC«T* ? *° Y*To ,St *PT t I TOT
*«r *ftaR # wrpft # ftnFT1 1
«PK ? *0 Y«To *T?rR
H ?fr
^
1 1w

5o

« fW

3TRTT

JW5R * mmr ht? *
<5T5T c « r o ^msT

<ST5fanr

i

* f§m?r # f t stptt $ 1

rr *1 *Ttft
*; wr«

^TT ^7 *TTT JfTPCT

arraT $ *ftr *nr «pt

3TRTT $ ,

^EfT f a

3*

* *«

VcHTRT,

^ w t^ P fft wr% « r v r 5* 1
HSftsff # ^ VK ^ (T faqT
<nvir* 1 *fa*r * <T'5»ii -^i^ni j
f a w * Ot fBt sR tv tsm n w
fa w * aft f^ n v «ttot ^
^
w h t arm wfa; fss ^ r * r ^
fr*iwr3n*r m
| fa ^ ^sfnr
m*t fr#, t r t *rft *n?nr
f fa
JT5 3*fPT ^cPTT WT VT ^T<I5d ^
I
^

^thtot, -3* w * t r s t r iprrft jjo «fto
9 *0 ^ t * r fmnrr

JR>R *

S*T*

VT^H

Ot SIW I 5Tt*T |R * TOftt Vt
WRT fai8THT*i>
OtK ^ 5 * *

tt^tc 1 *ftr w swr ipr qrrt w
iw *n ?r ^

^3«fr*r w

oriw ^TTf ^
^

fa

s r fa^n

flTZT

JIT 5T5T ^ n r *

VT*T

<ff

«Ptf *R ^TT? 4PZ * ^TT^T spT

12948

Finance BiU

W

STT «FPT
W

?T

'm r ^ srfr*

anr fa s t r w m t

JIT

I •TR^ft JTfftnr
^ ir *
ar? 5?it ? R f * i

^rih * t*t farrarT anrmrr tftr t r
WHTf arnnft *ffc ^ r t t t t ^ t

w X+K * IR'SPT VfilT *rfa 55RT
wfav TT 5RRTW I WfH* 5RTT
fsRJR | fa v t <nr?f «FT*?T* p?,
WR ?ftr«JT ait ^rTTSI^r «Pt^TWTT
T *FT| 'd'15'1 fa'TTTVT V, JJJ5T
fa»T|VT^m
JTT^Tft «ftr*ftr

?FPTT i r t ^ 9VTT * aft «N K UI Vt?J

ifr t r e r * « j a n w t * rT5^

|, *r 5tsf! «r^r v j*u* $ <rc aft
jt? *re£t t
tw w
«w»ft ? Jicfr^T
$frrr fa **

t

3nr? * * r wirer m3* «fk

^
sjh st t w jr t ^ arrfrit sm tfa
^TVt f R * * * * * arRT «TT
f^TarmT 1

’f t * v
W? ?ftJ^t

?nvr v x f^nrnr ^

*ft

^ r t Pm t

t fa ^

t»

^F^M U T

Ttrc ^ t(V «nfr *r
an?,
t
# v n * an* ^T# ft^R T*
^ 1** 1 ^ fTRwr * p i t f*ra *r^V
narfhr ^
^
fa

Ot Ot

Ot

¥ t ffa

^

W ,* ? * ^

vr 3* 1 m*ft f i^nar «rc
^

wc

n*irr

w n r ^ir* jt t

f^tnvw ^ tpmrr flnvtr tfrr

1

Sluri Bajendn Sla(h: Ur. Deputy*
Speaker, 1 am very grateful to you
that you have given me time.
The Finance Minister is supposed
to be a very serious man in the polir
tical life of this country.
Shri HagbunaUi Singh: Is there any
doubt about it?
Shri B^jeadra Singh: I do also fed
that he is such a man. But, he if
serious not because he has the breadth
and width of imagination and vision,
but because he is known for his
theological bigotry so far as economic
and financial outlook ire concerned.
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{Shri Rajandra Stafh]
While speaking day before yesterday,
he said that on the question of
nationalisation of banks, no ‘matter
from what quarter these suggestions
and demands are made, he would not
land his countenance. In a planned
economy, planning is not something
confined to a communist country or a
socialist country.
The economic
development of every country readies
Otis climax where every sort o f
economic system has to plan. Planning is inescapable today, no matter
what the system and what the coun
try is.
Mr. Depaty-Speaker:
discussing clause 30.

We are now

Shri Rajendra Singh: The question
is whether the plan is operating from
within or from without, whether it is
organic or inorganic. In one type of
planning the State itself enters into
the economic activity whereas in the
other case the State simply controls
and manages. The hon. Finance
Minister does not seem to feel this
difference between public control and
public ownership.
You find that various persons have
decried the imposition of tax on
khandsari sugar. The hon. Minister
thinks himself to be so wise that he
feels that all those who are talking
like that are not well-informed. Bis
concept of socialism, his imagination
to look at things, his readiness to
understand things are all evident and
dbvious. With this Finance Minister
we have to carry on. Nobody knows
when the bolt would cr-rae from the
blue. Today he is there. Tomorrow
he may be thrown out. By every
speech that we make here, we seek
to educate the people. We want to
make our feelings felt on the people
of our country. I do not mind if the
hon. Minister helps the capittalist
' section by imposing this duty on
khandsari sugar. But I would say
that the country has reached such a
political consciousness that if any
‘misbehaviour continues in the matter
o f something relating to the public

22, 1881
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interest, no matter howsoever mighty
and high the person may be, he win
be thrown away.
We talk about foreign exchangei
We say we must do everything to con
serve our foreign exchange. In that
respect, we are trying to subsidise
articles which are to be exported. I
could not go into the details because
I do not have much time.
Tea industry contributes 40 to 45
per cent of the cargo that we export
outside. The share of cargo given to
Indian shipping is much less than
what the foreigners are having. We
had the termination of the bulk pur
chase contracts by the U.K. Govern
ment in respect of tea. In March
1951, the system of freight for the
lmer conference constituents came to
an end. But the Indian Tea Associa
tion gave an assurance to the Tea
Board that they would give certain
specific allocation to Indian lines.
Several years have passed, but we
find that that promise was not ful
filled to the extent to which it was
agreed to. It can be seen that the
Indian lines earned freight to the tune
of R s . 2,70,624 as against freight on
tea earned by all lines to the tune
of R s. 1,02,25,000 odd. So, it is quite
evident that Government are
not
alive to this aspect of the matter. In
spite of the fact that we have our
High Commissioner in England and
in other countries, which consume our
tea, we could not work through them;
we could not pass on instructions to
them that for the tea that we export,
our Indian shipping should get enough
quota so that we could earn foreign
exchange
So is the case with tobacco. We
export nearly 50,000 tons from the
Guntur district through the ports of
Visakhapatnam, Madras and JCaldnada. Even here, our shipping lines
are not getting enough of cargo,
though their tonnage has increased
tremendously during these few years.
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X have placed these facts before you
t o show how Government are negligent of the interests o f this country.

Sir, the Prime Minister is very
much fond of planning. While speak
ing inside Parliament, outside Parlia
ment, and in fact, whenever he has
an oocasion, he talks of planning and
he talks of the Plan. I do not say
that is bad. In fact, that is the thing
that worries us as much, if not more
than it worries him.
But what should be the type
planning? The bas.c concept
social.sm is to bring about a sense
equality, freedom and opportunity

of
of
of
to
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savings, investment, productivity and
so on; these things are basically
capitalistic assumptions, and it is
these arguments which are being
poured out day in and day out The
question is whether we are try
ing to create a feeling m this
country that all
our
economic
endeavours and all our political en
deavours are being planned for the
broad masses of our country. Every
socialist planning requires heat and
light, heat to inspire the heart and
light to see the things. But in this
country, the talk of planning is just
mere deception; it is just to befool
the people. I do not have enough
time to elaborate my points very
clearly, but anyway, I hope the Prime
Mmis'er will give consideration to
the basic issue of planning.
Mr. Depaty-Speaker: Now, Shri
Balmiki can have five minutes if he
wants, to speak on clause 30 only
Otherwise, I am feeling nervous as
to what the reader of the debates
might think of me and the Member
who has spoken.
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"The terfs-seala enpan»i<» o f
o f tha khandsari industry cur
rently in progress, if allowed to
proceed unhindered, may lead to
serious problems in the future."
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Page 15.—
(li) sub'item ( 2) of Item No. 8. the
following proviso shall be added,
namaiy:—
"Provided that the khandsari
sugar in the manufacture of which
power is used at the stage of
centrifuging only and does not
exceed 10 B H P. shall be ex
empt from excise duty”
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Shri Monurjl D e «l: Sir, I h n »
spoken on khandsari at length befor*
and I do not think any useful pur
pose will be served by repeating
tho*e arguments again and agan. 1
am very sorry that, giving considera
tion to all the amendments, I am not
able to accept any one of them.
Therefore, I oppose them.
Mr Speaker: Does any hon Member
want to put any specific amendment
to the vote’
Now, I will put all the amendment*
together
The amendment Nos. 17, 38, 45, 47, 55,
18, 19, 49 and 20 were put and
ncgat ved
Mr Speaker. I think there are no
Gov t rnment amendments to clause
30 There are no amendments to
clause 31 I will put clauses 30 and
31 together
Thr question is
‘ Clauses 30 and 31 stand part
of the B ill”
The motton was adopted.

TO $

flfasT ??HT 3PFC *J*IT fa *15 ^>r*t2<rat*r

wkA i enfr v<T
wfr^r sftftw *5 «#*rr 1

Clauses 30 and 31 were added to the
B tll
The First Schedule
Mr Speaker: Has the hon Minister
got any amendments to the
Futt
Schedule*
Pandit Thakar D u Bhargava:
have got some amendments

I

y?

Mr. Speaker: I think they are out
o f order. Items 21, and 66 to 62 are
out of order I think the hon Mem
ber’s amendments come among these.

# «jrtt'w k^ K fr,!rnFT^
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Pandit Thakar Das Bhargava: 1
would like to know the ground* oo
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which they are out of order because
such amendments have beta moved in
ih e House before.
Mr. Speaker: Hon. Member will see
article 274(1).
IP hn.
Fandit Tbakar Das Bhargava: H ie
object is that the tax may be lessened
and any amendment which asks for
lessening a tax is not out of order.
The amendments are not for enhancing
any tax

Finance Bill

13969

There is no such proviso here.
Shri Morarji Desal: The surcharge
is shared and it is distributed.
Paadlt Ifcafcvr Das Bhargava: That
refers to taxation in which States
are interested. But 1 am moving an
amendment to this surcharge which is
for the Union. The surcharge on
income-tax is meant only for the pur
pose of the Union and not for the
States.
On page 18 of the Bill it says:

Shri Morarji Desal: Variation also
requires sanction of the President; that
would lessen the share of the tax.

“A surcharge for purposes of
the Union equal to the sum
o f................"

Pandit Thakur Das Bhargava: That
would mean that whatever is given in
the Finance Bill must either be ac
cepted or rejected.

Mr. Speaker: Yea. It is said that it
is for purposes of the Union. But is
it to be distributed?

Mr. Speaker: With respect to article
117(1) a recommendation is not neces
sary. Under article 274*1). there is
no such exemption.
Article 117(1)
says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause ( 1 ) of article 110 shall
not be introduced or movea except
on the recommendation of the
President and a Bill making such
provision shall not be introduced
in the Council of States.”
That is with respcct to money bills,
taxation, etc. It goes further:
“Provided that no recommenda
tion shall be required under this
clausc for the moving of an
amendment making provision for
the reduction or abolition o f any
tax.**
But article 274(1) says:
“No Bill or amendment whirh
imposes or varies any tax or duty
in which States are Interested—
shall be introduced or moved in
either House o f Parliament except
on the recommendation of the
President-

Paadlt Thakar Das Bhargava: It
may ultimately be distributed.
But
this is a tax for the purpose of the
Union. Even in the income-tax is not
the Union interested. A part of it may
go to the States but the Union is also
interested.
Mr. Speaker: How does the hon
Minister justify this?
Shri Morarji Desal: I believe that
some share has to be given to the
State from the surcharge.
I find, Sir, that sucharge is not
shared. It is only for the Union.
Mr. Speaker: A ll right I will allow
the amendments.
Paadlt Thakar Daa Bhargava: I beg
to move:
Page 1 7 ,(i)
la line 14, column 2, add
at the end—
“per every branch and if
there are more than one
minor coparcener in the
family the tatal income shall
be increased With the amount
of three hundred rupees per
minor in each branch." (56)
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[Pandit Thakur Das Bhargava]
(ii)
in line 16, column 3, add
at the end—
«
"per every branch and if
there are more than one
minor coparcener in the
family the total income shall
be increased with the amount
of three hundred rupees per
minor in each branch."
Page 18,—
after line 22, Insert—
"(ia ) Rs. 9,000 in the case
of every Hindu undivided
family which at the « id of
the financial year satisfied
each of the following condi
tions, namely:—
(a) that it has at-least
three members or more
entitled to'Claim partition
who are not less
than
eighteen years of
age;
and
(57)
(b) that it has at-least
three members
entitled
to claim partition who
are not lineally descend
ed one from any other
living member of the
family;”
Page 19,—
after line 34, insert—
“ (ia) Ra. 22,500 in the cade
of every Hindu undivided
family whicii satisfies at the
end o f the financial
year
each of the folowing condi
tions, 'namely:—
’*
(a) that it has at-least
three members entitled
to claim partition
who
are not less than eigh
teen yean of age; and
(b ) that it has at-least
three members entitled
to claim partition who
a n not lineally' descend
ed one from the other and
who aka not lineally de

Finance BiQ
scended from any other
living member of tto
fam ily;"

(89)

Page 20,—
after line 37, add—
“Provided that in the case
of the Hindu
undivided
family, the rates shall be as
follow s:—
(t) On the first R*.
40,000 of total
income, if there
are two copar
ceners

NiL

(2) On the first
Rv 60,000 of total
income, if there
are three or more
coparceners
.

Nil.

(3) Oh the
Rs.
<000
total Jncomr
(4) On the
Rs.
5000
tors) income
(5)' On the
Rv 10,000
total income

next

.

of
d:vided by the
njmStr of Copar
cener.).
next
of
. 1$%
tie number of
coparceners.
next
of
ao% divided by the
number of copar
ceners.

5%

($) On the nrxt Rs.
id ,006 of total
•ineome
30% divided by the
,
number of copar*
ccncrs.
(7) On the next Rs.
10,009 of tots!
income
35% divided by the
numb:r o f Cop"
arcenert.
(2) On the next Rs.
, 1,0^000 of total
income
. 40% divided by the
number o f copar
ceners.
(9) On the balance
o f total income 45% divided by the
number of cryparcenei*.
( 61)
Sir you took the Chair only lust
now! ‘Before that I pleaded with the
hon. Minister and he has been pleased
to My' that he will appoint some com*
mitte*. In regard to the broad ques
tion of Hindu joint family I am >91
going to trouble the hon. Finance

divided

by
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Minister at this stage, but consistent
■with wnftt ft* has done already In
rftftrd to income-tax and other things.
I want to draw his attention to the
fftct that Government has already ac
cepted, so far as the Hindu joint fami
ly is concerned, that double the mini*
mum will be the minimum taxable
for a Hindu joint family if there are
more than one member Sir, before
Shri T. T. Krishnamachari brushed
aside all the concessions, the Taxation
Enquiry Committee and the Investi
gation Commission had both opined
that so far as the Hindu joint family
is concerned three tunes the minimum
amount for an individual will be
regarded as the minimum for the Joint
family if the joint family consists of
three members or more
Mr Speaker: If the hon Member
feels weakness I have no objection to
his speaking from his seat.
Pandit Thakur Da* Bhargava* Very
kind of you, Sir, but I will keep on
standing because I can bear this now.
I was submitting, Sir, that if the
previous Finance Minister had given
any reason whatsoever as to vh y he
took away this concession, I would not
have troubled the hon Finance Minis
ter here He said that the only consi
deration was that it brought money.
The present Finance Minister told us,
and he means it I know it for a fact,
that if equity does not require it he
will not charge it, but if equity consi
derations are there and mere money
considerations are excluded all these
amendments should be accepted But
X know it that if on the basis of equity
these persons are not to be charged
the hon Finance Minister is not going
to do it I am submitting that accord
ing to the finding of the Investigation
Commission which consisted of very
eminent lawyers and others, when a
family consists of more than two per
sons three times the 'imit should be
for the Hindu joint family. This was
adhered to and acted upon for years
together until by a stroke of the pen
Shri T T. Krishnamachari without
giving any reason except that it
brought money, kook away that con
cession. t do not think the present
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Finance Minister upholds that act of
Shri T T. Krishnamachari
There is absolutely no reason why
this concession should not be given to
the Hindu joint family Unless there
are two members, there cannot be a
Joint family There is no point in
making it double the limit Even if
there are three or four members—
actually there are more—even then
there is no concession, but at least
there is equity If there are three
persons m a joint family, the only
advantage they get is that they are
taxed like all others
There is no
special advantage That is why my
amendment says that where there are
three members or more the limit may
be Rs 9000 and not Rs 3000
If the Government accepts the
theory even in regard to two persons
about income tax. what is the logic
what is the principle that m regard
to super-tax they do not accept this
principle11* The hon Minister may be
pleased to find in the report of the
Investigation Commission
that in
regard to super-tax also the same
principle should apply as in the income
tax Previously it was Rs 75.000 as
minimum limit for a Hindu undivided
family whereas for an individual it
was only Rs
SO,000 That was in
1928-29 Subsequently in regard to
supertax the individual and the ITmdu
joint family were approximated
Therefore, my humble submission is
that so ter as the Hindu jo -it family
is concerned, after all, you know that
there is the principle o ' Euclid the
while is greater thin the part In a
Hindu joint family, there may be 10
families, with husband and *ife and
children What do we find hf*re?
Tlie individual family of husband and
wife, and the joint family consisting
of many branches and families and of
married people, and all of them are
treated on the same basis. If there is
one child in a familv “all right, he
gets the advantage of Rs. 300 ” If the
husband and wife with one child are
there, they get the advantage of
Rs 300 But they do not know that,
say, io 10 branches, every family may
be producing 10 children one in each
branch. After all. if there are tan
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pairs of married people, consisting of
husband and wife, the same amount
cannot be sufficient for the joint'fam i
ly as there are ten children. There*
fere, 1 am submitting that as many
minor children as there are, each
should get a reduction at least Rs. 800
on the bssis of an individual.
On
these bases alone I think these amend
ments must be accepted.
So far as amendments 58 and 82 are
concerned, I am not rioving them,
because, as a matter of fact, they
embody my suggestion for future
action which will come only when the
Minister would agree after he sees the
report of the Committee or Commis
sion which he proposes to appoint
After that he may consider them. So
far as his own Bill goes, logically and
on
principle,
these
concessions
should be given to the Hindu joint
family which were wrested from it
without any reason or rhyme by the
previous Finance Minister on grounds
or revenue alone. I. therefore, think
that on the principle of equity, the hon.
Minister will agree with me and
accept these amendments.
Shri Morarji Desal: The question at
equi y is a very difficult one to decide
In this case. If there are ten mem
bers, then it ought to be ten times.
But we have done the minimum, and
that is what was done last tim e I
do not think that it should be changed
now.
Pandit Thakor Das Bhargava: The
minimum is not changed. That is my
complaint. You give the minimum
according to the report of the Taxa
tion Enquiry Commission and the In
vestigation Commission Even that
has been taken away. That is wrong.
Shri Morarji D en i: We have not
agreed with everything that the Taxa
tion Enquiry Commission as suggest'
ed. It cannot be taken verbatim or
as a bible. We have got to take to
it as we Sad it all right, that is. con
sistently with our views. That is why
it was taken last time. Now, it has
remained like this. I do not think
I can go into it again and accept
ttinso amendments.

nmmc* am
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thing supported by me w n in *ogu»
for many yta n before the last year.
Amendment Nos. 58. 87 88 and 81
were put and negatived.
Me. Speaker: The question is:
“That the First Schedule stand
part of the BilT
The motion was adopted.
The first Schednle wax added to t t t
Bill.
Mr. Speaker: The question is:
"That the Second Schedule.
Clause 1, the Enacting Formula
and the Long Title stand part
of the Bill.
The motion was adopted.
The Second Schednle, Clause 1, the
Enacting Formula and the Long Title
were added to the Bill.
Shri Morarji De al: I beg to move:
“That the Bill, as amended, be
passed”.
Mr. 8peaker: Motion moved:
“That the Bill, as amended, bo
passed” .
Shri Raghnnath Singh (Varanasi):
rose—
Mr. Speaker: He had no opportunity
to speak earlier?
Shri Baghonath Singh: No, Sir,
wnrer u frw ,

fvOz trtft
qfsr v m v %rnti

tit

tftr
jreqp f w

i
“It will take more than 20 yean
to attain even the conservative
objectives of acquiring two million
tons of shipping within which
time the rise In tha demand for

13907
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(Shri Raghunath Singh]
shipping itself will far outstrip
the volume of tonnage that might
be acquired.”

% «rnr * .............
Mr. Speaker: I had suggested that
whichever hon. Member could not
get an opportunity to speak during
(he first reading, could find some ex
cuse to speak on some clause during
the second reading. But at the third
reading stage, we have only to confine
ourselves to the Bill as a whole or
the amendments that have been car
ried, and not to refer to amendments
that have not been carried, generally
going to extraneous matters, from.
A to Z. I am afraid he has to reserve
his comments for some other occa
sion.
Shri D. C. 8harma (Gurdaspur):
He has been sitting in the House all
these days and he has not had a
chance.
Mr. Speaker: He can have some
other opportunity.
Shri Prabhat Kar: The Finance
Bill is before the House and I am
sure it will be passed because the
hon. Finance Minister is steering it
through. But I am only surprised that
after all the Members have spoken on
the amendments on clause 30, the
Finance Minister did
not think it
necessary to give some reasons. He
could have taken some time and per
suaded us. It is not a question of the
Opposition Members alone; various
Members have spoken on the amend
ments. He said, “I have nothing to
say; I am .not accepting the amend
ments" This is the attitude of the
Finance Minister in replying to the
sugges ions or criticisms made by hon.
Members.
All kinds of taxes direct and in
direct—are being put and passed by
the House. But it is found every time
that the tax-collecting machinery is
so week that all the expectations put
forward before the House in regard
to revenue collection are always bejjw * I am not speaking of the
taucM> but of out of
7‘w ctotei of taxaa outstanding.

fburne* BUI
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only Rs. 22*9 crores will be collected*
during 1958-89; R*. 38*27 crores are
expected to be collected during 195980. Rs. ,57*39 crores are estimated as
bad money. When Rs. 247*88 crores
are outstanding; new taxes are being
put If this is the machinery through
which we are going to collect th*
taxes and the collection is going to
be only Rs. 22 crores or Rs. 33 crores,
I do not know how the expectation*
placed before the House and the
country are going to be fulfilled. I am>
only pointing out how the taxes are
not collected.
Under section 18(2) o f the IndianIncome-tax Act,
“Salary paid outside the taxable
territories would be chargeable
to Indian
Income-tax if
it
is earned in the taxable territories
(including
Indian
territorial
waters). The salary earned in
the taxable territories is to be
computed in proportion to the
period of service spent in Indian
ports and
Indian Territorial
Waters.”
But this amount has not been collect
ed. An effort was made in Calcutta;
it has come in the Press also:
“ Mr Thor Talefson, a member
of the Republican Party in the
House of Representatives, United
States of America,
addressed a
let'er to the Ministry of Home
Affairs stating that the Incometax Authorities at Calcutta re
quired the American
Shipping
concerns to deduct and pay taxes
from the salaries received by the
'floating stfflP employed by them
on a proportionate basis, the pro
portion being determined
with
reference to the actual number of
days for which the ship was em
ployed in the Indian waters.”
This is how efforts are being mado.
My information Is that for about last*
ten years, no amount has been col
lected. This is
the tax-collecting
machinery we have got Apart from
the tax evasion, I am only talking of
the estimated amount which the
department itself has estimated and*
which the department has not collec—
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led due to pressure from various
quarters. The Finance Bill is now
being passed. Still it is thefr expec
tation that the revenue w ill go up.
In the aid I will only say that the*
lapses in the department and Ucuna
in the law should be plugged and the
tax collecting machinery should be
.tightened up so that whatever taxes
are imposed are being collected and
there are no loopholes.
Shri Morarji Desai: I am sorry my
hon friend should have thought that
I did not care to convince them about
my views. I said at that tune that I
have already spoken at length about
this twice and I gave full reasons for
the concessions made and for
not
adopting the others. After that, I
thought I will not take the time of
the hon. House by repeating the
same arguments again. That is why
X said this. It also shows that the
hon. Members would not budge *inch and would stick to their own
views m spite of what I said and they
won’t consider me clever. I consider
them more clever in this matter.
Therefore, it was more a tribute tn
them rather than any slighting of
ithelr views.

H i* other matter which was refer
red to is under consideration. It it
not that it is not under consideration.
But I cannot say until the matter is
fully considered as to what we can do
and what we cannot do. I cannot
give a definite answer in this matter
now. But let me assure the hon.
Membtrs tijat it is under considera
tion. And we are trying to perfect
the staff more and more and their
execution better and better. At the
same time, I must say that the staff
is doing well by all ordinary stan
dards, but not by extraordinary stan
dards. Wfe should like to make
It
more perfect even by extraordinary
standards But that constantly kept
in view by this Government.
Mr. Speaker: The question is:
“That the Bill, as amended, be
passed” .
The motion wot adopted.

18-Z3 b it
The Lok Sabha then adjourned till
tleven of the Clock on April 23, 1989|
Vaisakha 3, 1881 (Saka).

nuLY

**97*

d ig e s t

ia «ra

pr«*w d 60h <4*r*J a*, I959/^«M*/B a, Ui8i (Safe))
O R A L
A N S W E R S
Q U E S T IO N
.
S .Q .

T O
.

S u b je c t

1 * 7x 5— 6 1
C

a

n

m

Wo.
1960. M>pi published

in

C h in a a n d R u s s ia

19 6 1.

C a rp et

In d u stry

.

1* 715 — 2 1

.

1 * 7 * 1— 2 5

1962. Utensil* mafaufacturin g u n it s o f J a g a d h r i

19 6 3 '

S o il

t e s t in g

a t B a le h o o a a r

1965 .

1* 7 * 5*

26

la b o x a to r y
.

R e h a b ilit a t io n

1 2 7 * 6 — 28

o f

I n d ia n W o r k e r s f r o m
M a la y a
*9

66.

1 2 7 2 9 -3 0

.

T h ir d

F iv e

Y e a r

12 7 3 0 — 34

P la n

19 6 7 .

M e th o n a l

196 8 .

P u b lis h e r s

19 6 9 .

B h a rat S e w ak

P la n t ,

S ia d r i

i* 734*“ 3 6
F in a n c ia l

12 73 6 -3 7

C o r p o r a t io n

1970 .

C la im s

19 7 2 .

M a p s

o f

S a n ta )

J * 737— 39

d is p la c e d

c o n tra c to rs

x * ';

s h o w in g

T e r r it o r y

u n d e r

1 * 7 4 0 -4 1

G e rm an y
1973-

C o m m o n w e a lt h
o n R e v iv a l o f
n a t io n a l

T a lk s
I n te r 

T e a

A g re e

1 2 -/4 2 - 4 3

m en t
1974-

B a r te r d e a l w ith U .S .A .

19 7 5 -

P r o d u c tiv ity
fe ren ce

19 7 8 .

D e ath

1* 743— 43

C o n 

12 74 3 -4 6

.

C ard am o n B o a rd

19 & 0 .

3 9 -4 0

P o lis h

o f

a n

.

1374 6 — 4 9

I n d ia n

2 2 74 9

O f f ic ia l i n J a p a n

198 1.

N ew sp ap ers

19 8 3 .

C lo s u r e o f

t*

te x t ile

74 * - S O

m ills

in B o m b a y S t a t e

.

1 * 7 3 1 — 94

S.N.Q.
No.
* 7 -

P a k is t a n is

tre sp a ss

i n t o I n d ia n T e r r i t o r y

28 .

I n d ia n
in

W R IT T E N

1* 7 5 4 — 5 9

C o n su l G e n e ra l

L h asa

.

A N SW E R S

T O

Q U E S T IO N S .

i* 7

» — 61

127*1'-96

SQ.
N o.

19&4.

M a n d lo o m

*971.

S m a ll- s c a le

X2 7 6 X

d o th
in d u s t r ie s

12 7 6 *

a t C h a n d ig a r h

1976.

M a h a tm a
M e m o r ia l

G andhi
H o s p it a l,

1276 *

*977

J u r e 'm

S s

at

N e p a l B o e d er

70 LSD,—B

In d o .

1*763

WRITTEN ANSWERS TO
QUESTIONS—«mt<L
S.Q.
Subject
C o l u m n s
No.
1979* ’ Export of raw (ute
1* 763-64
1983. Bank Award
1*764-63
1984. Employees* Provident
Fund Act
1*765
1985. Manufacture of refri
gerators . ’
. 12 76 3 -6 6
1986. Elections in Pondi
1x766
cherry .
1987* Displaced
persons*
1*766
claims
1988. Legislation for National
Apprenticeship Train
ing Scheme
1*767
1989- Pakistani Press Propa
ganda against India . 1*767-68
1990. Goa
12 7 * 8
1991. Violation of Jammu
and Kashmir Border
1 * 7 6 9 -7 0
by Pakistanis .
199*. Craftsman Training
Institute. Imphal
1*770
I993- Exhibition
of the
film •‘Shararat"
12 7 7 0 -7 1
>994* Lime stone deposists
1*771
at Namaul (Punjab)
1995- Banning of Indian
films in Pakistan
1 *7 7 2
V. S. Q.
No.
3380. All India Small Scale
Induatriea Board
t * 7 7 * -7 3
3 38 1. Hindustan Cable (Pri
vate) Limited .
1* 7 7 3 -7 4
338*. Industrial Estate in
Agra
■1 * 7 7 4
3383. Coffee and Tea Boards
1 *7 7 4
3384. Indianisation
of
<1*775
.Foreign Pinas
3383. Press
Information
Bureau Branch Oflces

U L\P. .
3386. l.L.O. Expanded Pro
gramme at Technical
-> • Assistance
3387. Industrial Relations jg
' Public and Private
Sectors .
3 3 » . Jute Mills
3389. Aaoommodation > for
Owual Government
Offlcesin Delhi
3390. Handlooms

1*775-76
1*776
**77®“7?
**777
«»W7~7»
‘ **778

t Daily Dio m i i

**973

WRITTEN ANSWERS TO
QUESTIONS—contd.

WRITTEN ANSWERS TO
QUESTIONS-eontd.
V.S.Q.
Wo.

Subject

r*974

C6t>VMM

**779
339i. Export of tea
33*2. Indian standard*insti
tution
12780
M78O-8X
3393- Foreign Publicity
3394- Development of hand*
loom industry in
Orissa
12781
3395- Commonwealth Con
ference on atomic
12781-82
energy .
Smsll
Scale
Industries
339«.
12782
in Bombay
Ex
3397- Employment
changes .
12782-83
«783
3398. Export Promotion
of wheat
3399. Export
bran
**784
3400. Export of manganese
ore.
1*784
3401- Pakistani poets in
India
12785
3403- Location of atomic
power station
in
Madras .
1*785
12785-86
3403- Sale of Khidi .
3404- Sixteen-spindleamber
12786
charkha .
3405- Indian Traders in
Tibet .
1*787
340«. Export of engineering
M787-88
goods
3407. Manufacture of Vita
12788
min ‘A* .
34O& Rebate on handloom
Products.
1*788
34<>9> Factory for the manu
facture of electric
metres .
12789
22789-90
34*®* I.F.S.(B)
34**• Government invest
ments in buildings
12790-91
in Simla
34M- Emoluments of mem
bers o f the Planting
CoandsnoQ
1*7*1
3413- Export and Import of
niiH>
• • «
1*791
3414. Prime Minister's visit
to Russia
1*79*
3415. Sale of motor can
i279*-93
34x6. Industries
Service
Institute and Exten
sion Centres in
Punjab ,
«*793

rrji.o .

Subject

Jfo.
3417. Watches and docks
(factory in Punjab
3418. Industrial Investment
in Punjab
3419. Watch Repair Train
ing Centre, Indore .
3430. Newspapers
3421. Anti-Mahuia Campaign
in Jagdetpur Town .
3422. Implementation Com*
nuttee on Coal Award
3423. Railway Travel Con
cessions .

Columns

12793
1*793-94
1*994

12795
12795-96
12796
12796

MOTIONS FOR ADJOURN
MENT .
12797—12803
Hie Speaker withheld his
oonsent to the moving
of two adjournment mo
tions given notice of by
Sarvmtnri Hem Baras
and Naushir Bharuch
regarding the recent air
space violations by Paki
stan aircrafts.
OBITUARY REFERENCE.
The Speaker made a re
ference to the passing
away of Master Nana
Lai who was a member
of the Constituent As
sembly of India and
Provisional Parliament.
Thereafter Members stood
In science far a minute
aa a mark of respect.
PAPERS LAID ON THE
TABLE . . . .
The
following
papers
were kid 00the Table:
(1) A Copy of the Re
port of the Committee
of
Parliament an
nJKrimi Language.
(a) A copy of Notifica
tion
no.
G. S R .
393/R-Amdt. XXXI
dated the 4th April,
1959*under sub section
(3)
of section 40
of the displaced Perand
Act 1934* making
certain
ftothar
«n n in i— to
the
Displaced
Persons

12804

12804-05

*>975

[D aily D n m ]

PAPERS LAID ON TBS
TABLB—contd.

M976
Counom

CoLoacus

REPORT OF ESTIMATES
COMMITTEE PRESENT
ED
. . . .

12806

Rules,
Fifty-tost

*9S5»
QO A copy of the Re
port of the Pint
Indian
Productivity
Team on Productivity
in
Induatriea of
U.S.A* West Ger
many tad
United
Kingdom,
MESSAGE FROM RAJYA
SABHA »

BILL PASSED .

12805

Secretary reported a mes
sage from Rajya Sabha
that at iti
sitting
held on the 20th April,
I9S9» R*iya Sabha had
igrad to the amend
ments made by Lok
Sabha cmthe 13th March,
*959 in die Chartered
Accountant*
(Amend
ment) Bill 1958.
REPORT OF COMMITTEE
ON PRIVATE MEMBERS
BILLS AND RESOLU
TIONS PRESENTED
Forty- hird Report was

presented

Report a n
. 1 * 806— 77
1287*— 1*970

Further dsactnskm on
the motion to con
sider die Finance
Bill,
1959
000«m
the
motion was adopted.
After
clause
by
daoae
consideration
the Bill was pasted
AGENDA FOR THURS
DAY, APRIL 23, 1959/
VAISAKHA
3,
1881
(SAKA)—

12806

Consideration and pas
sing of the Twii—
Lighthouse (Amend
ment) BQ2, and oonstderstian
of
die
motion to refer the
anna Bill to Joint
Committee.

